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LOK SABHA

Friduy, February 19, 1960/Magha 30,
1881 (Saka)

The Lok Sabha met at Eleven of the

Clock,
[Mr. Speaxer in the Chair?

ORAL ANSWERS TO QUESTIONS

1LAF. Plane Crash near Agra

( Shri Subodh Hansda:
| Shrimati Ila Palchoudhuri:
Shri B. C. Majhi:
Shri S. C. Samanta:
Shri Khushwaqt Rai:
| Shri Rameshwar Tantia:
Shri Shree Narayan Das:
|] Shri Radha Raman:
| Shrimati Mafida Ahmed:
Shri Raghunath Singh:
Shri C. K. Bhattacharya:
| Dr. Ram Subhag Singh:
| Shri 8§, A. Mehdi:
| Shri Liladhar Kotoki:
| Shri N. R. Muniswamy:
Shri Hem Raj:
Shri Naval Prabhakar:
Shri Goray:
) Shri Bhakt Darshan:

*238.

Will the Minister of Defence be
H pleased to state:

f {a) the result of the Court of
f: Enquiry instituted in connection with
the crash of Indian Air Force aero-
planc on the 23rd December, 1959,
near Apgra, in  which several LAF.
ioﬂicers lost their lives; and

]
* money as a result of the crash?
366 (Ai) LSD—I1.

(b} the extent of loss in terms of

LOK SABHA DEBATES

The Deputy Minister of Defence
(Sardar Majithia): (a) The accident
was due to structural failure of some
components in the air, The exact

cause of this failure could not be
established for want of sufficient
evidence.

(b) Rs. 26,06,664'69 nP.

Shri Subodh Hansda: May 1 know
whether relief was given 1o the
bereaved families?

Sardar Majithia: Yes, Sir, pclief

was given to the families straightway,
To begin with, they got something
from the Indian Air Force Benevolent
Fund which worked out to Rs. 600

to the next of kin in the case of
officers and Rs. 300 for the other
ranks, Apart from this, they have

also got 75 per cent of the family
gratuity which is payable to the
widow. And action is being expedit-
ed to give the full amount, whatever
is due.

Shri Subodh Hansda: May I know
whether Government propose to give
permanent relief to these families?

Sardar Majithia: Yes, Sir, that is
what it is. The gratuity has already
been given, and whatever is due to
them according fo the rules will be
given to them.

Shri Raghunath Singh: May I know
when the air-ship was last examined
and surveyed?

Sardar Majithia: This aircrall was

serviced, on that very day il got
through all the servicing and was
taken up for a test flight.

The Minister of Defence (Shri

Krishna Menon): I may add, Sir, that
no aircraft is taken out on duty unless
it has been examined on each sorting.
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Shri 8. C. Samanta: May I know
how this Rs. 36 lakhs of loss has been
calculated? May [ know the items
comprising it?

Sardar Majithia: It is Rs. 26 lakhs
and odd, not Rs. 368 lakhs, The details
are: the cost of the aircraft is Rs. 26
lakhs, service equipment Rs. 6,270.69
nP, and damage to civilian pro-
perty, that is standing crops, Rs. 384.

Shri N. R. Muniswamy: The hon.
the Deputy Minister was pleased to
say that this was due to certain
structural  defects or  structural
failures. We are unable to make out
what it really means. It is Very
vague. Will he kindly explain what
it actually means?

Sardar Majithia: It is not at all
vague, Sir; because, this was, as I
said, the evidence that was awailable,
Ot course, the aircraft was flying very
high, more than 600 feet high, and
when the people who were on the
ground at that time were examined
this came out from their statement.
From that it is presumed that it was
due to certain component parts which
had failed. That is why the aircraft
crashed and it was completely burnt
out.

Shri Bhakt Darshan: May I know
Sir, by what time the report of this
Committee is expected?

Sardar Majithia: The Committee has
already given its report and it is from
that report that 1 am giving the
BNSWer.

o awerd At 2w o whe
+
. flﬂmm
R et s wire e :

war qgem wf 23 feamaw,
PEYE & ATTIfEA WA AEAT 1PEV-
F % IO & AW ¥ 4 a7
ﬂ‘[ﬁﬁ'fk

(%) 7 w=rq ArE w3 W
whrar w feeelt & feeft Soqer e
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97 gfafsa w03 1 &t w57 fa=radm
o1, Sa% art ¥ sy freew fear oo
¢, o

() 39 freo & wraifaa
3 F fau wmr send & o @
27

ng-wrd s (ot Mo we qw) :
(%) sw (=) : afx =m &
a3 am & afs & R avwew
7w, frerere w1 A At o wvafe
AT ® AT F qm ATy FF oA o &

Shri Achar: [ would like to leave
the answer in English also,

Shri G. B, Pant: (a) and (b).
Enquiries are being made from the
sponsor of the proposal regarding the
amount available for expenditure on
the statue, the name of the sculptor
proposed to be employed and other
details.

ot W 1w e & g S
STea § i o weew § o fawe e
9T T E AR W oET oRAEE &
f& ®a aF 39 97 faviw @ o wc
F4 7% qfT A Farew &Y aa ?

it o Wo gAY : T & EqvOAT
# fareeT wWg AT AR FET AT wfEA
21 oft & Ak o 3w F fu @R
¥ foraer oY wwT o, Foi 89 ¥ age
TR AHG AEY AT AfEw

ot wew wr s foad
wt ¥ 35w F1 I 3] g0 wwmA
N O # a7 ¥ man 9t fFoaf
feay % fadeft srast & & wfaar
¥, W w7 wEg waw w1 W Wy
¥ gu @R § I g w fr
AT @Y W ST W T
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HugrEy # TET AT Ay §En
a2 # gfr 37 # ¥ frdt oW W
wré vy ?

Tea wEvew : o wemam X

sit s e et ag SR
e g fir war aoRTe £ A den gET
s gut & fis gfea itz & amd w
oo ¥ ufewr emfas € 91w

st Mo ¥o T : ¥ AT T

4 fom ¥ g9 syl  awdw &
w9 | 39 g W OTATEAD HAEY
3 dur ol wa AT A a7 faere
@& T & fr frw wg g, wel A
grft) wgi A% & gwwer g few

frm &
Shri Heda: May I know who are
the sponsors and whether the Govern-

ment is going to be actively associat-
ed with the project?

Bhri G. B. Pani: | hope so0, that
!he process won't take long so far as
it reats with the Government.

&Y AW TR A, § TR A
Mg § & o qf7 & g & a1
% frr e =t & waew § faww
forar o <gr &

st ot Wo T : TWARX X A
FzaEardt ¥R FArk i § 9w 7 =7,
qi FqAY # Axdrxy  of fif 34 F
& et oF g @€ oW 1 W 9T
W far @t wr g fo $w oo
g

Election Expenditurs

+
Shri S. C. Samanta:
Shri SBubodh Hansds:
Shri Bhakt Darshan:
‘") Shri Ram Krishan Gupta:
| Shri D. C. Sharma:
LSI:r.l Hem Raj:

Will the Minister of Law be pleas-
ed to refer to the reply given to

*240.
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Starred Question No. 1011 on the 1Tth
December, 1959 and state:

{a) whether the suggestions made
by the political parties in India for
the reduction of election expenses
have been considered by the Election
Commission;

(b) if so, what decision has been
taken; and

(c) whether any new procedure is
going to be adopted during the next
general election?

The Minister of Law (Shri A. K,
fien): (a) The suggestions made by
the political parties for the reduction
of election expenses are still under
the consideration of the Election
Commission.

(b) Does not arise.

(¢) The exact import of this part
of the question is not clear. It may,
however, be stated that the only new
procedure which the Election Com-
mission is contemplating for the next
general elections is the adoption of
the marking system of voting in most
areas and confining the old ballotting
system to a few inaccessible and
backward areas in the various States.
The Election Commission also intends
to reduce the number of polling days
and the over-all period taken in pol-
ling and in the counting of votes.

Shri S. C. Samanta; May I know
how many cases of false expenditure
cubmitted by the candidates have
been found out in the last two elec-
tions?

Shri A, K, Sen: [ am sorry this
question does not arise out of the
main question,

Shri Tyagi: With a view to reduc-
ing the expenditure on elections, are
the Government considering a pro-
posal to supply at their own cost,
the electors with their registered roll
numbers, because the biggest expen-
diture that the candidates have to
incur is in reaching every house and
giving every voter his roll number.
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Shri A. K. Sen: Of course it does
not really arise out of the question,
unless what the hon. Member says is
that the party, the candidate himself,
is to bear this expenditure. But I
think there is a rule existing already
which entitles a voter to get his num-
ber on the register of voters at a fee
of about one rupee or something like
that.

Shri Tyagi: The hon. Minister seems
to have misunderstood my gquestion.
What 1 meant to say was: are Gov-
ernment considering the guestion of
providing each voter, at his house,
with his registered number, so that at
the time of voting he might come and
give the indication that his registered
number is such and such, because the
distribution of thesé numbers costs a
lot to a candidate in the election?

Shri A. K, Sen: I do nol know if
this particular suggestion has been
followed by the Election Commission
or not, but if it does form a major
part of the candidates’ expenditure,
it will certdinly be considered,

Shri Jinachandran: Is it not a faet
that during the last general elections
that took place in Kerala, the Com-
munist candidates have spent lakhs
of rupees in certain constituencies?

Shri A. K. Sen: [ am afraid that
that question has no connection with
the main question.

Some Hon. Members rose—

Mr. Speaker: This matler is under
the consideration of the Election Com-
mission. Hon. Members may take up
the general discussion as to what
ought to be done, later on. These are
all matters which cannot be disposed '
of during the Question Hour.

Recruitment of Staff

+H
[Shri P, G. Deb:
| Shri D, C. Sharma:
Shrimati Ila Palchoudhuri:

. Dr. Ram Subhag Singh:
242,

, Shri Mohan Swarup:

| Shri Ram Garib:’

| ohri Prakash Vir Shastri:

| Shri Hem darua:

be pleased to refer to the reply given
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to Starred Question No. 874 on the
l4th December, 1959 and state:

(a) whether Government have since
issued any instructions to various
ministries regarding the recruitment
of staff for newly created works; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A copy of the instructions
issued by Government is placed on
the Table of the House. [See Ap-
pendix I, annexure No. 66.]

Shri P. G. Deb: What is the present
position of the staff in Government
in the permanent and temporary
offices?

Shri Datar: I have not got those
figures here at present,

Shri P. G, Deb: How much is sur-
plus?

Shri Datar:

That itself ix being
found out.

The honw Member will see
from thé office memorandum that
there are instructions to the effect
that if there is any surplus it has to
be intimated to a central body.

Shri Tapgamani: May I know
whether Government have got the
list of sanctioned posts which will be
kept in abeyance for six months, and
if so, how many posts have been kept
in abeyance?

Shri Datar: I have not got the
figures, but I may point out that if
a sanctioned post has not been filled
in for about six months or more, then,
naturally, it should not be further
filled in, until the present ban of one
vear has expired.

Shri P. G. Deb: What are the rules
regarding interchanging of surplus
staff between the various Ministries?

Shri Datar: There is no question of
any rules as such. Oftentimes, cer-
tain persons are appointed, and then
they are found to be surplus. When

& there is a surplus, the question arises
Will the Minister of Home Affairs j whether they should be

retrenched.
It has been stated that in all such
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cases, the surplus should be surrender-
ed to the central authority with =a
view to see if they can be absorbed
elsewhere,

ot Www TEA A, WToAET
& @@ W ag qva Wk § o OF g
F qawz st oft w wlawia qwadd
& T F7 O faw e st Iy
afmt # adfal 1 fafes @ 51
oY g fawrem # fa or @ § Wi
WHET gree| a@E @ E ¢

Shri Datar: These questions are of
a general nature. Government do not
distinguish between gazetted officers
and non-gazetted officers. Whenever
they are surplus, they have to be
retrenched or other arrangements
made in that respect.

International Mission of Bankers

H
Shri Rameshwar Tantia:
Shri Shree Narayan Das:
«243.4 Dr- Ram Subhag Singh:
*Y Shri 8. A, Mechdi:
| Shri Mahanty:
| Shri Bibhuti Mishra:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that at the
suggestion of the President of th_e
world Bank a delegation of promi-
nent bankers from Britain, U,S.A.I and
West Germany is coming to md;_a to
study the economic needs of India;

(b) if so, the precise nature of their
mission;

(c) whether the delegation has given
any indication to the Government of
India as to the various aspects of Tjhe
economic needs that they would like
{o be conversant with; and

(dy if so, what are those aspects?

The Minister of F‘lmn_oe (Shri
Morarji Desai): (a) Yes, Sir.

MAGHA 30, 1881 (SAKA)

Oral Answers 1782

(b) The Mission will study eco-
nomic conditions in India and ecquaint
themselves with our current and
planned development programmes, It
is hoped that studies of this nature
will contribute to a wider understand-
ing in the industrially developed
countries of our problems of eco-
nomic development:,

(e) and (d). No Sir, bul issues
relevant to the economic development
of the country are expected to  be
discussed with the Mission,

Shri Rameshwar Tantia: May I
know whether Government have made
any rough or precise estimate of the
total foreign exchange requirement
for the Third Five Year Plan which
has to be submitted to the World
Bank Mission?

Shri Morarji Desai: That is under
preparation.

Shri Tangamani: May 1 know when
this Mission is expected in India and
for how long they will stay here?

Shri Morarji Desai: The Mission
will come here on the evening of the
24th instant, and will leave this coun-
try on the 25th of March, In the
meanwhile, between the 5th and 8th
of March, they will be in East Pakis-
tan.

Shri Raghunath Singh: May I know
whether the issue of Indian shipping
also will be discussed?

Shri Morarji Desai: I do not think
they will look to particular or specific
problems like that.

Shri Raghunath Singh: Indian ship-
ping is very important and on account
of the forcign exchange difficulty, it is
going downwards.

Shri Morarji Desai: All relevant
things will be considered. 1 cannot
say whatl they are going to coasider.

Archaeological Excavations at
Ratnagiri
*244, Shri P, K. Deo: Will the

Minister of Scientific Research and
Cultural Affairs be pleased to state:
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(a) the latest finds in the excava-
tion carried out in Ratnagiri in Orissa,
by the Archaeological Department of
the Government of India; and

{b) what steps are being taken for
their preservation?

The Deputy Minister of Scientific
Research and Cultoral Affairs (Dr.
M. M. Das): (a). A brief report of
excavation at Ratnagiri, District Cut-
tack for the year, 1858-53, the last
excavation there, has been published
at pages 33—36 in the “Indian Achaeo-
logy 1958-58—A Review”, a copy of
which is available in the Library of
Parliament.

(b) It is proposed to establish a
site museum at Ratnagiri to preserve
and display the antiquities.

Shri P. K. Deo: May I know what
steps are being taken to preserve
these warious monuments, from sun
and rains at the place where they
are being kept now?

Dr, M, M. Das: I have already stated
in my reply that a site museum is
going to be erected very soon. Plans
have been prepared for the same, and
it will come into existence within a
short time, and that will give ade-
quate protection to the sculptures and
statues.

Shri P. K. Deo: May I know
whether Government are considering
the question of improving the
approach road to the site?

Dr. M. M. Das: I think that i1s the
duty of the State Government.

Shri Chintamoni Panigrahi: For the
construction of the approach road, the
State Government approached the
Union Government. May I know
whether the Union Government have
agreed to sanction some money for
the construction of this approach road?

The Minister of Scientific Ressarch
and Cultural Affairs (Shri Humayun
Kabir): The road will not be con-
structed by the Department of
Archaeology or by this Ministry, but
we have made a recommendation to
the Ministry of Transport and Com-
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munications in their Department of
Tourism.

Shri S, C, Samanta: May I know
when this site first came to the notice
of the archaeologists?

Dr. M. M. Das: So far as our
knowledge goes, it was first mention-
ed in a book by Shri Rajendra Lal
Mitra, which was published in  the
year 1880 under the name ‘Antiquities
of Orissa’.

Shri Chintamoni Panigrahl: What 13
going to be the cost of the proposed
archaeological museum which is going
to be set up in Ratnagiri, and do Gov-
ernment intend to expand the acti-
vities of the Archaeological Depart-
ment in Orissa in 1960-61 for further
exploration?

Shri Humayan Kabir: The cost of
the museum cannot be stated at thiy
stage, because it will require the
preparation of detailed estimates. As
regards the expansion of the activities,
the hon. Member knows that in Orissa
there is a very rich collection of anti-
quities. We are going to have u
museum also in Konarak, and the
excavations here in Ratnagiri have
yielded very fruitful results.

Shri Shivananjappa: What do these
latest finds disclose?

Shri Humayun Kabir: They disclose
the existence of a very important Bud-
dhist site of whose existence we were
not aware some five or six years ago.

Shri S. C. Samanta: May I know
the total expenditure for the excava-
tion?

Dr, M. M. Das: The expenditure
incurred on the excavation up till
now is about Rs. 54,700.

¥z tifer T . IR & ST
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Qutput in Arms Factory

*245. Shri Rameshwar Tantia: Will
the Minister oi Defence be pleased to
state:

(a) whether it is a fact that output
of Government arms factories has fal-
len short of country’s civil require-
ments; and

{b) if so, how Government propose
to meet the reguirements?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The mean-
ing of the question is not quite clear
but if it relates to the production of
shotguns and  sporting rifles the
answer, Sir, is No.

(b) Does not arise.

Shri ERameshwar Tantia: May 1
know whether the Defence Reorganisa-
tion Committee have made certain
suggestions to increase the output of
the ammunitions factories, and if sa
what the recommendations are, and
what steps have been taken in that
regard?

Shri Raghuramaiah: I do not know
what reorganisation committee my hon,
friend is referring to. From time to
time, the production capacity is being
examined by various departmental
committees. 1 do not know exactly
what my hon. friend has in mind,

The Minister of Defence (Shri
Krishna Menon): There is a complaint
abnut the short supply of these cart-
ridges. Because of national necessity,
imports have been closed down. The
Defence factories are capable of pro-
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ducing much larger numbers than
those produced at present, but there
is a shortage of paper. That paper
has to be imported. There is the
question of foreign exchange and
import licences,

Secondly, if the complete require-
ment is to be met, we have to go into
double shift. It can be done, but it
cannot be done without material. The
short supply of material is a national
difficulty. We are making it as best
as we can. If the paper is available
or if the experiments which are being
conducted by the scientific people ta
find a substitute succeed, we can meet
the requirement.

Shri Rameshwar Tantla: Which type
of paper is the hon, Minister refer-
ring to?

Shri Erishna Menon: A special car-
Z:-iidge paper which has to be import-
firsreres s & fird o o W
+
flﬂ' qu ¥
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An Hon, Member: Let the answer
be read in English also.
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Import of Keroseme Oil from USSR.

*248. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

fa) whether Government have
considered or are considering the
question of importing kerosenc oil
from Soviet Russia; and

{b) if =0, whether any understand-
ing hag been reached between the
Governments of India and Soviet
Russia in this respect?

The Parliamentary Secretary to the
Minister of Sieel, Mines and Fuel
(S8hri Gajendra Prasag Sinha): (a)
and (b). Government have under
their active consideration the question
of importing from the USSR, against
payment in rupees which can be used
for increased exports from. India to
the U.S.5.R., quantitics of such deficit
petroleum products as Kerosene oil.
Though no final understanding has
vet been reached, it is hoped that
some arrangemenis would be reached
as early as possible.

Shri Achar: May I know whether
it would mean a reduction in the price
of kerosene oil if this matures?

Shri Gajendra Prasad Sinha: The
matter is being discussed. About the
price, I am not at present in a posi-
tion to say what. will be the position.

Shri Sadhan Gupta: May I know
whether any particular quantity is
envisaged for import or whether cven
that is under consideration now?

The Minister of Mines and 0il (Shri
K. D. Malaviya): Yes, we are discus-
sing the possibility of importing
about 100,000 tons of kerosene oil,
We have somc ideas about imports.
All these gquestions will be considered
between our Commerce and Industry
Ministry and the U.SS.R. Government
representative.

Shri Morarka: May I know whal is
the Government's policy about the
import of kerosene oil, whether from
the U.S.S.R. or from other countries?
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Will import be allowed only through
the public sector or also through the
private sector?

Shri K, D. Malaviya: The policy of
Government in regard to import of
petroleum products is to get them as
cheaply and on as favourable terms
as possible. With that end in view,
Government are exploring the possi-
bility of importing it from sources
other than what we have s0 far been
doing. So far as import through the
public sector and the private scclor is
concerned, mainly it is proposed to
import these petroleum products, be-
sides the oil distributing companies
that are doing it, through the public
sector; but if there are some pro-
posals to import petroleum products
through some private seclor people,
they will also be considered.

Shri Chintamoni Panigrahl: May 1
know what amount of foreign ox-
change was made available to the pri-
vate oil companies for import of
kerosene oil to meet the defleit in
India, and to what extent they have
imported by this time?

Shri K. D. Malaviya: These alloca-
tions of foreign exchange for import
of keroscne oil are made in an ad loc
way from time to time. as needs arise.
T have not got the figures just now
before me. If the hon. Member is
interested in them, he may kindly
give separate notice and [ shall
answer.

Shri Morarka: May I know the
approximate value of the total im-
ports of kerosene oil at present in
India?

Shri K. D, Malaviya: Roughly it is
Rs. 17-18 crores.

Shri Chintamoni Panigrahi: What is
our deficit of keroseng oil in  India
today?

Shri K. D. Malaviya: The value of
imports is about Rs. 17-18 crores.

Mr, Speaker: Whatever is imported
iz the deficit.

o vgaTe -fag ¢ = oW AR
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Shri Tyagi: What is the percentage
of profits allowed to these, {foreign
companies which are supplying
kerosene oil in India?

Shri K. D. Malaviya: I have not
got with me the terms and conditions
on which petroleum products are
being imported. If the hon. Member
will give separate notice, I can answer.

Shri Tyagi: Is there any fixed per-
centage of profit being allowed to
them?

Shri K, D. Malaviya: No, I do not
think we have fixed any particular .
percentage of profits which is allowed
to them. It varies according to
conditions.

Shri Chintamoni Panigrahi: They
must have imported last year. What
was the profil allowed last year? He
does not know anything.

Shri Achar: How much more time

will the finalisation of the negotiations
take?

Shri K. D. Malaviva: The nepgotia-
tions are almost at their final stage,
and I hope we sball  import somc
petroieum product: from USSR,

Shri Chintamoni Panigrahi: Thew
must have imported last year I
wanted to know what was the profit
granted to them last year, if not this
vear. .



1791 Oral Answers

Mr, Speaker: He wanis to know
what percentage of profit is being
earned by them. Or is it that they
can put any price that they like?

Shri K. D. Malaviya: I cannot
answer offhand about the percentage.

Shri Chintamoni Panigrahl: But
they imported last year.

Mr. Speaker: The hon. Member will
table a separate question.

& Steel Plant in Madras State

Shri I.l.metlhwar Tantia:

| Shri Subbiah Ambalam:
Shri Pangarkar:

| Shri Madhusudan Rao:

| Shri Aurobindo Ghosal:

‘m.f Shrl B. Das Gupta:

Shri N. R. Muniswamy:

| Shri D, C. Sharma:

| Shri Tangamani:

| SBhri Sampath:

| Shri Ayyakanna:

‘Will the Minister of Steel, Mines
and Fuel be pleased io state:

(a) whether Government have

considered the practicability of put-
ting up a steel plant in Madras State
utilising the iron ores of Salem and
Neyvelj lignite; and

(b) whether experts from East Ger-
many have been invited to make pre-
liminary investigation in this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
practicability of an iron and stec]
plant based on the iron ores of Salem
and lignite of Neyveli is under exami-
nation.

(b) No, Sir.

Shri Tangamani: May I know whe-
ther it is a fact that a Technical Com-
mittee with the Madras and Union
Ministers has been set up to go into
the question of the feasibility of the
steel plant? If so, when is it expected
to submit its report?

Sardar Swaran Singh: A Technical

Committee has been set up. It has
started working, but could not say
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as to how long it will take to submit
a report,

Shri Tangamani: May I know whe-
ther the non-availability of cok':.
coal is one of the reasons for not
expediting it, and also whether the
Fuel Research Institute at Dhanbad
and the Laboratory at Jamshedpur
have been asked to examine the possi-
bility of using briquettes for this pur-
pose If so, what are their findings?

Sardar Swaran Singh: It is correct
that the non-availability of coking
coal is the main reason why a steel
plant cannot be located in the south.
As a mater of fact, iron ore is avail-
able not only in the south but in cer-
tain other parts of India, notably
western India. But the non-awvail-
ability of coking coal i the main
reason why smelting cannot be under-
taken. Some experiments are going
on both at the Fuel Research Institute,
Dhanbad, and the National Metallurgi-
cal Laboratory, Jamshedpur, to see if
briquettes of lignite could be used for
smelting purposes. But the experi-
ments are stlll being undertaken and
it is too early to say as to whether
the process has succeeded.

Shri Tangamani: May I know whe-
ther hon. Minister had not stated on
19-1-60 that the iron ore that is avail-
able in Salem is of a superior quality
and steps should be taken for com-
pletely utilising it for the development
of the national wealth from that area?

Sardar Swaran Singh: It is true
that the iron ore is of good quality.
But, to be used, there must be some
smelting agent, That is what I have
gtated in my earlier reply.

Shri N. R. Muniswamy: The iron
ore in Salem is one of the best ores
in the world in respect of iron con-
tent. I wish to know whether this
Ministry has made any special refer-
ence to the Planning Commission to
make provision for the speedy estab-
lishment of the steel project in that
area?
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Bardar Swaran Singh: That does
not arise at all. No one need be
convinced. If there is good coking
coal. surely, the plant will be located.
But, therc is no coking coal; and iron
orc, howsoever good it may be, cannot
substitute coking coal.

Shri Achar: May [ know whether
an assessment has been made as to
how much more it would cost to take
coke to the places where there is iron
ore? What will be the extra cost on
account of conveyance? Have these
things been worked out?

Sardar Swaran Singh: It is not very
difficult to work out. The State to
which the hon. Member belongs has a
stecl plant to which coke has to be
moved from the main coke producing
area and the cost of transport is quite
considerable, It should also be con-
ceded that for long distances there
are telescopic rates for transport of
coal and there is an element of con-
cealed subsidy there.

Shri T B. Vittal Rao: The hon.
Minister sdid that a certain experi-
ment is being carried on. May I know
whether this experiment is being
carried on with the low shaft process
that is being worked at Jamshedpur?

Sardar Swaran Singh: That is what
1 stated, that at Jamshedpur there is
a low shaft process. As I have said
earlier on the floor of the House the
experiments are taking place both by
using different types of iron ore and
also different types of fuel including
lignite.

Shri Rameshwar Tantla: Part (b)
of the question has not been answered
whether experts from East Germany
have been invited to make the investi-
gation. Apart from that, may I know
whether experts from other countries
are also invited to make the investi-
gation; and, if so, what are those
-countries?

Sardar Swaran Singh: Our own
experts are working at it.

Shri Morarka: The hon. Minister
says that the practicability of setting
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up a plant in the Madras area is being
examined. May I know who are the
people who are actually examining it;
and what progress they have made in
examining the possibility of putting
up this plant?

Sardar Swaran Singh: [ have given
three things in this connection. One
is the Technical Ci ittee: the d
is the experiment at Jamshedpur and
the third is the experiment at the
Fuel Research Institute, Dhanbad.

Shri Ramanathan Chettiar: In view
of the fact that there is no large-scale
steel plant in the south-especially
Madras State—where very good iron
ore is found angd in view of the fact
that Government have gzet up a
Technical Committee what early steps
Government will take to expedite this
matter and start a steel plant in the
Madras State?

Mr. Speaker: Thc same question in
another form.

Sardar Swaran Singh: We cannot

take any other steps than those
already taken, And, further steps

will depend upon the feasibility of
the processes which are being
examined. <

Industrial Finance Corporation
+
o250, J Shri Vasudevan Nair:
) Shri Nagi Reddy:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1394 on the 11th
September, 1950 and state:

(a) whether investigations regard-
ing loss due to the disposal of land
purchased for the office of the Indus-
trial Finance Corporation in New
Delhi have since been completed;

(b) if so, what are the findings; and
(e) whether collective or individual
responsibility has been flxed?

The Depuiy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(c) Government's investigations have
bi. completed and a draft note
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which was sent to Audit for vetting
has just been received back. It is
under submission to the Public
Accounts Committee.

Shri Vasudevan Nair: How long
will it take for finalisation?

Shrimati Tarkeshwari Sinha: Gov-
ernment have already taken a decision
and are submitting it to the Public
Accounts Committee. It has already
been received back from Audit after
vetting and is being submitted to the
Public Accounts Committee,

Shri 5. M. Banerjee: 1 want to
know the amount involved—there was
a loss?

Shrimati Tarkeshwari Sinha: The
very question has been asked a num-
ber of time. The amount involved
has been nearly Rs 2 lakhs, that is
exactly Rs. 1,98466.

Tyre Factory in New Delhi

*252. Shri P. G. Deb: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
U.S. Export-Import Bank has approv-
ed credit of Rs. 225 crores to help
build and finance a rubber tyre fac-
tory in New Delhi; and

{b) if so, what are its main fe?-
tures and to whom the loan has been
given?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) No, Sir. The
credit authorised by the Export-
Import Bank, Washington is for
Rs. 225 lakhs and not Rs. 225 croves.
The industirial plant assisted is to be
located at Ballabgarh, Distriet Gur-
gaon, Punjab.

(b)Y The Bank has approved in
principle the grant of a loan in favour
of the Goodyear Tyre & Rubber Com-
pany of India (Private) Limited out
of the portion of PL 480 rupee funds
which iz earmarked for its lending to
businessy firms. The funds will be
used for financing the acguisition or
eopstruction in India of land, build-
ing: and machinery of Indian origin
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in connection with the establishment
and operation of a rubber products
manufacturing plant. The loan will
be repayable in 18 approximately
semi-annual instalments, commencing
not later than February 15, 1963,
Interest will be at the rate of 6 per
cent per annum, payable semi-annual-
1y.

Shri Radha Raman: What iz the
total amount which this scheme
involves? Will any part thereof be
subscribed either by the Centre or by
the State Governments or by the Delhi
Administration?

Shri B, R. Bhagat: Which scheme
Sir?

Shri Radha Raman: The tyre
scheme.

Shri B. R. Bhagat: This is a pri-
vate concern. Neither the State Gov-
ernment nor the Central Government
has anything to do with it
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(2) for %1 @@ =m0 &
o sremafe awmaT st fgt sre,
fasasre wemfz dare &7

() afegea dare s, warfors
eI & s wfe g fge & fawe
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I(Dr, K. L, Shrimali): (a) Steps are
being taken to establish the Directo-
rate by the 31st March, 1960,

{b) The Directorate will have the
following major functions:

(i) work relating to the enrichment
of Hindi by evolution of termi-
nology and preparation of Hindi
Dictionaries, Encyclopuedia, etc.

tii) work relating to the develop-
ment of Hindi through produc-
tion of literature, translation of
standard books, etc, and

1iii) promotion of the spread of
Hindi language.]
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National Service Projects

4
L)
Shri Bhakt Darshan:
Shrimatl Ila Palchoudhuri:
Shri Ram Krishan Gupta:
*257. { Shri D. C. Sharma:
| Shri C. K. Bhattacharya:
| Shri Aurobindo Ghosal:
LEhrl N. R. Muniswamy:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 739 on the 9th
December, 1959 and state:

(a) whether the Committee appoint-
ed by the Government of India
under the Chairmanship of Dr. C. D.
Deshmukh to define the nature and
scope of the pilot National Service
Projects has submitted its report;

(b) if so, the main recomendations
thereof; and

(¢) the steps proposed to be taken
for their implementation?

‘The Minister of Edocation (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) A statement is laid on-the Table
of the Lok Sabha.

STATEMENT

The main recommendations made
by the National Service Committee
are as follows:—

1. Compulsion—Any scheme oi
national service must be compulsory
if this is to be effective and is to make
a rea] impact to improve the quality
of manpower needed by the country.
No exemptions are to be allowed on
any ground.

2, Duration.—A period of nine
months to a year is the minimum re-
quired for achieving the objectives of
national service.

3. Stage.—The best stage for draft-
ing the youth in national service is
when they pass out of Higher Secon-
dary School or Pre-University classes
ind are prepared to enter life or fthe
university. A year's national service
st that stage will fill the gap left by
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the present secondary education and
will equip the young persons better
poth for life and the university.

4. Content.—The content should be
so devised as to effect an all round
mmprovement of the personality and
character of the adolescent. It may
include military discipline; national
service and manual labour; and
general education.

5. Organisational Setup.—The pro-
gramme would require for its imple.
mentation an organisational set up
which should be broad-based and inde-
pendent. A national board should be
set up to plan, implement, and ewvalu-
ate a programme of national service,
This could be preceded by careful pre-
paration of a detailed plan of work for
youth, and for this purpose it is
desirable to set up a representative
working group of educationists, ad-
ministrators, defence experts and
other interests,

tc) A Working Group is being
appointed to work out a detailed pro-
gramme of National Service.
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Shri N, R. Muniswamy: May I
know the financial implications of
this scheme that is to be put into
effect?

Dr. K. L. Shrimali: The financial
implications are being worked out. A
working group is set up and it is
looking into them.

Shri N, R. Munlswamy: It seems
there is no exemption at all on any
ground. May 1 know whether the
girls and disabled boys will be ex-
empted?

Dr. K. L. Shrimali: The recom-
mendations of the Committee are
that except on medical grounds, no-
body should be exempted.

Shri Aorobinde Ghosal: May I
know if the State Ministers at a con-
ference  decided that the service
should be wvoluniary and should be
done through pilot projects?

Dr. K. L. Shrimali: That was the
original suggestion of the Ministers’
conference. This committee which
went into the whole question had
suggested that unless the scheme be-
comes compulsory, it will not be effec-
tive. As I said this repory was con-
sidered by the Central advisory board
and it endorsed the recommendations
of the Deshmukh Committee. Now
the report is being examined by the
working group.
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Shri Tyagi: Before effect given to
this scheme, may I know if the Gov-
«ernment proposes to put it for ex-
amination before this House to get at
the reactions of the various political
parties and individual Members who
are interested in the scheme?

Dr, K. L, Shrimall: I have already
-assured on an earlier occasion that as
soon as the scheme is finalised and
takes a final shape Parliament will
have an opportunity of discussing this
scheme. It is one of the major
schemes and we will have full dis-
cussion in the House.

Shri Tyagi: May I take it that after
the scheme  comes into effect, the
Sadhu Samaj and the Bharat Sevak
Samaj and all similar Samajas will
be co-ordinated together into the

scheme, or will they also continue side -

by side?

“Dr. K. L. Shrimali: We have noth-
ing to do with the Bharat Sevak or
the Sadhu Samaj; they are quite free
1o function in the way they like.

Shrimati Renuka Ray: The hon.
Member Shri N, R. Muniswamy said
just now that girls and disabled per-
sons should be exempled and the
Minister said: yes.

Dr. K. L. S8hrimali: No, Sir. The hon.
Member did not understand me, I
said definitely and categorically that
the recommendation was that nobody
would be exempted except on medical
‘grounds.

Shri Tyagi: What she wants to
clarify is whether giris are included
in the category of disabled persons or
not. .. . (Interrfuptions.)

Mr. Speaker: It is an insult to the
others.

Shri Tangamani: In view of the
recommendation that the proper pe-
riod for training is the pre-university
period, may 1 know whether at least
in the coming year, the scheme before
it takes the final shape, will be en-
trusted to the NCC?

Dr. K. L. Shrimali: There is no
.question of entrusting it to the NCC
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as this is quite a different scheme.
The NCC is a programme for military
training and this does not come within
the purview of the NCC.

Mr. Speaker: It is a suggestion for
action.

Shri P. R. Patel: May I know if the
scheme that will be introduced in the
rural areas will be through an inde-
pendent agency even though other
agencies such as the development
board, ete. exist or the Bharat Sevak
Samaj or the Sadhu Samaj exist? I
want to know whether there will be
an independent agency. Furthermore,
I want to know what type of work
will be done in the rural areas.

Dr. K. L. Shrimali: I think, for the
benefit of the House, as soon as the
report is printed, I will place copies
in the Parliament library.

Shri Jadhav: Sir, may I put a ques-
tion? I tried to catch your eve so
many times.

Mr. Speaker: I will give him another
opportunity.

Shri Jadhav: It is very difficult to
catch your eye.

Mr. Speaker: My eye is all-pervad-
ing. This report will be placed in the
Library of Parliament and the House
will have an opportunity to discuss
this matter. I wil] certainly remember
the hon. Member, Next question.

0Oil Drilling at Jwalamukhl

<+
Shri Hem Raj:
*258./ Shri D. C. Sharma:
LShr! Daljit Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
873 on the 14th December, 1959 and
state:

{a) the furlther progress made in
drilling for oil in Jwalamukhi;

{b) the resulls achieved;



1805 Oral Answers

(c) whether any further assessma.n!
of the natural gas found in the area-
has since been made; and

(d) what further sprogramme has
peen drawn for drilling more wells?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hri Gajendra Prasad Sinha):
(a) Jwalamukhi deep well
No. 1 is still under produe-
tion  test. Three additional hori-
zons have since becn tested. Reaming
of structural hole No. 5 has been com-
pleted (depth 821 metres). The hole
iz being cased.

{b) One of the horizens, besides thu
one that gave gas about a year ago,
tested has produced gas; other two
horizons produced saline water.

(c) Mo, Sit. 1t is too early to mak:e
iresh assessment.

(d) Two locations for deep wulls
have been pin-pointed. Drilling at
one of these locations will bg under-
itaken after completion of production
tests at Jwalamukhi test well No. 1.

Shri Hem Raj: Last time, Sir, when
thiz gquestion was asked we were in-
formed 1hal after three wecks the pro-
duction tests will give some results.
May I know what has been the resull?

The Minister of Mines and Ol (Bhri
K. D. Malaviya): Production tests at
Jwalamukhi deep well No, 1 are be-
g carried out for the last 12 or 13
months. When 1 answered the ques-
tion last time before this House four
series of horizons were tested at that
{ime. Since then three more have
been tested. It is a long process, and
it is only a few days back that one
additional horizon has given somc
gas. We have got gas in this deep
well No. 1 at two horizons. Final as-
sessment has still to be made.

Shri Daljit Singh: May I know the
rumber of foreign experts who are
working at present in oil drilling at
Jwalamukhi?

Bhri K. D. Mzlaviya: Some Ruman-
wan drilling experts are helping the
Ofl and Natural Gas Commission.

388(Ai) LS—2.
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Shri Chintamoni Panigrahi: May 1
know whether the Government has
been able to assess by now the amount
of oil reserves in this country?

Shri K. D. Malaviya: No, Sir; not
yet.

Shri T. B. Vittal Rao: May I know
whether one more well will be sunk
near about this area, or work will be
done only at one” well?

Shri K. D. Malaviya: No, Sir; we
propose to drill several holes round
about this area immediately we hawve
evaluated the results from this hole.
We are already pin-pointing certain
locations and sites and the Oil and
Natural Gas Commission is consider-
ing the final location of proposed
wells and wheré we are to put in
more holes.

Shri T. B. Vittal Rao: May I know
whether during the year 1960 there is
any possibility of some more wells
being sunk?

Shri K. D. Malaviya: In Jwala-
mukhi area?

Shri T. B. Vittal Rao: Yes.

Shri K. D. Malaviya: In Jwala-
proposc to put in one or two holes in
the Jwalamukhi area in the year
1880.

U.N.EF.

[
Shri Rameshwar Tantia:

°259. { Shri Raghunath Singh:
. | Shrimati Mafida Ahmed:

Will the Minister of Defence be
pleased to state:

(a) whether two Indian soldier:
were killed and nine injured in an
accident in Gaza strip while on duty
with the United Nations Emergency
Force on the night of the 5th Janu-
ary, 1980; and

(b) if so, the datails of the accident?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.
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(b) Some personnel attached to 4
KUMAON Regiment serving with the
United Nations Emergency Force lett
their Headguarters at DEIR EL BAL-
LAH in a track for the Gurdwara al
RAFAH on the morning of 5th Janu-
ary 1960 to celebrate Guru Gobind
Singh’s birthday. The truck carrying
the party left RAFAH at about 10 p.m.
on. its return journey. While negotiat-
ing a level crossing it was struck by
the engine of a goods train coming
towards GAZA. The rear axle of the
truck was ripped off and it was drag-
ged about a thousand yards before
the. engine driver managed to halt
his engine. Nine of the men were
thrown out of the truck and escaped
with injuries. The remaining two
who were in the truck were killed.

A Court of Inguiry has been insti-
tuted and its report is awaited.

Shri Rameshwar Tantia: May I
know whether the families of the de-
ceased soldiers will get the usual com-
pensation from the United Nations?

Shri Krishna Menon: There is an
arrangement in regard to this between
the United Nations and the Govern-
ment of India; they would not suffer
by that in any way.

Shri Raghunath Singh: May 1
know who arc the members of the
Court of Inquiry?

Shri Krishna Menon: That is ap-
pointed according to the Army Rules.
It will consist of the Officer-Com-
manding this Unit or whoever he
nominates and it will be done accord-
ing to the usual procedure; there will
be no public persons.

Copper Deposits in Andhra Pradesh

*260, Shri T. B, Vittal Rao: Will the
Minister of Steel, Mines and Fue] be
pleased to state:

(a) whether Geological Survey of
india has conducted any survey of
Copper ore deposits near Bitraunta,
Andhra Pradesh;

(b) if so, the result of the Survey;
and
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(¢) whether Indian Bureau of Mines
propose to take steps to investigate
the extent of the deposits?

Th Parliamentary Secretary to (he
Minister of Steel, Mines ang Fuel
(Shri Gajendra Prasad Sinha): (a}
Yes, Sir.

(b) The result is not considercd
favourable for development. No. indi-
cations are available as a result of
work done hitherto by Geological
Survey of India of any massive sul-
phide ore bodies existance in this
area.

(¢) As the surface indications avail-
able are not favourable for
the development of a wgll-
defined zone of mineralisation
there is at present no con-
crete proposal to investigate the ex-
tent of the deposits, though before
giving up this area, it is proposed to
send & team of senior officers to carry
out an on the spot inspection of the
region hitherto sarveyed.

Shri T. B. Vittal Rao: The hon
Parlinmentary Secretary in his reply
said that the result is not considered
favourable for development. May I
know what is the copper content of
the ore that was found out in that
area?

Shri Gajendra Prasad Sinha: I have
not got the figure about the exact
content of copper here with me, but
I can say that this area was. tho-
roughly investigated, the result was
not encouraging and, therefore, it was
given up.

Mr. Speaker: He does not know the
details, he knows only the conclusion

Shri T. B, Vittal Rao: How did he
arrive at that conclusion?

Mr. Speaker: Those who arrived at
that conclusion had the details, but
the hon. Parliamentary Secretary has
not got them.

Shri T. B. Vittal Rao: May I know
whether it is a fact that the copper
content of this ore is much better
than what is being taken out st
Ghatsila?
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Shri Gajendra Prasad Sinba: If it
had been better, of course, the feasi-
bility of working out copper would
have been taken up.

Mr. Speaker: The hon. Parliament-
ary Secretary must be able to answer
this question. The object of the hon.
Member who has tabled the question
is to know why it has been given up
in Andhra Pradesh.

The Minister of Mines and Oll (8hri
K. D. Malaviya): The Geological Sur-
vey of India had surveyed this area.
The finds of mineralised copper ore
was so sporadic, so little that from all
technological point of view the con-
clusions have been, for ‘which full
responsibility is taken, that they are
not very favourable for prospecting
any copper. Nevertheless, we nre
sending a high-power team to have a
reassessment of the whole grea and to
find out whether it is possible to take
out copper ore from there.

Mr. Speaker: That is also a gencral
statement. Hon. Ministers, particu-
larly, when a question is put ...

Shri K. D. Malaviya: If you will
permit me, Sir, I may say that it is not
a general statement, it is a technologi-
cally correct statement. We do ot
assess the quantity of copper content
when there is a sporadic find of cop-
peT.

Shri T. B. Vittal Rao: In view of
the fact that we are importing cop-
per to the extent of Rs. 15 crores an-
nually, will the Government do somc
intensive exploration and prospecting
m this area?

Shri K. D. Malaviya: Yes, Sir; wo
are carrying out an intensive search
for copper, and for that we have or-
ganised & special unit. If necessary,
we shall further go to this area and
find out whether copper deposits can
be found or not.

Mr. Speaker: I am afraid, the ans-
wer is not complete. In part (b) of
the question the hon. Member wants
to know the result of the survey. In
reply to that the hon. Minister may
say either that the quality of ore
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that is obtained is bad or, even if the
quality may be good, there is not
sufficient quantity. He must be able
to say this before the House to satisfy
hon. Members who have tabled a zpe-
cifie question.

Shri E. D. Malaviya: If there is a
desire on the part of the hon. Member
or the House to know fuller details
about the reports that have been sub-
mitted to the Geological Survey of
India, I am prepared to lay them on
the Table of the House.

Mr. Speaker: That is all that is
wanted.

Shri K. D. Malaviya: That is not
with me here.

Mr. Speaker: He must have brought
it. Let us go to the next guestion.

Ramagiri Gold Deposits

+
Shri Vasudevan Nair:
Shri Nagi Reddy:
Will the Minister of Steel, Mines
ang Fuel be pleased to state:

(a) whether exploratory bore holes
drilled to assess potentialities have
been undertaken in Ramagiri  zold
belt in Andhra Pradesh;

(b) if so, what are its results; and

“261.

(¢) if not, when is it going to be
undertaken?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
No, Sir.

(b) Dwes not arise.

(e) It is proposed to take up dril-
ling during 1960-61.

Shri T. B. Vittal Rao: This survey
and other things were being conduct-
ed for the last four or five years.
What are the reasons for the delay in
taking up deep drilling of this area
to find out the ores?

Bhri Gajendra Prasad Sinha: It is
still under investigation, but what-
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ever reports we have been able to
get the result is not very encouraging.

Shri T. B. Vittal Rao: By whom is
this investigation being conducted, by
the Geological Survey of India or by
the Indian Bureau of Mines?

8hri Gajendra Prasad Sinha: By the
Geological Survey of India.

FPolytechnics in Punjab

r Shri+nem Raj:
'262. ¢ Shri Ajit Singh Sarhadi:
Shri D. C. Sharma:

Will the Minister of Sclentific Reo-
search and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1901 on the 22nd
December, 1959 and state:

(a) when the centrally sponsored
polytechnics at Sirsa, Hamirpur and
Batala in Punjab will be opened; and

(b) whether Government have since
received the proposal for the location
of the State-sponsored Polytechnic?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) The proposals of the State
Government regarding the location of
thy polytechnics are under the consi-
deration of the Northern Regional
Committec of the All India Council
for Technical Education. The State
Government has also been requested
to reconsider the question of location
of one of the polytechnics at Hamir-
pur. The polytechnics wil] start func-
tioning after their location, cstimates
of cost and other details have been
settled.

(b) The State Goernment have pro-
posed to locate the State-sponsored
polytechnie at Jhajjar.

Shri Hem Raj: Has the hon. Minis-
ter received a proposal from the
Chief Minister of Punjab that a poly-
technic for the people there is very
essential in view of the fact that it is
a hilly area and that the means of
communications are very inadequate.

8hri Humayun Kabir: I have re-
ceived a letter from the Chief Minis-
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ter of Punjab and I am examining
the question in the light of his ob-
servations.

WRITTEN ANSWERS TO
QUESTIONS

Mining Leases for Bhilal Steel Works

*241, Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 745 on
the 9th December, 1859 and state the
further progress made with regard
to the grant of mining leases by the
State Governmeni to the Bhilai Steel
Works and execution of formal deeds
in respects of areas already granted?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
State Goernment have agreed to grant
quarry leases in two more cases for
7485 acres of State Government lands.
Necessary sieps are being taken by
the Project authorities for the execu-
tion of formal deeds.

A further sum of Rs. 4 lacs has been
paid on ad-hoc basis to the State
Govirnment as rovalty dues.

Dugda Washery

*247. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the progress up to date of the
construction of Dugda Washery;

(b) the amount spent on it up to the
end of December, 1858; and

(c) when it is likely 1o be com-
missioned?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
{¢). A statement is given below:—

STATEMENT

The contract for the design, supply
and crection of the washery, was con-
cluded in November, 1958.

The land required for the washery
and township has been acquired
Access road to the site has been com-
pleted, Railway track tg the site has
been laid. Laying of some lines in the
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marshalling yard has been completed
and work on other lines is in progress.
Temporary offices, stores and camp
accommodation have been constructed
and occupicd. Electricity and water
for construction has begun to be sup-
plied. Civil engineering work on
the site has commenced and excava-
tion and concreting work in different
sections of the washery are in vro-
gress. A number of units of equip-
ment, which are to be despatched
from the U.S.A., have been inspected
and the shipments are expected to
start shortly. On receipt of equipment
from the U.S5.A.. the erection of the
plant will be taken up. The washery
is expected to be rcommissioned in
about a year's time.

Upto the end of December 1858 an
amount of about Rs. 1'50 crores had
been spent on the washery.

Excavations in Sarasvati and
Narmada Valleys

Shri H. N. Mukerjee:
Shri Prabhat Kar:

Will the Minister of  Sclentific
Research and Cultural Affairs be
pleased to state:

(a) whether it is a fact that the
results of the exploratory expedition
lod by the Director General of
Archaeology in 1951 have not been
properly followed up since then in
the Sarasvati or the Ghagar wvalley;

*251.

(b) whether it is also a fact that in
spite of the efflux of eight years and
the likelihood of important findings
the centre mound at Hastinapur has
not been excavated; and

(¢) whether extensive excavations
in the Sarasvati and the Narmada
valleys are in active cbntemplation?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir. The explora-
tion of the Sarasvati and Drishad-
v=4 (Ghaggar) valleys in Rajasthan
was completed in 1952-53.

(b) The central (highest) mound at
Hastinapur was excavated in 1950-52.

(¢} No, Sir.
Costing for Bhilai Steel

*253, Shrimati Renu Chakravartty:
Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 597 on
the 4th December, 1959 and state
whether any costing has since been
made for Bhilai Steel?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No, Sir.
Steel has begun to be produced only
recently.

Demonetisation of Coins

*254, Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the time by which the nickel
coin pieces of white colour of the
denominations of two annas, one anna,
2 pice and the one pice current coins
will be discontinued; and

(b) the number of such white nickel
coin pieces in circulation at present?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) The ques-
tion of demonetising the cupro-nickel
two anna and half anna pieces s
under active consideration. With-
drawal of the other coins left in the
old series will be taken up later.

(b) According to very rough esti-
mates, the estimated circulation of
all the cupro-nickel coins with a
whitish colour was 114 crores of
pieces at the end of November, 1959
made up of 88 crores of pieces in the
denominations of two annas and half
an anna and 46 crores of pieces in
the denomination of one anna.

Life Insurance Corporation Business
in London

*255. Shri 8. A, Mehdi: Will the
Minister of Fimance be pleased to
state:

(a) whether it has been decided to
expand the business of Life Insur-
ante Corporation in London; and
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(b) if so, the results achieved so
far?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The proposal to write direct
life insurance business in the UK, is
still under the consideration of the
Life Insurance Corporation of India.
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LI1C, Loans for Comstruction of
Houses

( Shrimati la Palchoudhuri:

aan 1B Muniswamy:
Shri Ajit Singh Sarhadi:
Shri Radha Eaman:

Shri Shree Narayan Das:

Will the Minister of Finapce be
pleased to refer to the reply given Lo
Starred Question No. 223 on the 23rd
November, 1958 and state:
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(a) whether the Life Insurance
Corporation has since decided to ad-
vance loans to policy-holders for con-
struction of houses;

({b) if so, the terms and conditions
on which these loans will be advanc-
ed; and

(c) when will this scheme become
effective?

The Deputy Minister of Finanee
(Bhrimati Tarkeshwarl Sinha): (a)
Yes, Sir.

(b) A statement is given below:—
STATEMENT

Scheme of grant of loans to Policy-
holders for construction of houses.

1. Area of operation.—Loans will
be granted only on the security of
properties situated in Bombay, Cal-
cutta, Madras, Delhi and Hyderabad

2. Policy-holders eligible for re-
ceiving loans.—Only those policy-
holders who on the date of appli-
cation for loan are holding unencum-
bered policies which have been in
force for a minimum period of 5
years and on which all premiums dur
up to date have been paid and where
the policies are Endowment Assurance
policies maturing not later than the
due date of repayment of the loan
would be eligible for receiving loans
under the scheme, subject to the fac:
value of the policy including wvested
bonuses, if any, being not less than
the amount of the loan plus one-
tenth thereof.  When the loan is
advanced. the policies will have to be
assigned to the Corporation and the-
policy-holder shall continue to main-
tain the policies in foree by regular
payment of premiums,

3. Nature of property—Loans will’
be granted only on the security of
freehold property or leasehold pro-
perty where the unexpired term of
lease is not less than 30 years and
the lease does not contain any spe-
cially onerous or unusual covenants
1o be performed by the lessee.
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4. Extent of Loan.—Loans will be
granted up to an aggregate of 70
per cent. of the value of land and
building; the balance 30 per cent.
will have to be found by the bosrower.

5 Mint and t
of loan.—The minimum amount of
loan will be Rs. 20,000 and the maxi-
mum will be Rs. 1,00,000.

6. Amount how advanced.—Loans
will be advanced in the case of pro-
perties which are yet to be erected or
in ‘the course of construction. The
Corporation will, from time to time,
make advances to the borrower of
sums not exceeding 70 per cent, of
the value of the land and the cost
of labour and materials of the work
executed on the building according to
the value thereof as computed by the
Corporation’s valuers. There will be
a provision in the Mortgage Deed
that the mortgagor must utilise the
monies advanced to him by the Cor-
poration only for the erection of the
Building and not apply them for any
other purpose.

7. Rate of Interest—7 per cent. per
annum, with a rebate of } per centi.
for punctual payment.

8. Period of loan—Maximum 20
years but not extending beyond age
70 of the borrower.

9. Fire Insurance.—The borrower
will have to insure the property
against fire with one of the subsidiar-
ies of the Corporation and keep the
insurance in force by renewing the
policy regularly.

10, Valuer's surveying fees and
Solicitors® charges for morigage in-
clusive of stamp fee and registration
jee—~The borrower will have to bear
these fees and charges.

(¢) The scheme will be put into
operation in about two months time.
Separate Civil Service Cadre for
Delhi

2265, Shri D, C. Sharma: Will the
Minister of Home Affalrs be pleased
o refer to the reply given to Starred
Question No. 350 on the 26th Novem-
ber, 1959 and state: .

(a) the progress made in the pro-
posal to constitute a separate Civil
Service Cadre for Delhi; and

(b) the broad details of the pro-
posals?

The Minister of . Home Affairs
(Shri G. B. Pant): (a) and (b). A
separate LLA.S. Cadre to serve jointly
the needs of Delhi and Himachal
Pradesh has already been constituted.
Draft rules for setting up a  Civil
Service, analogous to a State Civil
Service, for Delhi and Himachal Pra-
desh are under consideration in con-
sultation with the Union Public Ser-
vice Commission.

Burglary on Janpath

*266, Shri Rameshwar Tantia: Will
the Minister of Home Affalrs be
pleased to refer to the reply given to
Starred Question No. 732 on the 9th
December, 1959 and state the result
of police investigations into the
burglary of the jewellery shop on
Janpath on the 22nd November, 19587

The Minister of Home Affairs
(Shri G. B. Pant): Property worth
Rs, 1 lakh has been recovered and
8 persons arrested. The case is being
investigated further.

Canadian Aid for Technical Education

- o82 Shri Mohan Swarup:
"7 Shri Ram Krishan Gupta:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 368 on  the
23rd November, 1959 and state:

(a) whether the individual schemes
in the field of technical education for
the utilisation of a part of the rupee
fund generated by the salc proceeds
of commoditics received from Canada
under the Colombo Plan have since
been selected in consultation  with
Canadian authorities; and

(b} if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): The schemes are still
under consideration and expected to
be finalized as early as possible
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4/ Cases under the Untouchability
{Offences) Act, 1955

. S Shri Madhusudan Rao:

#83.{ Shri Siddiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given

10 Unstarred Question No. 402 on the
23rd November, 1958 and state:

(a) whether the information in re
gard to cases that have been taken
up under the Untouchability
(Offences) Acl, 1855 in India during
January-July, 1959 has since been re-
ceived; and

(b) if so, what are the figures?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A statement giving the
required information so far received
from the State Governments/Adminis-
trations is laid on the Table of the
House. [See Appendix I, annexure
No. 67.] Information is still awaited
from the Governments of Bombay,
Madhya Pradesh, Madras and Orissa
~and will be furnished when received.

Mineral Oil Survey at Kuich 4/

284. Shri Hem Barua: Will the Min-
ister of Steel, Mines and Fuel he
pleased to state:

(a) whether it is a fact that &
search is being made by the experts
of the Geological Survey of India
for mineral oil and natural gas in
the Baruni arca of the Kutch dis-
triet; and

(l:!) \g.rhether any preliminary in-
vgtuauons were made by the Geolo-
gical Survey of India before order-
ing such search?

The Minister of Mines ang (1]
(8hri K. D. Malaviya): () 'I‘hl:;
Geological Survey of India has been
monducting reflection seismic ex-
wioration for oll and natural gas in
e Bhorandlala area between Bhuj
and Xhavda in the Banni Rann  in
Rutch district since 1957,
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(b) The area referrcd to above as
well as neighbouring areas have been
previous.y surveyed by the Geologists
of the Geological Survey of Indla
The seismic investigations were under
taken as a result of the indication of
the presence of natural gas encoun-
tercd in the course of deep drilling
operations for ground water in this
area.

Production of Billets in Bhilai

285. Shri Hem Barua: Will the Min-
ister of Steel, Mines and Fuel he
pleased to state:

(a) what is the estimated annual
production of billet from the bilet
mill of the Bhilai Steel Works; and

(b) how will this production com-
pare with the demands of billet in
the country?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Of
770,000 tons of finished steel products
to be produced in the million ton
stage, 150,000 tons will be in the form
of billets.

L

(b) This together with the produc-
tion of billets in Jamshedpur, Burn-
pur and Durgapur is expected to meet
the present demand within the coun-
try.

Archaeological Excavations in Delhd

286, Shri D, C, Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to_state:

(a) whether any archaeological ex-
cavation was carried out in  Delht
during 1958-80; and

(b) if so, the result thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M
M, Das): (a) Yes, Sir.

(b) (i) Lal Kot.—The excavations
to the west of Adham Khan's Tomb
at the junction of the Lal-Kot wall
and the inner wall exposed last year
revealed that the recently exposed
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wall formed part of an earlier citadel,
as the high wall of Lal-Kot abutted
right against it. Besides, the por-
tions of the inner wall found to be
faced with an impressive veneer of
dressed local quartzite blocks ex-
posed eparlier in trenches laid parallel
to each other, werc joined by remov-
ing the baulks left between the
trenches. The removal of the un-
excavated portions also revealed a
couple of semi-circular bustions  at
irregular intervals ranging betwecn
45 and 70 ft. From the c.earance of
the Lal-Kat walls to the east of the
Qutab Minar which was commenced
last year but continued this year
also, it appearcd that the  inner
citadel of Lal-Kot had been more
compact than hitherto believed and
that the high walls pierced by Ghazni
and Ranjit-Gates were a later con-
struction, thrown up for the purpose
of defence or to 1 within a
city-wall the extensions of the town-
ship occupied by the common folk.

(ii) Kotla Feroz Shah.—At Kotla
Feroz Shah the eastern {fortification
wall of the northern enclosure was
exposed. The exposed wall shows
changes in alignment which have been
effected by short offsets instead of
the more usual bastions.

Production of Finished Steel

287, Shrimatl Ila Palchoudhari:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that the
production of finished steel in India
rose sharply during 1958; and

(b) if so, the comparative figures
for 1857 to 19507

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Bingh): (a) Yes,
Sir.

(b) 1867—1,408,527 tons.

1988—1,381,225 tons.

1958—1,767,093 tons.

Income Tax Act

288, Shri RBam KErishan Gupta: Will
the Minister of Finance be pleased to

refer to the reply given to Unstarred
CQuestion No. 741 ‘on the Ist Decem-
ber, 1959 and state:

(a) whether the report of Law
Commission in regard to Income Tax
Act has been considered;

(b) if 50, the decision of the Govern-
ment of India thereon; and

) {c) the steps iniended to be taken
in regard to implementation thercof”

The Minister of Finance (Shri
Morarji Desai): (a) 1o (c). The re-
port of Law Commission in regard to
Income Tax Act is still under the
examination of Government.

Commerce Education

28y J Shri Ram Krishan Gupta:
* L Shri D. C. Sharma:

Will the Minister of Sclentific Re-
search and Cullural Affairs be plead-
cd to refer to the reply given to Un-
starred Question No. 352 on the 23rd
November, 1959 and state:

(a) whether the Sub-Committees ap-
pointed have formulated detailed pro-
posals regarding commerce education
at the secondary level in diploma
courses in polytechnics, practical
training of commerce students and co-
ordination between professional bodies
and educational institutions; and

(b) if so, the details thereof?

The Depuly Minister of Scientific
Research and Cultural Affairs (Dr, M.
M. Das): (a) and (b). The Sub-Com-
mittee for Practical Training of com-
merce students has finalised its report
and has made the following recom-
mendations:—

(i) Practical training of students
should not be considered as
an academic necessity but the
under-graduate and post-
graduate Commerce courses
should have practical bias.
Commerce “Workshops” and
laboratories in Colleges and
Universities should be estab-
lished to familiarise the stu-
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dents  with business appli-
ances, documents, forms and
other designs used therefor;

(ii) Commerce students and
teachers should be encourag-
ed regularly to visit indus-
trial and business concerns to
discuss mutual problems, and
‘experts from industry should
be invited to participate in
discussions, symposia, semin-
ars etc. by the institutions.

{iii) Teachers should be encourag-
ed to have intimate acquaint-
ance with the technicalities of
Trade and Industry;

{iv) Each College and University
should, as far as possible,
have  Co-operative Stores,
Canteens and such other or-
ganisations run and managed
by Commerce students; and

(v) Experts in various Commerce
subjects should be drawn as
part-time teachers.

The other three  Sub-Committees
have not vet finalised their reports.

Service Officers’ Club, Kanpur

290, Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased
to refer to the reply given to Un-
starred Question No, 384 on the 23rd
November, 1959 and state:

(a) whether consideration of trans-
fer of the property of the Club  at
Kanpur from the legal point of view
to Government has  been completed;
and

i(b) if not, the rcasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Gov-
ernment have been advised that the
property could not be deemed to have
‘been legally transferred to them  in

1949. Necessary action will be taken

1o regularise the position.

" (b) Does not arise.
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Eastern and Western Cultural Values

Shri Subodh Hansda:
291, Shri R. C. Majhi:
Shri 8, C. Samanta:

Will the Minister of Education' be
pleased to refer to the reply given
to Unstarred Question No, 539 on
the 26th November, 1958 and state:

(a) whether the observations madc
by the advisory committee at the
first and the second meetings in re-
gard to a major project on the
mutual appreciation of Eastern and
Western cultural values have been
accepted by Government; and

(b) whether these recommenda-
tions have since been taken up for
implementation?

The Minister of Educatiomn (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Recommendations made by
the Advisory Committee are of two
types:

(i) those on which action is to be
taken by UNESCO;

(ii) those on which action is to be
taken by the Indian National
Commission and the Govern-
ment of India. ’

The former have already been
brought to the attention of UNESCO
for appropriate action. The latter
have been accepted by the Govern-
ment and necessary action initiated
on them.

&B&viﬂoﬁ of the List of S.C. and S.T,

[ Shri D. C. Sharma:

" Shri Rameshwar Tantia:
292. ¢ Shri Madhusudhan Rao:

; Shri Hem Raj:

| Shri Siddiah:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 338 on the 26th
Novembeyp, 1958 and state the latest
position regarding the receipt of the
lists from State Governments for the
revision of Scheduled Castes, Schedul-
ed Tribes and other Backward Classes?
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The Deputy Minister of Home Affairs
(Shrimati Alva): Only the question of
revising lists of Scheduled Castes and
Scheduled Tribes is under examina-
tion.

Proposals for the revision of thelists
of Scheduled Castes and Scheduled
Tribes have been received from all the
State Governments except the Gov-
ernments of Madhya Pradesh and

Rajasthan. &/

Educational Facilities for Children of
Defence Personnel

Shri D, C. Sharma:
e {Shri Pangarkar:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 329 on the 26th
November, 1959 and state:

(a) the further progress made 1n the
finalisation of the contributory scheme
for cducational facilities for the child-
ren of personnel other than officers of
the three services;

ib) if finalised, the details thereof;
and

{c) when it is likely to be imple-
mented?

The Minister of Defence (Shri
Krishna Menon): (a) to (ec). The
scheme is still under the joint con-
sideration of the three Services Head-
quarters.

Cantonment A(‘#, 1924

204 {ShriD.C.Slu.rma:
| Shri Pangarkar:

Will the Minister of Defence b
pleased to refer to the reply given to
Starred Question No. 325 on the 26th
November, 1858 and state the further
progress since made regarding the pro-
posal to amend the Cantonment Act,
19247

The Minister of Defence (Shri
Krishna Menon): Serutiny in respect of
some of the remaining amendments
proposed by the Director, Military
Lands and Cantonments. has sinee
been completed.

Rourkela Steel Plant
Shri D. C. Sharma:
Shri P, G. Deb:

Shri 8. A, Mehdi;

Shri Achar:

295. J Shri Parulekar:

Shri Kodiyan:

Shri 8. M. Banerjee:
Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that Mr.
Krupp von Bohlen, the West German
Steel Magnate visited Delhi in Janu-
ary this year;

(b) whether any proposals were
made by him regarding the West
German assistance for the expansion
of the Rourkela Steel Plant during
the Third Five Year Plan period; and

(¢} if so, the brief details of the
same?
The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a) Yes,"
Sir.

(b) No, Sir.

(¢) Does not arise,
Production of Stores

296, J Dr- Bam Subhag Singh:
‘| Shri P. G. Deb:

Will the Minister of Defence be
pleased to state:

(a) the total production of different
stores in different Ordnance Factor-
jes in 1959; and

(b) how it compares with previous
vears and what is the total target for '
19607

The Minister' of Defence (Shri
Krishna Menon): (a) and (b), It is
not in public interest to disclose pro-
duction figures against cach item of
stores.

The total value of annual produc-
tion in the Ordnance Factories is as
follows: —
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As calculated on
31-3-56 . .
31-3-57 . . Rs. 14-06 crores
31-3-58 . . Rs. 1407 "
31-3-59 . . Rs. 1809 "
31-3-60 . . "

Rs. 19-87
Expected to be about
Rs. 26 crores. This
figure of Rs.26 crores
is on the basis of
lower cost of produc-
tion which is now
being attained and
this represents there-
fore a larger quan-
tity of goods than the
same amount of
money  Tepresent-
ed in previous years.

History of Freedom Movement

297 Shri Rameshwar Tantia:
"1 Shri Bibhati Mishra:

Wil the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the progress made so far in
writing the first volume of the History
of Freedom Movement; and

(b) when it is likely to be publish-
ed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b), The first volume
of the History of Freedom Movement,
covering the period upto 1857, is al-,
most complete and is expected to be
published this year.

Journalism Departments in
Universities

208, Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether the University Grants
Commission has any scheme to help
and develop Journalism Departments
of the Calcutta, Nagpur and Punjab
Universities in having their ‘“own
newspaper and press”; and

(b) if so. details of the same?

The Minister of Education (Dr. K
L. 8S8hrimall): (a) No, Sir.

(b) Does nct arise.
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Jl Grant for Girls' Education to
Andhra Pradesh

299. Shri Madhusudan Rao: Will thu
Minister of Education be pleased to
state:

(a) the total amount allocated by
the Government of India during 1958-
59 to the Government of Andhra Pra-
desh for the educalion of girls;

(b) whether the Andhra Pradesh
Government had applied for such
grant; and

(e¢) it so, what was the amount

sought for by them?

The Minister of Education (Dr. K.
L. Shrimali): (a) Rs. 5,68,750.

(b) Yes. Proposals for a grant of
Rs. 548,750 were received from
Andhra Pradesh Government.

(¢) According to the scheme.
Central contribution of 75 per cent
of the amount ie Rs. 411568 was
approved. .9"/

Co-operative Credit Societies

300. Shri Mahanty: Will the Min-
ter of Finance be pleased to state:

(a) whether credit limits for Co-
operative Credit Societies in the rural
sector, sanctioned by the Reserve
Bank are not being drawn in full at
present; and

(b) if so, the reasons therefor?

The Minister of Finance (Shn
Morarji Desal): (a) The credit limits
are not being drawn in full at present

(b) The aggregate amount of the
primary loans granted by the oco-
operative societies has not been in-
creasing at such a rate as to neces-
sitate borrowing from the Reserve
Bank up to the limits fixed for the
apex, banks, The lack of acceptable
securities on the basis of which loans
can be made by the primary societles,
delays in the disposal of applications
at this level and the inability of cer-
tain societies which are not flnancial-
ly well off to borrow any further
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from the central banks are among
the reasons why the primary level of
agricultural credit has not been in-
creasing more rapidly.

Iron and Steel Supply

301. Shri Pangarkar: Will the Min-
wster of Sieel, Mines and Fuoel be
pleased to state what percentage of
demand for iron and steel of Bom-
bay, Orissa and Madhya Pradesh has
been met in the year 10597

The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): The
mformation is given below:—

State Demand Allotment Percent-

age of
demand
met
%
Bombay 363,635 210,424 57-86
Madhya
Pradesh 168,333 90,994  54-05
Ti%s8 40,231 38,001 9468

Income Tax Arrears In Marathwada
(Bombay)

302. Shri Pangarkar: Will the Minis-
ter of Finance be pleased to state the
total amount of Income Tax arrears
a8 on the 1st January, 1959 in the
Marathwada region of Bombay (Dis-
trict-wise)?

The Minister of Finance (Shri
Morarji Desai): A statement giving
the required m!ormnf.:on is given
below:

STATEMENT

- Total amount of Income Tax arrears
85 on the 1st January, 1930 in the
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Marathwada region of Bombay (Dis-
trict-wise).

Name of District In lakhs
of Rs.
Nanded .
Parbhani fsn:g
Latur (Osmamhm Dist. ] 72
Aurangabad . 10°83
Bihar . : . ) . 220

TotaL 25-42

Tobacco Cultivation in Marathwada
(Bombay)

303. Shri Pangarkar: Will the Minis-
ter of Finance be pleased to state the
total acreage brought under cultiva-
tion of tobacco in the Marathwada
region of Bombay during the year
19597

The Minister of Finance (Shni
Morarji Desai): Statistics regarding
tobacco acreage are maintained ac-
cording to crop year and not calender
year. Accordingly, the area brought
under tobacco cultivation in the
Marathwada region of the State of
Bombay during the crop year 1958-
60 (upto end of December, 1959) was
2474 acres. This, however, does not
include tobacco acreage cxempted in
the region from declarations under
rules 15 and 16 of the Central Excise
Rules, 1944.

Passenger Fare Tax

304. Shri Pangarkar: Will the Minis-
ter of Fimance be pleased to state:

(a) the amount collected by way of
passenger farc tax during the year
1859; and

(b) the amount allotted to the
States during the above period out of
the collection?

The Minister of Finance (Shri
Morarji Desal): (a) Rs. 12'47T crores.
(This is a provisional figure, pending
certification by the Comptroller and
Auditor General).

(b) Rs. 1205 crores.
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Study of National Savings Movement
Abroad

305. Shri Aurobindo Ghosal: Will the
Mmister of Finance be pleased to
state:

(a) whether any person has been
sent abroad to study National Savings
Movement; and

(b) if so, what sort of study will
be made and in which countries?

The Minister of Finance (8hri
Morarjii Desai): (a) and (b). Yes,
Sir. One officer belonging to the Na-
tional ! Savings Organisation was
deputed under the Technical Co
operation Scheme of the Colombo
Plan for three months to study the
Savings Movement in the United
Kingdom.

Income-tax Officials in Punjab

306, Shri Daljit Singh: Will the
Minister of Finance be pleased to
rtate:

(a) the number of Income-tax Offi-
cials involved in corruption cases in
Punjab, district-wise, during 1958-59
and 1958-60 so far; and

(b) the action taken so far against
them?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House as
soon as possible.

Republic Day

Shri Ram Garib:

Shri Raghunath Singh:
[ Shri Bibbuti Mishra:

Will the Minister of Defence be
pleased to state:

(a) what has been the total ex-
penditure on the Republic Day 1960,
mcluding lighting arrangements on

Government buildings in the Capital:

and

(b) how does this expenditure com-
pere with that of the last 5 years?
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The Minister of Defence (Shri
Erishna Menon): (a) and (b). Ac-
counts for the Republic Day Celebra-
tions, 1980 are still being compiled.
The statement of expenditure for 1960
and a comparative statement of the
figures for the last 5 years will be
laid on the Table of the House after
these accounts have been finalised,

Price of Petrolenm Products in Assam

308. Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to lay a statement on the
Table showing the prices of petroleum
products in Assam which have been
raised with effect from the 21st Jan-
uary, 18607

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 1. The
following are the ceiling selling prices
of the major petroleum products in
Assam:

Prices—FEx[F.O.R. Main In stall ativx

Tinsukia
Product Unit
Motor Spirit (Bulk) 1.G.
Kerosine (Superior) ]!ulk i 8 LG.
Kerosine (Imp:lur) Bulk . . BLG
H.S.D. (In Barrels) : . LG.
L.D.O. (In tankwagions) . LG.
Vaporising Oil {In barrels) LG.
Furnace Qil (In barrels) 1.G.
Bitumen/Asphalt (In  non-re-
mrnable barrcls) ex- Dlsb-nr
Straight Grade l'on
Cur backs . . . . Ton
Before W.EF. Increase
21-1-60 21-1-60 W.E.F.
21-1-60
2+92 296 0-04
1096 11°01 00§
1084 10+89 00§
196 197 001
115 1:16 0-o1
190 191 oL
170+ 85 17249 164
330700 33161 1+61
38500 38661 1-6x
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The selling prices (exclusive of
sales tax) of Motor Spirit and Kerosine
are uniform throughout Assam, Mani-
pur, Tripura and the Lushai Hills.
The prices of other products differ
from Station to Station, depending on
the transportation charges.

2. All the above prices are exclusive
of sules tax.

3, The reasons for the increase have
already been stated in reply to Lok
Sabha Starred Question No, 186 (ans-
wered on 16-2-1860). ' '

12 hrs.
MOTIONS FOR ADJOURNMENT

ReporTED DEFECT IN THE CHILLING
PLANT, MURADNAGAR

Mr. Speaker: 1 have received notice
of an adjournment motion from Shri
Goray, Shri Jadhav and others on the
damage caused to the Muradnagar
chilling plant of the Delhi Milk Sup-
ply Scheme on account of the sinking
of the floor below the plant. It is
said that this has resulted in throw-
ing the plant out of gear as a result
of which the chilling process rimains
mcomplete and full check on  the
quality of milk cannot be kept. Shri
Braj Raj Singh also has given notice
of a similar adjournment motion.
There are three adjournment motions
relating to this subject. What is the
position? Has the floor sunk wunder
the heavy plant?

Some Hop. Members rose—

Mr. Speaker: Order, order.
hear the Minister.

Shri Braj Baj Singh (Firozabad):
Sir, the Delhi Milk Supply Scheme
wag giving a good deal of relief 1
the citizens of Delhi through the sup-
ply of milk. Though it has not been
well established, we are hearing such
news. The news says that the cons-
truction also is bad and that it is now
giving way. We are approaching
the summer sedson and by the ap-
proach of the summer season we
migh not get any cool milk at all. Se,
this is a very important matter. The

1 will
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plant is worth Rs. 3 crores. In_the
Milk Supply Scheme, we have ' in-
vested Rs, 3 crores. If adequate care
is not taken, the citizens of Delhi may
not be able to get good milk.

Shri Jadhav (Malegaon): This
defect was brought to the notice of
the public by the press just now, It
seems that the defect is a long-stand-
ing one. There was a guestion to this
effect. I had complained about the
quality of the milk that is supplied to
us; it is the worst of its kind. We
have complained about it not once.
but twice, thrice or four times. Shri
Goray has also complained about it.
But no reply was received and no
particular care is taken about this
matter. I had asked a question. You
asked me o taste the milk. We are
tasting it every day and it is the worst
quality of milk that is supplied. I
think particular care should be taken
about it. It is a great project, Rs. ¥
crores have been spent over it and
we are being supplied with this bad
quality of milk.

Shri S. M. Banerjee (Kanpur): In
the press news it has been said clearly
that it has affected the floor, and if
the floor sinks further, then it may
completely affect the chilling plant
Another rnews which has come in is
much more alarming. The cool milk
has to be pumped directly to the
tankers which transport the milk to
the dairy. This means, that the chil-
ling process is not completed and
there cannot be full check on the
quality of the mikk that is despatched
to the dairy. So, I want to know
whether this is correct and, if so, whe-
ther this third process which is not
being carried out because of this
breakdown is going 1o affect the
quality of milk.

Lastly, the hon. Prime Minister
wanted some cases of corruption!
This is the latest one. A building
constructed three months before has
started sinking. 1 also place this as-
pect of the matter for information.

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): The
Delhi Milk Supply Scheme is being
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|Shri M. V. Krishnappa.]
worked since the lait four montis,
We started it on the last Deepavali
day. The main plant is situated in
Patel Nagar on which we have invest-
-¢d more than a crore of rupees. For
this main plant, we collect milk from
30 centres, spread out in Uttar Pra-
-desh, Delhi State and Punjab. When
we collect milk, we try to chill it
there. It is not necessary in all cases
to chill the milk before it is brought to
the pasteurisation plant; but we take
a little extra precaution and to be
more scientifie, since the Government
is doing this, first, when the milk is
«collected in the rural parts, we chill
it therc and keep it in cool condition.
The plant at Muradnagar is one such
plant. It is not the main plant. The
main plant is in Delhi. There is
nothing in the plant and it is safe
and nothing is going to happen to it.
But at one of the 30 centres, which
is situated in Muradnagar and on
which we have invested about Ns. 3
lakhs, both for machinery and the
building, there is some structural
defect noticed since the last 15 days.
‘The man working there noticed that
under one of the tarks there in which
milk was stored, the ground was sink-
ing, and it was after two or threc
days that he noticed it. The process
was continuously going on; it was
sinking. Then the matier was report-
ed. [ went there the day before
yesterday night. Even without the
tank, the milk is being brought there
and it is chilled and sent to the dairy.
The work of the tank is only just to
store the milk till the van comes to
pick it up. So, to say that the process
is incomplete is wrong. It is chilled
there. Till the van comes, the milk is
stored in a tank and that tank is now
out of order. So, even without stor-
ing it, the van collects the milk and
it is brought to the main dairy. The
milk is pasteurised in Delhi and not in
Muradnagar. Before pasteurisation, we
used to chill the milk. It is done as a
precautionary measure. That plant is
now out of order. Even there, it is
only the tank. Even without the tank.
the milk is being chilled and brought
to ‘the dairy in Delhi. That is the
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position. I am sure that very soon the
tank will be set right.

Shri Braj Raj Stngh: That is a de-
fect.

Some Hon. Members rofe—

Shri M. V. Krishnappa: The Cen-
tral PW.D. are at it and the milk
will be supplied as usual.

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): This
morning, we saw the reports in the
press to the cffect that the chilling

.operation at the Muradnagar chilling

plant of the Delhi Milk Supply
Scheme has been affected due to the
sinking of the floor. My. hon. friend,
my colieague, the Deputy Minister of
Agriculture, has explained the pos.-
tion so far as the quality of the milk
and the supply of the milk are con-
cerned.

I would like to add a few words so
far as the work of the CP.W.D. in
regard to this matter is concerned
This matter has been enquired into by
a team of cxperts on the spot, con-
sisting of the Additional Chief Engi-
neer, the Superintending Engineer
and the Chief Technical Examiner.
While the construction was under-
taken by the Central P.W.D. the actu-
al installation of the cquipment and
the plant was done through a private
firm. It is found that some subsidence
of the floor under the storage tank
has taken place, and these cxperts
have been asked to submit a detailed
report immediately, However, the
subsidence of the floor is prima facie
due to the heavy intensity of the load
imposed by the equipment on the
floor, and it is a matter for examina-
tion whether the foundations were
properly designed keeping in view
the likely intersity of the load o
whether there was some defect in
construction. The Chief Technical
Examiner who, it may be said, is in-
dependent of the CPWD, has been
instructed to carry out a detailed in-
vestigation and submit a report very
early. The settlement of the floor,
as my hon. colleague has alresdy
pointed out, has not in anyway affect-
ed either the processing of chilling or
the quality of the milk supplied fo
the Delhi dairy at Patel Nagar.
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I would like to add that as soon as
the report is received from the Chief
Technical Examiner, I will be placing
a further statement on the Table of
the House.

Shri Radha Raman (Chandni
Chowk): We have been finding one
after the other report after report
that structures—whether they are put
up by the private firms or the Certral
PWD—for certain purposes are mnot
serving the purposes for which they
are meant. Ome after the other, we
are receiving such reports. I want to
know if the Government is taking
some action in order to avoid recur-
rence of such incidents and avoid such
losses.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister of Works, Housing
and Supply, when he made a state-
ment, had not referred to one item,
that is, who carried out the soil test
before the building was put up. That
is a very important thing. Even for a
small building to be constructed, it
is very important that the soil test is
carried out. In his long statement,
there is no reference at all to this as-
pect. In the detailed enquiry which
is going to be made, let him take thls
aspect also into consideration.

Shri S. M. Banerjee: Who was the
private contractor?

Shri Sadhan Gupta
East) rose—

Mr. Speaker: Order, order. Before
I call upon the hon. Minister to reply,
and make a statcment, all hon. Mem-
bers who want to make any sugges-
tions should rise in their seais. Many
hon. Members did so. Shri Sadhan
Gupta did not then rise. I am sorry I
cannot allow him to speak now.

Shri Sadhan Gupta: My point arises
out of the replies giver.

(Calcutta—

Mr. Speaker: 1 am sorry. Then it
will become endless.

Two points have been raised. The
first is, how far the sinking of the
floor is likely to affect the quality of
the milk. The hon. Deputy Minister
has said that it is only a storage tank
independent of the chilling process.
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That is only a preliminary step; later
it is pasteurised here and this machine
is all right. From that point of view,
there is no danger to the quality of
the milk.

Regarding the other point, two per-
gons are interested in that. The CPWD
has undertaken the construction and
it has entrusted it to a contractor, At
this stage, we are not able to say who
is responsible for it. A committee has
been appointed and all the sug-
gestions that have been made
regarding the soil testing and
so on will be considered there by
that committee. So far as the serious-
ness is concerned, of course Rs. 3
lakhs is a big sum. It is not Rs. 3
crores. The main plant seems to be
here. The damage is to one of the 32
plants strewn over various places.
Whatever it may be, not a pie shall
be wasted. I am sure, the hon. Minis-
ter will see that a proper investiga-
tion is made and the statement will
be placed on the Table of the House,
when it comes before him. I do not
give my consent to this adjournment
motion.

Lapour TrousLE IN BHILAI STEFL

PranT

Mr. Speaker: I have received notice
of another adjournment motion on the
following subject:

“The situation arising out of the
recourse to firing, teargas and
cane-charges on workers of the
Bhilai Stecl Plant, where there
has been labour trouble recently
over the workers' demand for bet-
ter safety measures lack of which,
it is alleged, has resulted in a
number of accidents and where on
this account production work has
been hampered.”

Shri Vajpayee (Balrampur): Re-
ports of a disqueting nature have ap-
peared in the Press ....

Mr. Speaker: In which paper?

Shri Vajpayee: In all the papers. It
has been reported that due to some
labour trouble, production work has
been partially affccted. The local
Press has reported that some damage
has been caused to the plant itself.
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[Shri Vajpayee]
We would like to be assured by the
hon. Minister that adequate measures
have been adopted to ensure the
safety of the workers and that on no
account will production be allowed to
suffer.

Shri Rajendra Singh (Chapra)
rose—
Mr. Speaker: Am I to call upon

every signatory? Has he got anything
special to say?

Shri Rajendra Singh: Yes, Sir. As
is apparent from the newspaper re-
ports, the Genera] Secretary of the
Bhilai Steel Kamgar Union had to go
on fast simply because he wanted the
authorities to provide better safety
measures, in view of the fact that
since the plant was erected, a large
number of accidents used to occur.
Not only that. The Government was
callous about it and even where lives
were lost, no compensation was paid
or even if paid, was very much de-
layed. So, the General Secretary had
to go on fast.

Mr. Speaker: When did he start the
fast?

Shri Rajendra Singh: On the 10th
February. Adequate measures should
have been taken to see that accidents
do not occur. One engineer who was
riding a car was so rash that he
knocked down a worker. This created
a panic all-round inside the plant with
the result that people began to run
helter-skelter. News went round
that the authorities are going to fire
on the workers. But the workers
began to get out from the plant. When
the people were flying here and there
helter-skelter something might have
happened; nobody can say. But there
has been no injury to the plant from
the side of the workers. Nothing has
been done so far from the side of the
wurkf:rs to injure the plant or to burn
any jeep ......

Mr, Speaker: I am not going to al-
low more. I will hear the hon.
Minister.

Shri Narayanankutty Menon (Muk-
andapuram): The most important fact

is not what actually happened there,
Of course, we all regret a strike had
to be there in such an important plant
where production is the most import-
ant thing. This demand has been
there for a very long time. The most
important thing is that in the plant
there is no machinery either to consi-
der or negotiate, so far as the de-
mands placed by the workers are
concerned, whether they are right or
wrong. In such a vital sector of our
industry, if Government do not find
it proper to have a negotiating
machinery to listen to the
grievances of the workers, this kind of
thing may continue. So, the most im-
portant thing is, what steps Govern-
ment are going to take in the steel
plants and in the public sector in
general to see that the workers”
grievances will be looked after and
production will not suffer. That is
the major thing to be considered by
the House. Otherwise, this sort of
thing will continue and production
will suffer.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I am
sorry to say that since day before
yesterday, the 17th February there
has been considerable law and order
trouble at the Bhilai Steel Plant. The
Ministry has been in touch with the
General Manager and I have myself
spoken to the Chief Minister, Dr.
Katju.

According to the information re-
ceived so far, the General Secretary
of the Bhilai Steel Kamgar Sangh,
Shri Deo Saran Dube, went on
hunger strike near the cake oven arca
on the 10th February in protest
against possible retrenchment of con-
struction workers and the alleged in-
adequacy of amenities like housing,
water-supply and of safety measures.
A few construction workers stooped
work on the 12th and 13th, but they
were persuaded to resume work. On
the 18th again a few hundred con-
struction workers in the open-hearth
and railway divisions left work, but
most of them were persuaded to
return.
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The situation, however, took a more
serious turn on the 17Tth morning
when a crowd of construction workers
surrounded a construction engineer
and demanded promotion, better
wages and so on. When he made
efforts to persuade them to disperse,
he was manhandled and his jeep as
well as another jeep was set on fire.
Thereafter, crowds of construction
workers began to collect in other
areas also. The District Magistrate
and the Superintendent of Police ar-
rived with a police party. Neverthe-
less, the crowd continued to throw
stones and various groups of construe-
tion workers continued to move with-
in the plant site trying to intimidate
the operation staff and turn them
away from the work. The coke pusher
and the locomotives carrying iron and
slag from the blast furnaces were
surrounded. The pushing of coke
and the tapping of the two blast fur-
naces had therefore to be suspended.
On the evening of the 17th, the Com-
missioner of Raipur Division arrived
on the spot and immediately arranged
for police reinforcements.

On the 18th morning, the situation
became more serious, Between 10-30
a.m. and noon, large crowds of people
collected in the power house area, cut
the pipe carrying liquid fuel and ‘ook
possession of the ash pump house.
Work in the power house, includin:
the blower and the boiler had, there-
fore, to be suspended. The District
Magistrate then promulgated an order
under section 144, Cr. P.C, prohibit-
ing the gathering of more than five
persons in the steel plant arca. With
the arrival of more police reinforce-
ments, the situation was gradually
brought under control. In the process,
the police had to resort to cane
charges and the use of tear gas to
disperse violent crowds. Some people
were hurt and a few arrests made,

By the evening, the pushing of coke
and the operation of the power house
and of the first blast furnace were re-
sumed. Later in the evening, the se-
cond blast furnace was also re-started,
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The area was patrolled by the police
in the night and no incidents have
been reported. There has so far been
no serious damage to any part of the
plant. The lacal authorities consider
that there is now adequate police
force to restore peace and order. I am
sure that hon Members will agree
with me that in & situation like this
the first duty of the Government is to
restore peace and order.

Shri S. M. Banerjee: May I ask one
question?

Mr. Speaker: I am not going to al-
low hon. Members once again to go
on putting Quesiions

Shri S, M. Banerjee: I did not geta
chance

Mr. Speaker: 1 am not going to give
a chance, It is not as if every hon.
Member has got to be given a chance.
1 have to make up my mind as to
what exaclly the position is, and if I
come {0 the prima facie conclusion
that there is a case for us to adjourn,
I will do so. I am satisfied that theie
is no prima facie casc. If the autho-
rities had actually acted in a way
other than what they did, I would
have allowed the adjounment motion.

It is really unfortunate, because all
of us were under the impression that
this is one of the three plants where
there has been no trouble at all. It
was only on the 3rd or 4th of this
month that I was there. The hon,
Finance Minister and the Prime Minis-
ter of Russia were therc later. The
hon. Member has suggested “We must
anticipate trouble everywhere and
we must have a machinery for this
trouble”. I am yet to see an non.
Member rising in his seat, saying or
advising these people to do better ser-
vice, After the change-over of the
Government in 1947 we seem to con-
tinue the samec old course of crying
“my conditions of service should be
improved”, as if those who are in the
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[Mr. Speaker]

service do not belong to this country.
Hereafter, instead of moving adjourn-
ment motions of this kind, I would
suggest to them to go round the coun-
try and advise the workers to do
better service and then demand
better condtions of service. Because,
this kind of thing cannot go on.

1 have made enquiries from some
of the Russian engineers there “Is
there any labour trouble there?” And
they have replied “fortunately, there
is nothing here”. The hon. Finance
Minister was there, and he went round
the plant. The hon. Prime Minister
of Russia also went there. Now, in
spite of all these, some trouble arises
and if a man fasts, I am really sur-
prised that people should have taken
notice of it. I will never allow any
matter to be brought here, merely
because a man chooses to fast. Let
him go on fasting. It is wrong to have
brought it up here. I disallow the
adjournment motion.

Shri Tyagl (Dehra Dun): Yes, let
us not be weak-kneed.

Shri Vajpayee: On a point of clari-
fication.

Mr. Speaker: There is no point for
clarification.

Shri Rajendra Singh: On a point of
order.

Mr. Speaker: There is no point of
order.

Shri Rajendra Singh: On a point..

Mr. Speaker: No point of order can
arise out of my order.

Shri Rajendra Singh: I am not rais-
ing anything against your order. It
has something to do with the ad-
journment motion.

3 Mr, Speaker: Under the rules, a
point of order cannot be raised on
nothing. 1 am going to take up the
next item, Shri K. D. Malaviya.

Shri Rajendra Singh:
point out......

Sir, may I

Table

Mr. Speaker: If he persists, I will
have to take disciplinary action
against him. There cannot be a point
of order on nothing. I have given my
ruling on this adjournment motion. No
point of order can be raised on my
ruling. If that is accepted, there is
nothing on which a point of order can
arise. If the hon. Member wants to
eay anything, let him write to me. I
will bring it up tomorrow, if I think
there is anything important in it.

12.25 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER MINES &
MineraLs (REGULATION & DevErop-
MENT) AcT.

‘The Minster of Mines and 0il (Shrl
K. D. Malavlya): I beg to lay on the
Table, under sub-section (1) of sce-
tion 28 of the Mines and Minerals
(Regulation and Development) Act,
1957, a copy of Notification No. GSR
1366, dated the 12th December, 1050,
[Placed in Library, See No. LT-1800/
60].

NOTIFICATIONS ISSUED UNDER ALL INDIA
SERVICES AcT

The Deputy Minister of Finance
(Shri B. R. Bhagat): On behalf of
Shri Datar, I beg to re-lay on
the Table, under sub-section (2) of
section 3 of the All India Services
Act, 1951, a copy of each of the fol-
lowing Notifications:—

(a) GSR No. 957 dated the 22nd
August, 1959 making certain
amendments to the All Indla
Services (Death-cum-Retire-
ment Benefits) Rules, 1858,

(b) GSR No. 958 dated the 22nd
August, 1959 meking certain
amendment to the All India
Services  (Conduct) Rules,
1954, [Placed in Library, See
No. LT-1581/59].

(c) GSR No. 983 dated the 28th
August, 1859 making certain
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the Table

amendments to the All India
Services (Medical Attendance
Services (Medical Attendance)
Rules, 1954. [Placed in Lib-

(ii) to lay on the Table, under sub-
section (2) of section 3 of the All
India Services Act, 1851, a copy of
each of the following Notifications:—

{a) G.S.R. No. 120 dated the 6th
February, 1960 making cer-
tain amendment to the
Indian Administrative Service
(Pay) Rules, 1954,

(b) GSR No. 130 dated the #éth
February, 1960 making cer-
tain amendment to the Indian
Police Service (Pay) Rules,
1954. [Placed in Library, See
No. LT-1801/60].

NOTIFICATIONS ISSUED UNDER SEA Cus-

ToMs Act, CENTRAL EXCISES AND SaLT

Act aND MEepIcINAL AND ToOILET PRE-
PARATIONS (Excise Duties) Act

Shri B, R. Bhagat: I beg to lay on
the Table the following papers:

(i) A copy of each of the follow-
ing Notifications under sub-section
(4) of section 43B of the Sea Cus-
toms Act, 1878:

(i) GSR No. 132 dated the 6th
February, 1860,

() GSR No 133 dated the 6th
February, 1960.

[Placed in Library, See No.
LT-1802/60].

(ii) A copy each of the following
Notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and section 38 of the Central
Excises and Salt Act, 1944, making
certain further amendments to the
Customs and Central Excise Duties
Export Drawback (General) Rules,
1959: —

(a) GSR No, 134 dated the @&th
February, 1960.

.(b) GSR No. 135 dated the 6th
February, 1960.

Duty on 0Oil produced
by Pinto Chekkus
(c) GSR No, 136 dated the 6th
February, 1960,

(d) GSR No. 137 dated the 6€th
February, 1960

(e) GSR No. 138 dated the 6th
February, 1960.

[Placed in Library. See No. LT-
1903/60.]

(ii1) A copy of Notification No.
GSR 139 dated the 6th February 1960
making certain further amendments
to the Medicinal and Toilet Prepara-
tions (Excise Duties) Rules, 1856
under sub-section (4) of section 19 of
the Medicinal and Toilet Preparations
(Excise Duties) Act, 1855. [Placed in
Library, See No, LT-1904/60].

12.26) hrs,
MESSAGE FROM RAJYA SABHA

Becretary: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness 1n the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 16th February, 1960,
agreed without any amendment
to the Displaced Persons (Com-
pensation and Rehabilitation)
Amendment Bill, 1960, which was
passed by the Lok Sabha at its
sitting held on the 10th February,
1860.”

1227 hrs,

PETITION RE: EXCISE DUTY ON
OIL. PRODUCEDL BY PINTG
CHEKKUS

Bhri N. R. Muniswamy (Vellore): T
beg to present a petition signed by
a petitioner regarding excise duty on
vegetable non-essential oils produced
by pinto cheklkus.
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12,28 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SCHOI-ARS'I!CIPS TO STUDENTS OF SCHE-
DULED CASTEs AND SCHEDULED TRIBES

Shri B. K. Galkwad (Nasik): Under
rule 197, I beg to call the attention
of the Minister of Education to the
following matter of urgent public
importance and I request that he may
make a statement thereon:

“The reported delay in the pay-
ment of the Government of India
Scholarships to the students of
Scheduled Castes and Scheduled
Tribes in Bombay and other
States.”

The Minister of Education (Dr. K.
L. Shrimali): The Government of
India Scheme of Scholarships to the
Scheduled Castes, Scheduled Tribes
and Other Backward Classes for post-
Matriculation studies in India has
been decentralised with effect from
the year 1858-60 and the work of
award of scholarships and distribution
of scholarship amounts transferred to
the State Governments/Union Admin-
istrations. Scholarships to the stu-
dents belonging to these classes are
now  being awarded by the State
Governments!Union  Administrations
concerned in accordance with certain
principles laid down by this Ministry.
Funds for this purpose have been
pPlaced at the disposal of the State
Governments/Union  Administration.
The first instalment of funds was re-
leased as early as in August, 19859,
while the second instalment was re-
leased in Oectober, 1859. The last
instalmeni was rel i in January,
18680. It has also been impressed on
all the State Governments/Union Ad-
ministrations that all possible delay
in the payment of scholarships to
scholars should be avoided so that
they are not put to any undue hard-
ship.

2. The State Governments/Union
Administrations were requested to
send to this Ministry Quarterly Re-

Calling Attention 1848
to Matter of Urgent
Public Importance

ports showing the Progress of the
Scheme of award of scholarships. Pro-
gress Reports for the Quarter ending
the 31st December, 1859, have been
received from the following State
Governments|/Union  Administrations,
indicating the number of scholarships
awarded by them upto 31st Decem-
ber, 1859, as mentioned below:—

Name of the State/Union Number  of
‘Territory scholarships
awarded and
paid
1. Andhra Pradesh 2,582
2. Bihar . . 5,685
{upto the
' middle of
January,
1960)
3. Bombay . . . 2616 De.
4. Madras . = : 831
5. West Bengal . . 2,438
6. Himachal Pradesh i 99
7. Manipur ) . 187
8. Tripura . . ' 106
9. Orissa . : . 1,023
(Upto ~ the
end of Sep-

tember, 1959)

Progress Reports from the remain-
ing State Governments|/Union Admin-
istrations are still awaited and they
have already been reminded.

3. It may be mentioned in this con-
nection that in the majority of the
States/Union Territories, the Sche-
duled Castes and Scheduled Tribes
students are exempted from payment
of tuition fees.

4. The policy of the Government of
India with regard to the disbursement
of scholarships amounts to the stu-
dents (prior to the decentralisation of
the Scheme, ie., during 1958-59 and
previous years) has been to disburse
the scholarship amounts in equal
monthly instalments to the scholars
and in lump sum for the months al-
ready passed.

5. It will be observed from the
above, that the Central Government
cannot be held responsible for the
delay, if any, in the payment of
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scholarships for 1950-60. It is now
the responsibility of the State Gov-
ernments to disburse the scholarships
regularly and they have been instruc-
ted in the matter.

Shri Narayanankutty Menon (Muk-
andapuram): With your permis-
sion, may I seek a clarification?
Now the hon., Minister says that for
the year 1950-80 the State Govern-
ments have been held responsible.
Even in the case of 1958-58, a large
number of students in Kerala State
have not so far received scholarships,
and they are at & loss to understand
where actually the trouble is. Though
they sought clarification from the
Education Ministry, they have not ob-
tained any reply so far. My point is
this. Unless the scholarship money
is given in the current year to meet
the actual expenses incurred by the
students in that year, it is impossible
for the students to come forward to
get these scholarships for a subse-
quent year. Therefore, the hon. Min-
ister should see that the scholarship
money, at least hcreafter, iz given
in time so that the students may con-
tinue their studies, In the past, be-
cause of the delay many students had
to discontinue thcir studies. There is
no use giving the scholarship of this
year next year with retospective
effect, because meanwhile the students
could not continue their studies.

Shri Tangamani (Madurai) rose—

Dr, K. L. Shrimali: With regard
to the year 1958-59 if the hon. Mem-
ber has any cases in view, he would
kindly forward them to me. I pro-
mise to look into them.

Mr. Speaker: He says that he has
already sent representations. He may
send the copies or may talk to the
‘hon. Minister.

Shri B. K. Galkwad: On a point of
information. The hon. Minister has
stated just now that the first instal-
ment was paid in the month of

Public Importance

August, the second instalment in the
month of October and s0 on. At the
end he said that it is not the respon-
sibility of the Centre, but it is the
responsibility of the States if they
are not paying the scholarships in
time. For that delay, he says the
States Governments are responsible,
So, I just want to know as to when
these scholarships are given by the
Centre, it is not the duty of the
Central Government to see that the
instalments are paid to the States and
the States are regularly paying to the
students or not. Whose responsibility
is this?

Shri Tangamani rose—

Shri K. U. Parmar (Ahmedabad—
Heserved—Sch. Castes): The hon.
Minister of Education also said that
scholarships have been granted ac-
cording to the procedure laid down.
But in the Bombay State, what the
Bombay Government has done is that
some restriction......

Mr. Speaker: Order, order. I ought
not to have allowed even a single
question to be asked. Now it has
developed into a repular debate. Hon.
Members have many opportunities to
take this up if they want to change
the poliecy. But thizs suggestion is
quite welcome that the Centre distri-
butes them in time and sends the in-
stalments. The hon. Minister will
kindly see that they are distributed
as quickly as possible, Staty Gov-
ernments are their agents and there
should be no delay unnecessarily,
That is all that is necessary.

Shri Braj Raj Singh (Firozabad):
At least the Union Administration
could implement it.

Shri Tangamani rose—

Mr. Speaker: Hon. Members may
make their suggestions to the hon. .
Minister. He will give an  answer
during the course of the debate om
the Education Ministry.
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1222 hrs,

STATEMENT RE: APPREHENDED
FEAR OF RADIO-ACTIVE FALL-
OUT OVER INDIA FROM FRENCH
ATOMIC EXPLOSION IN SHARA

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Sir, as hon. Members of
Parliament had expressed some an-
xiety about the consequences of the
testing of an atomic device by the
French Government on February 13,
1960 at Reganne in the Sahara, I
requested Dr. Homi Bhabha, Chair-
man of the Atomic Energy Commis-
sion, to send information about the
possible fall-out in India. He has sent
a note deeling with the fall-out in
India from atomic tests during the
last few years.

In regard to the recent French ato-
mic test, he has pointed out that the
radio-active cloud will probably take
some days to pass over India. So far
no increase in the radio-activity of
the atmosphere from this test has
been observed. If any such increase
takes place within the next few days,
it will certainly be observed, In his
opinion, it is not to be expected that
the fall-out will be anywhere near
the danger level

The note from Dr, Bhabha runs as
follows: —

“The USSR, the USA and
Britain have been testing nuclear
weapons for the last few years.
The United States conducted their
tests in Bikini, Marshal Islands,
Johnston Islands and Nevada;
the Soviet Union conducted their
tests jn Siberia, Southern USSR
and the Arctic regions; Britain
conducted their tests in Christmas
Islands, Maralinga Islands, Monte
Bello and Woomera in Australia.
It is estimated that about 50
hydrogen bombs and abnut 200
atomic bombs have been exploded
so0 far.

hended Fear of Radio-

active Fall-out over

India from French

Atomic Explosion in
Sahara

In order to keep a close waich
on the radio-active contamination
of air, water, foodstuffs and soil,
the Atomic Energy Commission of
India has set up 30 sampling
stations in India from which milk
samples are collected for analysis
of radio-active fission products,
such as cesium-137 and stron-
tium-90  resulting from the
nuclear tests,

In addition, 7 permanent moni-
toring stations have been set up
in Srinagar, Delhi, Calcutta, Nag-
pur, Bombay, Bangalore and Oota-
camund to cover the whole of
India."

Mr. Speaker: It seems to be a long
statement.

Shri Jawaharlal Nehru: I have
read a page. There are two maore
pages.

Mr. Speaker: Is the House anxious
to hear the whole thing?

Shri Jawaharlal Nehru: [ have
nearly read half of it.

“On receiving a request from
the Government of Sikkim, a per-
nent monitoring station has been
set up at Gangtok, Sikkim, re-
cently. The dust collected from
the air is continuously being sent
from these stations to Trombay
for analysis. In addition, rain-
water samples from these stations
are also being received regularly
at Trombay for measurement of
the radio-active content. With
this network of monitoring
stations, the Atomic Energy Com-
mission is able to keep a very
close watch on the levels of radio-
active contamination caused by
nuclear weapon tests. The mea-
surements so far made by us have
definitely proved that the con-
tamination of the air, water, food-
stuffs and vegetation is increasing
gradually comparing to the mor-
mal background levels that should
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exist in these materials, The acti-
vity. “level of strontium-80 in
human child bone is about 1
micro-microcurialgram of  cal-
cium, whereas the maximum per-
missible level according to the
International = Commission on
Radiological Protection is about
10 micromicrocuries gram of cal-
cium, The strontium level in milk
has gone up to as much as, 6
micromicrocuries/gram of cal-
cium, whereas the maximum per-
missible level is considered to be
about 50 micromicrocuries/gram.
In air, the maximum activity
observed so far is about 9 micro-
microcuries/cubic metre, where-
as the maximum permissible level
is 100 miecromicrocuries/cubic
metre,

It can be concluded from the
data collected so far that the
levels of radio-activity in various
materials is on the increase, but
that these levels are still much
below the maximum permissible
levels considered to be harmless
to the population,

The French atoniic device which
was tested on February 13, 1960,
at 11-30 a.m, (Indian Standard
Time) at Reganne, Sahara, is sup-
posed to have an explosive power
equivalent to 20,000 tons of TNT.
The radio-active cloud from this
test could rise up to a maximum
height of 50,000 to 60,000 feet in
the troposphere. It has been re-
ported that this cloud is moving
around the globe with the gene-
ra] circulation of the atmosphere.
It should take three to four days
for the cloud to pass over India.
So far, we have not observed any
increase in the radio-activity of
the atmosphere from this test, but
if any takes place within the next
few days, it will certainly be ob-
served.

The French testing side is not
particularly near India compared

" with the Soviet testing sites in

Fear of Radio-active
Fall-out over India
from French Atomic
Explosion in Sohara
Central Asia. However, the
French testing site in the Sahara
is in the Indian latitude range,
and it is not unlikely that the
radio-active cloud will pass over
India.

It the cloud passes over India
along its circuit around the globe
we may expect a small increase
in radio-activity for a few days.
However, the magnitude of this
activity is not expected to be of
any great significance in compari-
son with the radio-active fall-out
that we are still receiving from
past tests. The fall-out from the
past tests is due to the storage of
radio-activity from the hydro-
gen bomb tests in the stratos-
phere. This comes slowly to
earth over a period of years. It
is expected that radio-activity
from the French atomic tests will
come down to the ground within
40 to 50 days.

In case radio-active dust is
washed down by rain to the
ground, the levels of activity on
the ground and in the atmosphere
may increase considerably. Rain
is one of the well-known meteoro-
logical agents for washing down
radio-activity to the ground from
the atmosphere. However, it may
be presumed that the increase in
radio-activity will not be of such
a value as will be dangerous to
the population. As soon as any
anomalies are detected, the Prime
Minister will be informed. There
is absolutely no cause for alarm
in India.”™

That is the end of his note.

The Indian Atomic Energy Es-
tablishment has been  carrying out
careful tests in India of air-borne
fall-out and has becn reporting them
to the United Nations Scientific Com-
mittee on the effects of atomic radia-
tion. Four such reports, which have
been presented to the United Nations,
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have been placed in the Library of
Parliament for reference. These are—

Measurement of cesium-137 in In-
dian and foreign milk;

Measurement on the ground deposi-
tion of fission products from nuclear
test explosions;

Airborne fall-out measurements in
India; and

Strontium-90 in milk and human
‘bone in India.

Shri Khadilkar
TosE—

Shri Tyagl (Dehra Dun): Has the
hon, Prime Minister noticed that in
today’s papers there is a news item
that in Japun the fall-out from the
same radio-active cloud, which has
started from Sahara, had been noticed
only yesterday? The cloud it seems
has reached Japan already and must
have crossed over India.

Shri Jawaharlal Nehru: 1 have
read out a full statement. 1 cannot
answer the hon. Member's question
without further reference.

Mr. Speaker: They are constaniiy
watching, and there are these sta-
tions, I am sure Dr. Bhabha will take
note of it, and if there is anything
special, the House will be informed of
it.

(Ahmednagar)

—

12.41 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir. I risF to
announce that Government Business
for the week commencing 22nd Febr-
uary, will consist of—

{1y Further discussion of the
Motion of Thanks on the Pre-
sident's Address.

(2) Discussion and voting of
Supplementary Demands for
Grants (General) for 1959-80.

(3) Further consideration of
amendments made by Rajya
Siibha in the Dowry Prohibi-
tion Bill, 1959,
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Companies (Amend- 1856
ment) Bill
(4) Consideration and passing
of—

Imports and Exports (Control)
Amendment Bill, as passed
by Rajya Sabha;

Delhi Land Holdings (Celings)
Bill, as reported by the Joint
Committee;

Manipur Land Revenue and
Land Reforms Bill, as report-
ed by the Joint Committee;
and

Tripura Land Revenue and
Land Reforms Bill, as report-
ed by the Joint Committee.

(5) Discussion on the Annual
Report of the Organisation
and Methods Division for the
year 1958-59 on a motion to
be moved by Shri Harish
Chandra Mathur and others
on 22nd February at 3.00 p.Mm.

As members are already aware,
the general discussion on the
Railway DBudget will com-
mence on 25th February, 1960,
after disposal of Questions.

Shri Chintamoni Panigrahi (Puri):
The discussion on Dandakaranya Ad-
ministration was placed first, and that
item should have been included in
next week's business,

Mr, Speaker: If it has been post-
poned, we will find time for it some
time next week, one evening.

12.43 hrs.
COMPANIES (AMENDMENT) BILL

APPOINTMENT OF MEMBER oF RaJya
SaBHA TO JOINT COMMITTEE

Sardar Hukam Singh (Bhatinda):
I beg to move:

“That this House recommends to
Rajya Sabha that Rajya Sabha
do appont a member of Rajya
Sabha to the Joint Committee on
the Companies (Amendment)
Bill, 1959 in the wvacancy caused
by the death of Shri H. D. Rajah
and communicate to this House
the name of member so appointed
by Rajya Sabha to the Joint Com-
mittee.”
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Shri T. B. Vittal Rao (Khammam):
But he died two months ago.
Mr, Bpeaker: The question is:
“That this House recommends to
Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Companies (Amendment)
Bill, 1959 in the vacancy caused
by the death of Shri H D. Rajah
and communicate to this House
the name of member so appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

12.44 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT—contd,

Mr. Speaker; The House wili now
take up further consideration of the
following motion moved by Shri T. N.
Viswanatha Reddy and seconded by
Shri Ansar Harvani on the 15th Febr-
uary, 1960, namely: —

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 8&th
February, 1960.”

Out of 20 hours allotted, the time
taken is 15 hours 59 minutes—nearly
16 hours. We have four more hours
jeft. How long does the hon. Prime
Minister propose to take for reply?

The Prime Ministar and Minister
of External Affairs (Shri Jawaharlal
Nehra): An hour to an hour and
a quarter.

Mr. Speaker: Between an  hour
and an hour and a half. That would
leave 23 hours. It is now past 12.40.
It the House sits till 3.30 so far as
this work is concerned, it can take up
the non-official business at 3.30 and
carry on till 6 O'Clock, and I can
request the Prime Minister to reply
on Monday. Therefore, the House
will sit till 8 O'Clock. So far as this

businessg is concerned, it will conclude
at 3.30, and non-official business will
be taken up at 3.50.

Shri Subblah Ambalam (Rama-
nathapuram): I am happy to asso-
ciate myself in thanking the Presi-
dent for the Address he has been
pleased to deliver. The President in
his Address has indicated the main
events and achievements and our
concerns in the past year. He has
also placed before us and the country
some of the great tasks and burdens
which we have to face in future. The
President has also drawn the pointed
attention of this House to the fact
that oroper understanding and co-
operation are required in an increas-
ing measure to solve the great pro-
blems that face us today, namely
economic planning, defence of the
country and our contribution to world
peace. All these problems have to
be tackled cautiously and wisely in
proper perspective. with a view to
promote peace and the prosperity of
our country,

Some of the Members who have
spoken in this House have said that
this Address is not very impressive
and that some of the expressions used
are ugly. Such remarks, I think, are
uncharitable, and they do not merit
consideration. They do not also en-
hance the prestige of the Member
who has spoken in this manner or
his Party.

The President has expressed great
regret at the incursions into our bor-
der by the Chinese Army. He has
also rightly said that it is a breach
of faith. Some of the Members be-
longing to the Communist Party have
taken strong exception to the use of
this expression. What else can we
call this treacherous act on the part
of our friendiv neighbour? Are we
to welcome or deplore such g unila-
teral use of force on the part of
China on our common frontier where
no military forces were stationed?
This view of the Communist Party in
our country is not surprising when
we take into consideration its past
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history. Their professions of loyalty
and defending the country are only
bogus, and they expose their hypo-
crisy. 1 would only request that our
Government should be very firm in
dealing not only with our friendly
neighbour China in the matter of the
border troubles, but also in the
matter of dealing with our patriotic
friends here, viz., the Communist
Party.

Recently some agitation has been
caused in this House in regard to
the letter written by our Prime
Minister to the Chinese Premier. It
has been said that this will tanta-
mount to a reveral of our past
policy. The Prime Minister has been
pleased to assure this House that it
should not be thought so. He has
also assured us that a meeting bet-
ween the two Prime Ministers will
certainly result in a peaceful solution
of our problems. I am happy to note
the remarks of the Soviet Premier
also. He has said that he is very
optimistic about the peaceful settle-
ment of the India-China disputes in
the light of the recent letter written
by our Prime Minister. Let us all
hope and pray that better understand-
ing will prevail upon our neighbour
and friendly relations will be restored
betweer. the two great countries of
Asia.

Some of the Members have talked
about a defence alliance of the East
Asian countries, and also about a
eommon defenice with Pakistan. This
has no meaning in the present con-
text when mighty Powers of the
world are anxious to meet and effect
world disarmament and a ban on nu-
rlear test explosions. It has also no
meaning when our present policy of
non-alignment has been approved as
a very wise policy. The President has
also. in his Address, welcomed the
new development towards a warless
world wherein nations will not only
lay down their arms, but reject war
as a method of settling disputes and
devote their energies and resources to
building a peaceful world. He has
also firmly said in his Address:

1 1890

“Devoted as my Government
and people are to world peace
and co-operation, they are deter-
mined to adhere to a peaceful
approach and the policy of non-
alignment ..."

Our President has been pleased to
refer to the fact that that advance in
food production is vital to the sus-
tenance, expansion and strength of
our economy. Even though food pro-
duction has attained a record level of

73'5 million tons this year, he has
rightly warned us that we should not
fee] satisfied, much less be complacent
about jt. Every year we are import-
ing large guantities of foodgrains
costing us hundreds of crores causing
a great strain on our slender foreign
exchange resources. Our production
per acre in India is comparatively
very low. Therefore, every effort
should be made to increase produc-
tion through co-operative endeavour
and by the determination of the
people to be self-reliant.

Our President has rightly pointed
out that the success of our endeavours
in nation-building depends upon the
quality of our administration. There
is a need for importing an ever-in-
creasing sense of urgency in the minds
of the administrative personnel. Ad-
ministration is not an end in itself,
but js essentially a means for promot-
ing the welfare of the community. It
is of the utmost importance that a
human approach is maintained in
tackling problems and implementing
programmes. Again, the administra-
tion should also be responsive to pub-
lic opinion and it should conduct
itself in a manner that would inspire
the confldence of the people Ii is
this approach and this spirit of ser-
vice that is bound to bear fruit for
the good of our country and the peo-
ple and the world at large.

Agriculture is the biggest industry
in India. It has remained static for
such a long time in an age of indus-
trial progress. What is the reason
for this static condition? It fs not
because the farmer is unaware of it or
is unwilling to follow the new ideas
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To develop him would mean streng-
thening him as a farmer. His main
demand is ‘Give us water, and we
shall do the rest’. Once he is given
this, he will certainly build his own
schools, roads and hospitals and even
dams.

Agriculture in India has a peculiar
characteristic of its own. Agriculture
here is neither a profession nor a
business nor an industry; it is just
a way of life in this country. The
farmers have no alternative profes-
sion. The fact that a large percentage
of our farmers are working in uneco-
nomic holdings is a proof of that. The
Grow More Food Enquiry Committee
appointed in 1952 estimated that near-
ly four-fifths of the agriculturists were
unemployed or under-employed for
two-thirds of the year. The condi-
tion of the agricultural labour who
are about 3} crores is still worse.
What is the average wage that they
are able to get in this country? It will
be surprising to know that a casual
labourer in the rural part gets not
more than one rupee or Rs. 1/4|- per
day. This is the condition of the
casual labourer. What steps are we
taking to improve his condition and
to make him self-reliant?

I would reguest that more atten-
tion should be paid to providing irri-
gation facilities, reclaiming cultiv-
able waste lands and also stariing
new industries in the backward areas.
The surplus waters that are found in
the southern States should be utilised
fully.

In Madras, there are not many per-
ennial rivers, and all the waters that
are available in the rivers there have
been fully utilised. There are some
rivers and water-sheds in the adjoin-
ing States of Kerala, Andhra Pradesh
and Mysore, which can be diverted
and utilised for irrigating lakhs of
acres in Madras, at the same time,
providing employment for millions of
people. These things have to  be
tackled by the Central Water Power
Commission with an urgency, with a
view to provide employment to the

under-employed and to increase food
production.

‘Then, our President has been pleas-
ed to refer in his Address to the in-
creasing interest that our Government
have taken in exploring the oil resour-
ces in this country. Oil is an essen-
tial requisite for economic expan-
sion, and I am sure more efforts will
be made in this direction to usher in
an industrial revolution in this space
age. The hon, Minister of Mines and
Oil has been pleased to say the other
day that orders for drilling machines
have been placed, and as soon as
they are received, drilling operations
in the Madras State in the Cauvery
Delta Basin will be taken up imme-
diately. Finding oil in Madras will
certainly make a very big change in
the economy of the south, coupled
with the fact that the Neyveli integ-
rated project will go into operation by
the end of the Second Five Year Plan,
and also with the fact that we also
hope that there will be a small steel
plant of the low shaft furnace type,
to utilise the iron ore and the lignite
that is available in the south,

I would then refer to one other
important matter regarding education.
A brief reference has been made
by the President in his address re-
garding education in our country. We
have been assured by the Mimster
of Education only the other day that
the Third Five Year Plan envisages
free and compulsory primary educa-
tion at an estimated cost of about
Rs. 300 crores. This is indeed a big
step resulting in useful investment in
human material. It is the foundation,
I should say, for the social and econo-
mic reconstruction of this country.
The launching of this big scheme will
certainly require more than about five
lakhs of teachers. I would request
that Government should take care to
recruit the right type of people, people
with a real aptitude for the job. Un-
less such people are recruited, the
success achieved will not be appre-
ciable. I would request that the ser-
vice conditions and the salaries of
the teachers should be made more at-
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tractive so as to get the right type of
people. Steps should also be taken
$o introduce moral and religious in-
struction in our schools. This will
certainly remedy the disturbing sym-
ptoms that we observe today of indis-
cipline in the educational institutions.

Here, I would just say a word about
the University Grants Commission.
The staff in the colleges are also dis-
satisfied with the scales of pay that
they are getting. The University
Grants Commission recommended a
revision of the scales of pay and offe-
red assistance. But this offer was
not acceptable to some of the State
Governments on account of a certain
anomaly, namely that the aid of the
University Grants Commission is not
applicable to the staff and lecturers of
the Government colleges and training
colleges. Unless this aid is made ap-
plicable to all colleges, it is not pro-
per and just to implement the recom-
mendations. That will cause heart-
burning among the staff and lecturers
of the Government colleges and train-
ing colleges. So, 1 would request the
Central Government to consider this
aspect and remove this anomaly.

I would also draw the attention
of Government to the position of the
handloom industry, which is the
second big industry in our country,
and more so, in the State of Madras.
In Madras State there are about five
lakhs of looms providing employment
and livelihood for about 2 million
people. This industry is facing a
serious crisis on account of the sud-
den rise in price of yarn available
in the market. The price has shot
up by about 30 to 40 per cent. I would
request that Government should take
immediate steps to supply yarn at
reasonable prices. Otherwise, the
whole industry will collapse, and this
will create a new problem.

There is one other matter allied to
the h-ndloom industry. The Central
Government have been giving finan-
cial assistance from the cess fund for
the development of the handloom in-
dustry through the agency of the co-

operative movement. In accordance
with this policy, larger and increasing
number of weavers have been brought
within the co-operative fold. It is
proposed to bring in at least about 50
per cent of the looms within the co-
operative fold before the end of the
Second Five Year Plan. In the ini-
tial stages, the financial assistance
sanctioned from the cess fund was
more or less sufficient, but in recent
years, the expenditure has increased
on account of the improvement in the
industry and also the increase in the
sale of these handloom textiles, as &
result of which a large number of
weavers have been brought within the
co-operative field; so, the quantum of
financial assistance now given is not
sufficient to meet the entire expendi-
ture on this scheme in the State of
Madras. 1 would only refer to a few
facts.

Mr. Speaker:. The hon, Member
must now conclude. I have already
allewed him so much of time. He
may reserve the rest of his speech for
some other occasion,

Shri Subbiah Ambalam: I shall con-
clude with this sentence.

I would, therefore, request the Cen-
tral Government to consider this as-
pect of the matter and provide suffi-
cient financial assistance to help the
handloom industry in the Madras
State.

Mr. Speaker: Shri D. C. Mallik.
This is his maiden speech.

Shri A, V. Ghare (Jalna): I have
also to make my maiden speech.

Mr. Speaker: The hon. Member has
to make his maiden speech? No, no,
he is not a ‘maiden’.

13 hrs.

Shri D. C. Mallik (Dhanbad): Mr.
Speaker, I would like to thank our
President heartily for the words that
he has spoken of our success in the
past, which hearten us, and for the
words of hope for the future, which
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would inspire us to act with greater
vigour in ‘our efforts for the progress
of the country. I am a new Member
in this House and I feel a bit shy and
diffident to speak before a galaxy of
such intellectuals and eminent leaders,
eminent in all spheres of activity, as
this House has.

I will turn to the subject that is
uppermost in our minds, the subject
of China. Thanks to the propaganda
of the Western powers who took their
lessons from Goebels in propagating a
mixture of truths, half-truths and un-
truths, China was &n outcaste, an un-
touchable, among the nations of the
world. Ouvr illustrious Prime Minis-
ter, one of the greatest Prime Minis-
ters of all times, was the man who
took China to the comity of nations.
He introduced China to the other
powers. The smaller powers of South
East Asia were all afraid of Dbeing
devoured by that dragon, but it was
vur Prime Minister who, on account of
his generosity, on account of his large-
heartedness, took China to the Ban-
dung Conference and made her known
to the Powers. China then subscribed
to Panchsheel, but I am afraid even
‘before the ink on that document had
dried up, the Chinese took possession,
or were making arrangements to take
possession of large tracts of Indian
territory. All their words were hypo-
critic and it was an act of ungrateful-
ness. In spite of our remonstrances,
in spite of all that has happened, the
Chinese are not agreeable to let go all
the territory that they have taken
from us. So there are only two paths
open to us: one of negotiation and
peaceful settlement and the other of
war.

We cannot think of war with all its
horrors of destruction and devastation.
Due -to the advent of nuclear wea-
pons, war today is unthinkable. If
there be a war, it will not be a local
war between India and China only,
but it will be a global war into the
whirlpool of which the whole world
will be sucked in and there will be
utter destruction and devastation for
the whole world. Even if we survive,

Motion on MAGHA 30, 1881 (SAKA) Address by the President 1866

there will be nothing left of civilisa-
tion. We will be thrown back into
the dark ages where we shall have to.
fight with bows and arrows. If such a
war is to destroy the world with nuc-
lear weapons, it is better that the
world does not develop the powers to
destroy itself.

S50 we shall have to look to a peace-
ful settlement I do not think our
Prime Minister was at fault in invit-
ing the Chinese Premier for talks
here. If we are wedded to Panchsheel,
if we are wedded to non-violence and
o the peaceful method of negotia-
tions, then there is nothing wrong in
our Prime Minister inviting Mr. Chou
En-lai for talks. Wie shall explore all
the avenucs of peaceful negotiation.
But if war comes, let us not be fright-
ened. If it is inevitable—and it will’
be a global war—let us rise to a man.
and defend our sovereignty and our
principles.

I had during my younger days—
during my University days—donned
khaki, and even though I am an old
man now, I can assure you that I will
be one of the first to don it aegain for
the service of the country and for the
defence of our rights.

The next point I want to deal with

is this. I come from an  industrial
area, one of the most important in
India. My first thought will be to

speak about the conditions of labour
there. My constituency consists of
high hills and barren land, but inside
the barren land, barren surface, is
diamond, black gold, that is, coal. It
has brought wealth to the district, to.
the people there; it has brought
wealth to the fortunate few who own
the mines. But the condition of
labour, though it is not so0 bad as it
was twenty years ago when labour
was not a force to be reckoned with at
all, is almost the same today as it had
been a few years ago. They have no
houses, no accommodation. I have
seen a stinking room, 14 feet by 14
feet occupied by 21 people. There, as
they say, the bed is never rolled up.
As soon as one shift is owver, the
second shift people come, have their
food and go to bed, and then the third'
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shift comes. So in this way, the bed is
walways occupied. That is the condi-
tion of people there.

There is the Mines Board of Health,
there is the Jharia Water Board. The
Government have done everything
possible to uplift the condition of
labour, but due to the non-co-opera-
tion of the proprietors and due to the
callousness, apathy and sometimes
corruption of the officers, labour is not
getting the full benefits of the ameni-
ties being provided by Government
-money. There is the Labour Welfare
Fund to provide amenities for labour.
There is plenty of money for cons-
tructing houses, but due to the non-
co-operation of the colliery proprie-
‘tors, the money cannot be utilised pro-
perly. So there is dearth of houses.

As I said, there is the Water Board
and the Mines Board of Health. But
both the Acts in this connection were
enacted about 30 years ago when
labour was not a force to be counted.
There is no labour representative on
these Boards. So I hope Government
will see to it, even though these are
State subjects, that the Acts are
amended. I had a talk with the Labour
Minister of the State of Bihar. They
are also anxious to amend the Acts.
Aecording to the Mines Act, the Gov-
ernment cannot compel the colliery
proprietors to put up houses for their
labour. But they can penalise them.
But the penal provisions are so in-
adequate that the proprietors would
rather be penalised than spend money
on the construction of houses, even if
they have not to spend money because
the Labour Welfare Fund authorities
-are agreeable to pay them Rs. 3500
per block for a new  unit of houses,
while the cost is only Rs. 3200. Due
to their antagonism towards labour,
they are not providing them with ade-
quate quarters.

So far as waler is concerned, Dhan-

bad is a scarcity district. Everybody,
including labour, experience water
scarcity. The Act governing the
Jharia Water Board which provides
water to the colliery is so  defective

FEBRUARY 19, 1960 Address by the President 1868

that their obligation is only to reach
water to the collieries. The provision
in the Act is that for 50 labourers,
there should be one tap; but actually
the distribution is in the hands of the
management which provides barely
two taps for 500 men; all the other
taps are in the bungalows of the
managers and proprietors, one tap for
bathing dogs, one for washing motor
cars etc. But, as I said, there are only
two taps for labour. It is for our
Government—though they have done
much for labour—to see that all these
amenities, which are not reaching
labour now properly, are made avail-
able to them as intended.

Concerning agriculture, my consti-
tuency consists of large tracts of agri-
cultural land. But the agriculturists
are not provided with water for irriga-
tion. Now, Government spend crores
and crores of rupees on agriculture, in
minor irrigational schemes, in excava-
ting tanks, in digging wells and so on.
But when the tanks were examined,
it was found that 25 per cent of them
were non-existent, 25 per cent had no
water and another 25 per cent were at
such places that they could not be of
any help to the agriculturists.

That is the condition of our pea-
sants, The wells are non-existent;
the wells are dried up; and due to the
corruption of the government officers,
the crores of rupees that Government
have provided for the agriculturists
have come to nothing.

1 will again revert to the question of
labour. The labourers are exploited
like anything. They are exploited by
the money-lenders. One would be put
to shame when one hears the rate of
interest there. It is sometimes 2
annas a rupee per week. The
exploiters of labour are the money-
lenders, some of our labour leaders,
the colliery proprietors in benam and
there are the shopkeepers and the
cashiers. There is a large sum of
money lying with the Welfare Fund
which could very well be used, but
there is no initiative in government
officers. There is money lying idle.
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They are speaking of cooperatives.
But, when the cooperatives are form-
d, money is not forthcoming to them.
The exploitation of labour is also by
the shopkeeper. Even when the
bazaar rete of rice is Rs. 22 per md. it
is being sold to the labourer for
Rs. 30 per md. Sugar is distributed
to the shopkeepefs in the colliery
areas but that sugar does not go to the
labourer. It is being sold at Rs. 1-8
in the black market. There is no con-
trol over sugar and there could not be
black-marketing. But, still the sugar
is not available to the labourer. It is
up to our Government to see that the
smenities they have provided are
available to the labourers.

They have progressive legislation
for labour. But it is not being im-
plemented. It is the officers who are
standing in the way of the imple-
mentation, Black market brings pro-
fit and the government officers are
callous about it. It is up 40 our Gov-
ernment to see that the Acts are im-
plemented and that they are enforced.
As the big colliery owners have larger
purses they can easily evade the law.
Law has now become a marketable
commodity end these people are tak-
ing full advantage of it. We cannot
blame our Goverrment. The non-im-
plementation of these Acts are the
sins of their servants and the sins of
the servantz must be the sins of the
masters,

I will come to the questton of in-
dustry. It is said that we are taking
loans after loans and how are we to
repay them. It is said we have taken
loans and are spending them in un-
productive enterprises. The  steel
plants will give us enough profit to
meeq our interest and to meet all our
obligations. So, there is nothing
wrong in getting loans for those indus-
trial projects which are productive, If
we arc to develop our country with
our own resources, it will take thou-
sands of years before our country is
fully developed. So, there is no harm
in taking these loans. About these
steel plants, the only difficulty is the
supply of hard coke. We have not got
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in plenty the requisite quality of coal
of which hard coke is made. The
three most important ingredients of...

Mr. Speaker: The hon. Member
must conclude.

Shri D. C. Mallick: Sir, I will finish
in a minute. The three most im-
portant ingredients of the iron and
steel industry are, iron ore, coal and
limestone. The coal that is required
is metallurgical coal or coking coal.
We have not enough stock of it.  So,
we have to be careful in using it. We
are starting several washeries so that
those washieries may produce good
coal from second class coal. I say thet
so far as the steel industry is con=~
cerned we are very favourably placed;
our iron ore, coal and limestone are
all very close together; so also man-
ganese. The more we construct steel
plants the better it will be for the
country because it will bring foreign
exchenge to us. We are still not
self-sufficient in the production of
steel.

Another thing I have to say is about
the Muslim League. Shakesp
said: ‘What is there in a name'. What
is wrong in entering into an alliance
with the Muslim League? This Mus-
lim League is different from the Mus-
lim League of Jinnah. The Muslim
League of Jinneh was based on the
two nation theory. They wanted
Pakistan; they were subservient te
the British regime. If there is an
organisation called the Muslim League
now it is not based on the two nation
theory; they do not want Pakistan.
It they are there, they are merely for
the improvement of the Muslim
society. What harm is there? So, I
fail to understant why so much of
row is being created over the Muslim
League and Congress alliance. The
Muslim League of Sir Mohammed
Ismail is not the Muslim League of
Jinnah. They have no Pakistan
problem; they have no allegiance to
the British regime. They are mere-
ly for the good of the Muslim com-
munity. I fall to understand this
hulla about the Muslim League.
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I once again thank our President.
He is a fine specimen of Indian cul-
ture blended with foreign culture.
‘When we were students his name was
one to be reckoned with in the Ca}-
cutta University. He stood first in
every examination of - the Calcutta
University. We were his juniors. He
is one of the finest specimen of high
intellectual calibre. I thank him per-
sonally also.

Mr. Speaker: Shri Banerjee.

Shri 8. M, Banerjee (Kanpur): Mr.
Speaker. Sir, at the very outset. ... ..

Mr. Speaker: After Shri Banerjee I
will call these Members in the follow-
ing order: Shri Rami Reddy, Shri
Kasliwal—nobody has spoken from
Rajasthan-Shri Dodda Thimmaish, Shri
Mohammed Imam and then....

Shri A. V. Ghare: I have not made
a speech, Sir.

Mr. Speaker: To what party does
the hon. Member belong?

Shri A. V. Ghare: I bclong to the
Progressive Party,

Mr. Speaker: To how many can I
give time. Maidens must have been
given the first opportunity. It has not
been done so.

Shri 5. M. Banerjee: Sir, at the out-
set, I congratulate the......

Shri Achar (Mangalore): Can I get
u chance. Sir?

Mr. Speaker: 1 cannot say. Hon.
Members will kindly be in their seats
and wait for their turn.

Dr. Samantsinhar (Bhubaneswar):

I have been there for the last three
days.

Mr. Speaker: Not for three days
but for the whole year.

ot Wo e famy (Rwwiar:) wewer
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Shri 5. M. Banerjee: Sir, I congra-
tulate the Prime Minister for extend=
ing an invitation to the Prime Minis-
ter of China. 1 listened with patience
to the very eloguent but colourless
speech of Shri Masani. When he said
that the people of this country would
not like this, I did not know who re-
presents the people of this country,
whether the hon. Prime Minister or
Shri Masani. But, to me there is no
dispute about it. I really feel that
this particular invitation of our Prime
Minister will be hailed by all those
people who want peace in the world
and particularly in their own country.

T do not know why some people are
allergic about this invitation., The
Prime Minister, while sending this in-
vitation to the Prime Minister of
China made it absolutely clear that
there is not going to be any negotia-
tion unless certain conditions are ful-
filled. I am sure, this invitation will
be responded to by the Prime Minis-
ter of China. By doing so both the
Prime Ministers will come nearer and,
I am sure, some solution will be found
to this problem.

There is another point which I want
to impress. There are some people
in this country who talk of waging
war against China, or, at lcast, police
action. I do not know whether they
understand the meaning of war. At
the same time, without knowing the
cffects and defects of war—present
wars—they try to create war psycho-
sis in the country. I do not try to
create war psychosis  in the country.
The effects of war are known to those
countries which have faced the devas-
tation of war. If we ask the mothers
of Hiroshima and Nagasaki whether
they waent war, they would only say
that they want anything else but war.
Our country is pledged to Panchsheel
and non-violence. We do not talk of
war. The other day it was suggested
that there should be police action, as
if the Government of India and our
Prime Minister did not understood its
implications as understood by Shri
Masani. I feel that this border dis-
pute will be solved. No country in
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this modern world is interested in war
and war means today annihilation of
civilisation and nobody is interested
in it. Today in the whole world, the
forces of peace are much more strong
and are growing stronger day by day
and the forces of disunity, disruption
and war are becoming weaker day by
day. I fully support the policy of our
Prime Minister and I assure him on
behalf of those whom I have the pri-
vilege to represent—I only represent
about 6-7 lakhs of people and I do not,
as Shri Masani does, claim to repre=
sent the entire country—of my  full
support to his policy regarding China
and the policy  of non-alignment
which certain people want to reverse.

When I was reading the President's
Address, 1 was extremely happy to
read that he has said some good words
about the Defence production. I was a
defence employee myself for 15 years
and I served in these ordnance fac-
tories and I have seen their condition
when they were more or less like or-
phanages. In 1956, nearly 6000 work-
ers were retrenched oun the ground
that there was no work for them.
1956 was a year of retrenchment and
reversion for these defence employees
and I am glad to say that in 1950 these
retrenchments and reversions had
stopped and more than 1700 persons
had been recruited. When I visit these
factories now, not merely as a Mem-
ber of Parliament but as an ex-de-
fence employee I see every machine
working and at least 50-60 per cent of
the surplus manufacturing capacity of
these factories had been fully utilised.
My respected friend, Dr. Ram Subhag
Singh, was saying the other day that
he did not know whether tractors
were produced or not. I have gone
to these factories and seen that not
only were these tractors produced
there but they have also been sent to
Dandakaranya where they are work-
ing well. I also wanted to see the
trucks produced. This time I went to
Jabalpur gun-carriage factory to see
the Shakthiman truck. I saw that near-
ly 700 trucks have been manufactur-
ed. I do admit that the entire truck
has not been manufactured by these
ordnance factories, But there is some

difficulty about the avallability of
sheets for the body. Previously, they
were made out of timber but since
timber was not available, our ordn-
ance factories shifted to steel. But
these sheets are not available. That is
the reason why the progress has not
been so much. I saw these trucks and
remembered those pamphlets issued
by the private sector saying that ord-
nance factories would never be able
to manufacture trucks. Firstly, they
have said that they will not be able to
do them at all. But they did it. Then
they said that these trucks would not
move, They moved. Today I have
secn these trucks on  the roads of
Jabalpur. On behalf of the 250,000
civilian employees in defence estab-
lishments, I assure our Prime Minis-
ter and through him the Defence

' Minister that our defence employees

will give more shakti to Shakthiman.
That is the slogan of the defence em-
ployees today. There is again the air-
craft manufacturing depot at Kanpur,
We wanted to have a boot plant of our
own for the manufacture of ammuni-
tion boots.

Mr. Speaker: What is the tonnage of
the truck?

Shri S. M. Banerjee: At present we
are manufacturing three ton trucks.
We are also manufacturing small trac.
tors with the help of the Japanese
concerns. These are small {ractors.
The British firm, Messrs. Cooper Allen
and Company who were the sole
agents for manufacturing the boots,
always stood in the way. Since 1946,
as a defence employee I have been
writing to the Minister and the Minis-
try that the Harness and saddlery fac-
tory at Kanpur can manufacture all
sorts of boots for our army and I am
glad that it is being installed with the
help of Czechoslovakia. The produc-
tion has gone up by 24 per cent, I am
very happy that this slogan which we
gave in 1947 that the ordnance fac-
tories can manufacture everything has
come true. We were laughed at at that
time. The Defence Secreary old me:
‘you are a non-technical man but you
are talking on technical problems.
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Today all our slogans have bem trans-
lated into reality.

Several times I see that the state-
ments or speeches made by the hoa.
Defence Minister become a matter for
criticism, I would only request the
Defence Minister to carry a tape re-
corder with him for recording his
speech so that it may be possible to
hear them and there may be no con-
tradictions.

The President’s Address referred te
the Pay Commission report. The hon.
Finance Minister said the other day
that they would be spending about
Rs. 31 crores on account of this. I
am not trying to contradict him, But
I put him a straight question whether
15 ounces of cereal, 3 ounces of pulses,
6 ounces of vegetable, 4 ounces of
milk, 1} ounces of sugar, 1} ounces of
ghee or butter and one ounce of
ground-nut—whether we can purchase
all these things in 56 nP. My objec-
tion to the report is that Dr. Akrod
has been substituted by Dr. Patwar-
dhan and 47 ounces by 32 ounces, and
fruits by ground-nuts. I would re-
quest the hon. Prime Minister to con-
sider whether these 32 ounces sug-
gested by Dr. Patwardhan can be
purchased at 56 nP in Delhi. If these
commodities can be purchased at 56
nP 1 am ready to accept this report.

I would also refer to the non-
acceptance of the decision of the 15th
Labour Conference. The other day,
the hon. Labour Minister tried in vain
to answer that question. He knows
it full well that the unanimous deci-
sion has not been accepted and has
been flouted by the Government and
not ratified, But he wanted to say
something that it is being ratified and
that the Pay Commission took nofe
of this recommendation. In my
opinion this is not true.

The code of discipline is mentioned
in the President's Address. I can
quote several instances of breaches
by the employers,

Recently, as. you know, the Labour
Minister wanted to have a tripartite
conference to solve the disputes of
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the bank employees. He suggested,
fet the bank employees, the bank
magnates and the government repre-
sentatives sit together and arrive at
a settlement. This was completely
ignored by the bank owners. They
refused to sit and they did not sit.
Is our Government so weak as not to
influence the bank magnates to  sit
together and discuss the thing? When
for the success of the Second Five
Year Plan or the Third Five Year Plan
we want industrial peace and indus-
trial harmony, could we not possibly
suggest that the age of slogans, slogan
raising or the age of strikes and
lock-5uts should b+ finished, now there
is the age of nego'iations and every-
thing should be done by negotiated
settlement? The Labour Minister, as
1 said, could not persuade the bank
magnates to agree to this suggestion
of having a tripartite confervnce.

Nothing has been stated in this re-
port regarding unemployment. 1 would
like to quote for the information of
the House the figures available in the
Employment Exchange. In 1954, the
number of registrations during the
period was 1465497, The number of
applicants placed in  employment
during the same period was 162451,
and the number of applicants on the
live registers at the end of the period
was 6,09,780. In 1858 this figure of
6,098,780 rose to 11,83,228 and in 1959,
January it was 11,95928. In Septem-
ber, 1959, the same figure was 14,08,003.
Occupational distribution of appli-
cants on live registers in September
1958 was: Industrial supervisory ser-
vices—12,985; Skilled and semi-skilled
services—1,00,730; Clerical Services—
3,63,407; Educational services—79,52T;
Domestic services—51,704; Unskilled
services—7,31,008; and, Others—88,542.
Nothing has been stated in the Ad-
dress about this unemployment in
the country.

The other day it was suggested by
the Minister of Education that about
80,000 teachers will be appointed in
the country to ease the unemployment
among the educated persons. What
happened to that suggestion? I want
to know how many teachers ‘Thave



1877 Motion on MAGHA 30, 1881 (SAKA) Address by the President 1878

been appointed, and what specific mea-
sures are being taken to solve the
problem of educated unemployment
and also the problem of unemploy-
ment among other people.

Sir, a question was put in this House
as to whether any unemployment dole
will be given to those who are un-
employed till they are able to get
some employment. The reply given
was in the negative. 1 want to know,
if after twelve years of independence
the unemployment problem remains
like this, what is going to happen in
the country. When it was announced
in the country that eight million new
jobs will be provided during the
Sccond Five Year Plan there  was
jubilance in the country. But im-
mediately after that there was re-
trenchment in wvarious undertakings,
When the workers came and asked us
why there has been retrenchment
when eight million new jobs — were
going to be provided, I told them, it
must be like a homoeopathic medicine
which will first aggrevate the disease
and then actually cure it.

An Hon. Member: But cure is there.

Shrl S. M. Banerjee: Cure will be
there, but by that time the patient
might have breathed his last.

My hon. friends Shri H. N. Muker-
jee, Shri Asoka Mehta and others said
something about corruption. 1 have
also read with keen interest the
various pronouncements and state-
ments made by Shri C. D, Deshmukh.
He is our ex-Finance Minister. He
is the Chairman of the University
Grants Commission. He is known for
his integrity ,in the country. The
Prime Minister asked that day for
specific cases to be given to him. Sir,
what is there to be given. It is known
10 everybody. The Prime Minister
comes from the people of this coun-
try, he represents the people of this
country, but, unfortunately, because
of the police, army and so many other
things he is away from the people
of this country. I would only request

13.35 hrs.
[Mr. DepuTY-SPEAKER in the Chair}

the Prime Minister to make one an-
nouncement in the couniry, Let
there be no tribunal or anything of
that sort. Anybody who thinks that
there is corruption in a particular de-
partment, let him write to the Prime
Minister and let the Prime Minister
appoint a committee of his own.

When I am on this subject of cor-
ruption, about what is happening in
the administration, let me tell you
something of what has happened in
Kanpur—not only corruption—how
the people there have become im-
moral. That is the case even in the
whole services. There is a glaring
example in Kanpur. What happened
in Kanpur was, a woman was raped,
It is known to everybody. When the
people protested against that—the
entire Ramayana and Mahabharata,
the fight against Ravana etc. were
only to keep up the prestige of
women—what did they get? They
wanted suspension. . .

Mr. Deputy-Speaker: Is that case
sub-judice; isthat being investigated?

Shri 8. M. Banerjee: It is before a
Commission, not in any court.

Mr. Deputy-Speaker: If it is a sub-
jeet of enquiry by any commission or
a court, then the facts should not be
stated here. ’

Shri S. M. Banerjee: ] am only men-
tioning that incident, .

Mr. Deputy-Speaker: But that would
reveal the facts.

Shri S, M. Banerjee: I am only
mentioning it because the Prime

Minister made a statement about that
from Indore.

Mr. Deputy-Speaker: We will not
permit change of rules here.

Shri 8. M. Banerjee: All right, Sir,
I will not mention that. What hap-
pens in universities? The Lucknow
University campus was converted into
a concentration camp. The students
demanded some cases of corruption to
be investigated, What is happening
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in the Aligarh University? These are
only a few cases of corruption, I do
not want to mention all of them here.
Today, Sir, during the Question Hour
we heard how the newly erected chil-
ling plant is sinking down. What 1is
happening that? I am only saying,
let the Prime Minister make a decla-
ration, declare to the people of this
country that he will consider cmses
of corruption pointed out to him. Only
then things will be brought to notice.
About food and sugar prices. _ . .

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri S§. M. Banerjee: I would like
to have two more minutes.

Mr., Deputy-Speaker: Those two
minutes are already over. The bell
was rung earlier by the Speaker him-
self.

Shri 5. M. Banerjee: I did not hear
that; I am sorry.

Mr. Deputy-Speaker: Am I to
suffer for that

Shri S. M. Banerjee: No, Sir; I will
suffer,

About food and sugar prices I have
nothing more to add to what my hon.
friends have already said. The rise
in prices of rice in Orissa and Bengal
are well known. No price stabilisa-
tion committee has yet been formed.
I want to know what positive steps
are being taken to implement the
State-irading scheme, whether it is
gofng to be implemented or not.

An Hon, Memher: Will the prices
come down?

Shri S. M. Banerjee: I do not know
how the prices will come down, I am
not a Minister myself. But I would
like to say only one thing. The pro-
ductivity in this country has increas-
ed. Production in the country has
increased. Our national income has
also increased. But to what extent
our national character has gone down,
there has not been any -assessment
made. If only it is correctly assessad,
the prices of food will come down,
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because then the hoarders will think
twice before raising the prices of
these commodities,

With these remarks, Sir, 1 would
request the hon. Prime Minister to
reply to some of the points that I have
raised.

Shri Rami Reddy (Cuddapah): Mr.
Deputy-Speaker, Sir, I fully associate
myself with the sentiments expressed *
by the Mover of "the Motion expres-
sing thanks to the President for the
brilliant Address which he made to
both the Houses of Parliament. While
doing so I would like to refer to two
or three matters.

The first matter that I would like
to refer to is the last point made by
Shri Banerjee; that is, with reference
to the prices of basic commodities of
life, the prices of essential things. The
prices of rice and cloth are abnormal
in this country. In spite of the record
foodgrain production of T3
million tons the  prices of
foodgrains have been constantly ris-
ing. Even in the surplus States like
Andhra Pradesh and Orissa the prices
are ruling very high. This is causing
much alarm and distress to the peo-
ple, The prices of foodgrains and
other daily necessities are, therefore,
to be checked and stabilised. A firm
policy in this matter, for the stabilisa-
tion of prices is necessary; otherwise
it is bound to affect the industrial pro-
duction and our economy adversely.

In this connection, I may mention
one thing about Andhra Pradesh, It
is a surplus State in the production of
foodgrains. It is estimated that it is
surplus to the extent of 6 lakh tons
to 8 lakh tons of rice. Ewven there
the price of rice today is ruling very
high. The State Government was
urging on the centre for the last two
or three years to split up the southern
food zone and to make Andhra Pra-
desh separate. The State Govern-
ment was also prepared to supply four
lakh tons of foodgrains provided it is
entrusted with the responsibility of
procurement. The Madras State,
which is one of the four constituents
of the southern zone was also urging
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that the southern zone might be spht
up and that Madras and Andhra may
‘each be made separate zones. Hut the
Centre has not chosen so far to change
its policy. The principle of clubbing
deficit States with the neighbouring
‘surplus States to hold the priceline
‘does not appear 10 be a sound one.
It is quite evident from the fact that
recently, when they formed a zone
consisting of Orissa, which 13 a sur-
plus State and West Bengal, a deficit
State, in Orissa the prices have gone
up, Therefore, I submit that this
principle does not appear to be g sound
ene. So, T request the Centre to
revise its policy and form the State
of Andhra Pradesh into a separate
zone. ' 1

The second point that I would hke
to make is with reference to the deve-
lopment of industries. There has been
a record achievement in this sector.
We are also proud that very signi-
ficant progress is made in this regard.
‘The three steel plants have gone into
production and a number of projects
such as machine building and other
plants have been sanctioned. The
railways also have done exceedingly
well during the last vear, but I may
mention in this connection that the
Government ha- not paid proper at-
tention towards a balanced regional
development of industries. If indus-
trialisation has to benefit the economy
of the country as a whole, disparities
in the levels of development between
the different regions have to be eli-
minated, Concentration of industries
has to be avoided, but the Centre has
not chosen so far to pay any attention
in this respect. Unless regional deve-
lopment is achieved you cannot achieve
national development. Therefore, my
gubmission is that regional develop-
ment sould form an integral part of
national development. It is, therefore,
necessary that a regional balance
should be maintained in regard to the
allocation of funds and the location
of industries.

Take the case of my own State,
Andhra Pradesh, for example. It is
‘one of the foremost States in regard
%0 agricultural production. It is one

of the premier States, I should say.
But it is very backward industrially
uud commercially. It has not been
given its due share either in the al-
‘location of funds or in the matter of
location of industries. In the second
Pian, about Hs. 890 crores have been
sllocated for the developmenti of in-
dustries, but Andhra Pradesh has
been allocated only Rs. 14 crores, This
works out only to about 7 per cent of
the total outlay for the State. This

.18 far too meagre an allocation for a

big State like Andhra Fradesh which
is the fourth biggest State in point
ot population and the fifth biggest in
earea and which is surplus only in
foodgrains and which of course sup-
plies foodgrains to other States. It
is very rich in mineral resources re-
quired for the setting up of several
major industries, It occupies the
fourth place in the production of iron
ore, coal and manganese. It occupies
the third place in the production of
mica. But no industry for utilising
any of these minerals has been set
up in this State. The State is also
rich in limestone, barytes and as-
bestos, besides other things. It is
famous for its agricyltural and forest
produce such as cotton, sugarcane, oil-
seeds and tobacco and also bamboo,

Potentialities for the development of
hydro-electric production are also very
great in that State. It has a major
port at Visakhapatnam. Transport
facilities for the movement of raw
materials and finished products are
also not’ inadequate., Therefore, one
cannot say that there are no possibili-
ties for industrialisation, either major,
medium or small-scale.

But the living standards in that
States are very low. The per capita
income is lower than the all-India
average. The per eapita income from
the industrial sector is only Rs. 8 com-
pared to Rs. 20 which is the all-India
average. Employment opportunities
have not kept pace with the increase
in labour force. To provide greater
employment opportunities and increas-
ing the living standards of the people,
it iz absolutely necessary that some
industries should be set up in that
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Piate. The State Governmeant also bas
baen sending up proposals for the set-
ting up of several industries,—heavy
alectrical equipment factory, a medium
er small steel plant, a newsprint fac-
fory, a low temperature carbonisation
plant, a marine diesel engine factory,
a factory for the manufacture of anti-
biotics, a factory for the manufacture
of surgical instruments and several
eother industries. But no industry in
the public sector has so far been set
wp in that State,

I submit that the country at large
will benefit only if the disparities in
economic development between the
different regions are reduced. I there-
fore suggest that proper thought should
be given to the elimination of regional
disparities and the development of a
balanced economy for the wvarious
parts of the country. In the third
Plan at least special attention should
be paid to the under-developed and
backward areas like Andhra Pra-
desh and the pattern of investment
should be so devised as to secure a
balanced regional development and
some major and medium industries are
set up in backward States like Andhra
Pradesh.

The next point that I would like
t0 deal with is the scheme of devolu-
tion of authority to statutory institu-
tions of the people at the basic level
of our great and growing democracy,
referred to by the President. The
experiment of democratic decentrali-
sation has now been introduced in
Andhra Pradesh and Rajasthan. This
scheme has been received with very
great enthusiasm in Andhra Pradesh,
In Andhra Pradesh, panchayat samitis
at the block level with the presidents
of all the panchayats in that block
are constituted. Two Scheduled Caste
members, two women and one co-
operator and one social worker are co-
opted with this body. Then, all these
members elect one among them as the
President and one of them as vice-
chalrman. All the activities of the
Community Development programme
and elementary education are entrust-
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ed to the samiti. No official is a mem-
ber of the samiti. The BDO is only an
executive officer, its secretary, who
acts under the instructions and diree-
tion of the samiti. At the district
level, zila parishads are formed. This
is also a purely non-official body.
Though the Collector is also a member
of this body, he is prohibited from
being elected either as chairman or as
vice-chairman of the zila parishad.
This body consists of the president of
the panchayat samiliti, and all the
legislators and the Members of Parlia-
ment in the district are ex-officio
members of the zila parishad. They
also co-opt two women and two Sche-
duled Caste or Scheduled Tribe mem-
bers. All these persons e¢lect one
among them as the chairman and ano-
ther as vice-chairman. These two are
to be non-officials. The zila parishad
co-ordinates and supervises the acti-
vities of the several panchayat samitis
within the district.

The samitis and parishads meet at
their offices at regular intervals. The
procedure prescribed for the conduct
of the meetings is similar to that we
follow here in Parliament. The first
half an hour is reserved for questions.
And then after the question hour,
several matters relating to the sub-
jects entrusted to the samitis and pari-
shads are discussed in the form of
resolutions, motions or in some such
form. All the ditrict officials are in-
vited to these meetings. Information
in regard to the various aspects of the
schemes, namely, preparation of the
schemes, feasibility of any particular
scheme, the relative advantages of
two different schemes, delays in the
preparation of schemes or delays in
the execution, in the payment of bills,
etc., is elicited from the officials who
are present there and the officials also
are hauled up for any lapses on their
part in the execution of any of these
schemes. Therefore, these institutions
have attracted some of the best talents
and experienced persons from the
rural areas.

After all, for the success of the Plam,
tho co-operation of the people is &



i385 Motion on  MAGHA 3, 1831 (SAKA) - Address by the President 1886

pre-requisite. Elimination of delays
in sanctions and the elimination of
corruption are very important for the
success of any programme. As the
- people are directly associated with the
implementation and execution of the
several plans and programmes, red-
tape and corruption are bound to
come down in course of time. From my
short experience of the functioning of
the democratic decentralisation in
Andhra Pradesh, I have no doubt that
in course of time this scheme would
achieve the twin objectives of elimi-
nating corruption nad red-tape as also
serve as a training ground for future
legislators and parliamentarians. I
request that in the Community Deve-
lopment scheme, they should take ex-
peditious steps for the introduction of
these decentralisation measures in
other States as well.

Then, I would like to mention a few
things about the sanctioning of works
by the Centre. Several schemes have
now to be sanctioned by the Centre;
they have to be sent up by the States
to the Centre for sanction; though
they are technically approved and
sanctioned at the State level they have
to be sent for sanction by the highest
technical experts at the Centre. Seve-
ral schemes costing small amounts of
money, say, Rs. 30 lakhs to Rs. 40
lakhs—have also to be sent up to the
Centre for sanction. The State offi-
cials are in no way inferior in any
technical competency to the expert
officials at the Centre. After all, some
of the Central officers are those who
have been recruited from the State
sector. But even then, some of these
schemes have to be sent, for sanction,
to the Centre. Sometimes some junior
engineer puts up some query and
sanction is delayed by a few years.
Naturally, the cost will go up. So,
1 submit that the Centre should only
formulate the broad plan and the
State Government should have the
power to undertake scheme costing
ypto Rs. 30 lakhs or Bs. 40 lakhs. They
should not ba required to obtain the
sanction of the Centre for such
schemes. The Centre should place

more reliance and trust in the State
Government.

Sir, increase in agricultural produc-
tion in the coyntry is the prime need
of the hour today. Our target for the
third Five Year Plan is 110 million
tons of foodgrains. If we are to achi-
eve this, the problem has to be tackl-
ed on a war-footing. Scientific
methods have to be encouraged to
increase the per-acre yield and there
should be adequate protection against
ravages of floods and drought and
pests. To my mind the major prob-
lem confronting the agriculturists is
lack of fertilisers and implements. The
requirements of fertilisers are esti-
mated to be about 19 lakh tons of
ammonium sulphate during the cur-
rent year. But the indigenous pro-
duction is only 425 lakh tons and by
way of imports, they are getting 7.75
lakh tons. So. it comes to 12 lakh
tons only as against the requirement
of 19 lakh tons. For the coming year,
requirementy of fertilisers are

esti-
mated at 23 lakh tons. Indigenous
production is estimated to be only

6.5 lakh tons and so the balance has
to be imported necessarily. I do not
know whether a part of the crores of
rupees spent on importing foodgrains
cannot be with better advantage allo-
cated for importing more fertilisers,
and meeting the requirements fully,
In the Consultative Committee for
Food end Agriculture, we were told
today that about Rs. 7 erores worth of
foreign exchange has been allocated
for import of fertilisers. That is sufM-

.cient only for importing 8 lakh tons

and our indigenous production is only
6.5 lakh tons. So, still there would be
a defleit of 10 to 12 lakh tons. I re-
quest the Centre to allocate another
Rs. 7 crores of foreign exchange, so
that they might import another 8 to
10 lakh tons of fertilisers and meet

fully the requirements of the agricul-
turists.

Bhri Thimmalah. (Kolar-Reserved-
Sch. Castes): Mr. Deputy-Speaker,
Sir, in his Address, the President has
referred to the achievements of the
Government and the tasks before the
Government in the year to come Many
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hon. Members have referred to the
aggression committed by the Chinese
on our borders. The world knows
that India has pleaded the Chinese
case for membership in UNO. Not
only that. Even before the Peoples'
Republic was established in China,
when China was invaded by the Japa-
nese, I remember Gandhiji issued a
statement condemning the actions of
the Japanese. India has been main-
taining friendship with China since
time immemorial and in the Bandung
Conference, China was one of the
parties who signed the Panchsheel or
the flve principles of peaceful co-
existence. In spite of all this, it is
highly regrettable that China has bet-
rayed her trusted friend, India and
the President has rightly said that it
is a ‘breach of faith’. The opposition
Members have objected to the use of
this expression ‘breach of faith’. In
common dealings with friends, if
friends in whom we have faith and
trust betray us and let us downm, you

call them traitors. This is only an_

action of treachery by the Chinese and
it is rightly condemned by the people
of India as a whole. It is high time
we took sufficient measures to safe-
guard the borders of our country. In
our earnest endeavour to settle all our
disputes by peaceful negotiations, we
will have to take certain active mea-
sures in accordance with the prineci-
ples of Panchsheel,

By tradition, India is wedded to a
non-violent policy. If Gandhiji alone
was the supporter of the principle of
non-violencg, I think it would not have
been successful. Gandhiji made it a
mass movement and the creed of every
Indian that he should follow non-vio-
lence for solving problems. Today we
have earnestly endeavoured to solve
the world problems by peaceful nego-
tiations and non-wviolent methods. If
we want that Panchsheel should be
successful in the world and the other
countries should accept these princi-
ples, we will have to make it a world
movement. For that, Government
wshould really round nations which are
‘mot committed and which are not in
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any bloc and we should have an Afro-
Asjan meeting, so that we might pro-
pagate the ideals of Panchsheel
throughout the world and make it a
world movement, so that all the coun-
tries may realise that the problems of
the world should be solved only by
peaceful negotiations. Panchsheel
should be accepted as the creed of the
world. I hope the Government and
the Prime Minister of India, whe
spares no efforts to solve the prob-
lems of the world and of the country
by peaceful methods and who has en-
unciated these principles, will take
active steps in this direction and see
that nations which are not committed
to the cold war and which do not
belong to any military bloc are
brought together and that the princi-
ples of Panchsheel are propagated
throughout the world in an active
Manner.

In order to guard our borders effee-
tively, Government should increase
the border police. Also, the people in
the border villages should be trained
properly and if possible the boder
villages should be adequately armed
for proper safeguarding of our bor-
ders,

The President has referred to the
national income. National income has
been increasing from time to time.
The President was kind enough to say
that the national income would be
doubled in the third Plan. I want
to know whether the increase in
national income directly benefits the
common man in the country. Planners
and Government have not made any
efforts to see whether the increase in
national income has really helped the
common people, how far they have
been helped and what steps should be
taken to see that they are helped, if
they are not helped so far.

Today unemployment problem is in-
creasing. Land problems are being
solved no doubt, but the land reforms
are not yet completely implemented
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in all the States. Most of the States
are enacting legislation and some

States are purposely whiling away -

their time to see that legislation is
delayed as much as possible. I hope
Government will take adequate steps
to see that the land reforms are pre-
perly implemented and the landless
iabourer gets the land, 50 that he will
have some work to depend on for his
living.

By the introduction of the land re-
forms the problem is not golved. After
land reforms are introduced, the land-
Jess should be given adequate facili-
ties for developing their own agricul-
ture. Government should see that the
agriculturists got proper credit facili-
ties and good agricultural implements.
If we are today still short of produc-
tion and not self-sufficient that is due

to the red-tapism and delay on the

part of the Government in supplying
certain materials required by the agri-
culturists, For example, iron and
steel are required by the agriculturists
for their implements but they have to
wait for months together and approach
the various officers of the Government
to get these things, which is a very
sorry state of affairs. As far as agri-
culture is concerned, the Government
should realise that if they want the
apriculturists to produce more, they
should see to it that the materials re-
quired by the agriculturists are sup-
lied in time and expeditiously, as it
wilt encourage them to produce more.

14 hrs.

Then, as I said, unemployment is
increasing in the country. Govern-
ment says that under the Plan eight
lakh people will be provided with
jobs. 1 do not -know how they will
provide jobs for eight lakh people. Of
course, Government have established
some big factories where some skilled
people are employed. But what have
they done to remove the unemploy-
ment in the rural areas? Though Gov-

ernment have started some small-

scale and medium-scale industries,
they have not impressed on the private
people the necessity to start industries,

nor have they given any encourage-
ment to those vpeople. They have
invited a team of experts from Japam
to look into our development of gmall-
scale and medium-scale industries, and
they have made certain recommenda-
tions. I hope Government would
give as much attention to the develop-
ment of small-scale and medium-scale
industries as they give to the big in-
dustries. Both big industries and
small industries are very essential te
this country, if you want to see that

“the unemployed meases of the rural

parts of India get some means of
living.

One of the recommendations of the
team of Japanese experts is that there
should be a credit organisation for the
small-scale and medium industries.
Some States have set up some credit
organisations for advancing loans for
the establishment and development of
small and medium scale* industries.
But I can say from my experience that
in many cases the loans advanced for
developing small-scale industries are
not used for the purposes for which
they are granted. They use them for
some other pufposes and never invest
the money for the development of in-
dustries. Therefore, I submit, that
whenever Government grants loans
for the establishment or development
of industries, whether big or small,
they should take care to sec that the
loan is utilized for that specific pur-
pose, and not for other purposes. If
we have a network of small and
medium-zcale industries throughout
the country in the rural areas, I think
we can minimise the unemployment in
the rural areas to a large extent, and
that will help us in raising the living
standards of the masses in the rural
areas.

Coming to the panchayats, which
the President has referred to in his
address, only yesterday the Minister
stated in answer to a question that
only in Andhra and Rajasthan these
panchayats have been established. We
all well remember that before the
achiecvement of independence Gandhi-
§i used to say that power should be
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decentralised, instead of being cen-
tralised We are yet to see that pan-
shayat raj, and we are yet to establish
panchayats in some States.  Still, 1
am very happy that twelve years after
independence Government is active
enough to establish these panchayats
at least in two States. I hope that in
other States too Government will see
to it that panchayats are established
and power is decentralised, so that the
eommon people could actively partici-
pate in the development plans for
making the nation as strong as possi-
ble.

About the formation of panchayats
in every State I would just like to give
a word of caution to the Government
in the interests of the poor people,
poor in the sense people whose voice
eannot otherwise be effectively heard.
I am speaking this with the back-
ground of India in my mind. In India
easteism and communalism are very
much prevalent. If you give power
at the lower level, it is natural to pre-
sume that those who are in power at
the panchayat level may misuse the
power to see that people belonging to
the Scheduled Castes and Scheduled
Tribes are deprived of the benefits
which panchayats provide. Therefore,
I want to tell the Government that
when they give power to the pan-
chayats, they should see to it that
they are not misused in such a way

as to neglect the poor people of the
rural areas, '

Shri D. C. Sharma (Gurdaspur):
How can that be done?

Bhri Thimmaiah: You can nominate

people belonging to the Scheduled
Castes to the panchayats.

Then, some hon. Members referred
to the corruption prevailing in the
administration. Human instinct being
what it is, T can frankly say that cor-
ruption cannot be eliminated in the
country, unless, of course, you follow
the path of General Ayub Khan, the
President of Pakistan.
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Shri D. C. Sharma: Has General
Ayub Khan no human instinct?

Shri Thi fah: It ¢ t be eli-
minated by any method, unless you
take strong measures. In a democra-
tic set up like ours it is difficult to
completely remove it; but it can be
minimised to a great extent. Gov-
ernment have recently appoinied a
Corruption Enquiry Committee for
the Railways, and they have made a
lot of suggestions. I think some of
their suggestions are very good and
are to be implemented. Why not we
appoint a commission to see to what
extent corruption is prevailing in the
country and what measures should be
taken to remove that deep-rooted
malady from the administration. One
of the root causes of corruption is the
delay. Why not we fix a time-limit
within which a case has to be dispos-
cd of? Now a clerk takes some days
before he passes on the papers to the
Superintendent, and the Superinten-
dent also takes some days before he
passcs it on to his next officer. When
interested parties find there is delay
in the disposal, they try to meet the
officers in person and naturally all
these things take place. So, if a time-
limit is fixed for the disposal of files,
naturally these things can certainly
be removed.

Then, in my humble opinion, cor-
ruption prevails at a stage when an
officer is about to retire, or is re-em-
ployed after retirement. Therefore, ne
officer should be employed in Gov-
ernment after retirement if you want
to see that there is no room for cor-
ruption. I can also say from my
humble experience as M.P. for seven
years that sometimes Ministers are
not striet enough to control their offi-
cers. They are too much idealistic and
they do not understand the intrigues

_ that the officers sometimes indulge in;

they simply pass on papers and their
orders as ideal and good Congressmen.
Theretore, I would request the Minls-
fers to be as strict as possible and %



1893 Metion on  MAGHA 30, 1381 (SAKA) Address by the President 1894

sep that the officers co-operate with
them and properly understand, in-
terpret and implement _their orders.
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tfe sas qawh @, @ e
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Shri A. V. Ghare: [ rise to support
the policy that has been enunciated
m the President's Address regarding
our external affairs. Though the Chi-
nesc incident is a sorry incident with
a neighbour country, I think it has
been rightly dealt with, and I feel that
auparopriate conditions under  which
peaceful negotiations can take place
do exist because, unfortunate as the
aggression has been. it has not been of
an expansionist character, that is to
say, the Chinose have taken it into
their »wn hunds to occupy forcibly a
border tract which is hilly and does
not in any way give them any benefit.
Whatever it be, now that the offence
has heen committed, thc Prime
Minister has done the right thing to
write to the Prime Minister of China
10 come here and to rectify the mis-
take by mutual talks and an agreed
solution. Therefore, the policy laid
down in the Address that we shall
follow the principle of Panchsheel in
the solution of problems with our
neighbours, and in fact, all countries,
1 feel, is supported by the whole
country except some of our pro-Ame-
riran compatriots, because we feel
1at Panchsheel has not been adopted
because we cannot help it, but because
it is an article of faith with our people,
it conforms 1o the long traditions and
genius of our people of settling prob-
Jems peacefully unless we are forced
1o resort to some other methods. So,
1 feel the Prime Minister must be
supported  unanimously in this
approach. Those who suggest any-
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other monde of dealing with this prob-
iem, I feel, try to bring in the cold
war and exploit the situation for thelr
political ¢nds. So, all the people and
the parties must support an agreed
foreign policy, and there should be no
division of opinion on that. When
some people suggest that for the pur-
pose of defence against China or any
other Communist country we  must
align ourselves with other countries
or that there should be a defence
agreement with Pakistan, I think they
betrav a fear complex which must not
be submitted to. So, the Government
must declare for all time to come that
come what may, we will stand alone
with God and justice on our side.

Secondly, I must thank the Presi-
dent, as I am sure all people will,
for the decision to break up the bi-
lingual State of Bombay. The deci-
sion has been taken after some time,
but it is a very wise decision, be-
cause it will lead to a political and
democratic realignment of forces in
Maharashtra, it will help direct the
energies of the people to develop-
mental activities. Therefore, though
the decision does not solve the pro-
blem in its totality, is a wise deci-
sion, and I hope in the near future
this problem will be solved in its
entirety.

I have tabled an amendment that
during elections Ministers should not
tour the country. For, our country is
peopled by illiterate persons. They
feel that a Minister has got power,
and, therefore, if a Minister wants
them to do something, then they
should do likewise and vote for the
person suggested by him. Therefore,
in order to ensure free and fair voting,
the Election Commission should see
or the necessary amendment to the
law must be made that no Minister, to
whatever party he may belong, while
holding authority can go and tour
those constituencies where elections
are taking place.

Further, when the election was
fought in Kerala, it did give rise to
some communal forces. A Front was
formed with the Muslim League. We,
voung people, have been told that we
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are having a secular State in our
country. But what does a secular
State mean? Does it mean the amal-
gamation of all the communal forces
{n tbe counnuy? I do feel, therefore,
that this amalgamation of communal
fcrees must be given a set-back. If
sivh wicked things happen when the
Prime Minister is alive, then, I am
afraid that the Congress Party, if it
remains in power, will do other wicked
things in the future. Therefore, the
alignment or association with the com.
munal forces must be stopped and
resisted by all parties who value secu-
larism in the country.

Then, there are development boards
for implementing the Five Year Plans.
It we follow their working, what do
we find? We see that they are peo-
pled only by persons belonging to the
Congress Party, and that too, not even
proper persons from the Congress
Party. I do not know why they could
not find capable persons from their
party. These development boards and
these bodies are utilised as pastures
for rehabilitating persons who are
discarded and disqualified for political
purposes. The implementation of the
Five Year Plan schemes and the deve-
lopmental projects through bureau-
cratic machinery and through such
incompetent persons is leading to a
stoppage of all the developmental
activities and is contributing to the
slow pace of work. Therefore, these
development boards must be formed
of persons belonging not to the ruling
party, but of capable persons, from
whatever sections of society they could
come. There should be no bureau-
cratic interference at all. As a matter
of fact, these development bodies must
not be only of an advisory nature as
they are now, giving only advice to
the officers or the bureaucrats con-
cerned, but they must be clothed with
powers so that they can execute the
work that ig allotted to them in the
developmental process. But that is not
being done.

“Then, I would submit that the back-
ward areag of the various States have
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not been given priority in the matter
of developmental activities. For
example, my region of Marathwada of
the Bombay State is a very backward
area, and it has not been attended to
because of the size of the State which
was very big up till now. But I do
hope that in all the regions that are
backward, there will be statutory
boards which will enjoy greater
powers of picking and executing the
plans on the spot, without having to
wait for executive sanctions from
Delhi or Bombay; otherwise, money
will not be coming in time, executive
engineers wil]l not be going for inspec-
tion at the proper time, and the matter
will be delayed and delayed and the
people will find themselves in con-
fusion, In order to stop these kinds
of delays, it is necessary that these
development boards must have
statutory powers to implement the
schemes on the spot; that is the only
way in which the pace of develop-
mental activities can be accelerated

Now, I would like to point out that
the Address does not give any indica-
tion of any special thing being donc
for the backward classes and the
Scheduled Castes and Schedulea
Tribes. There was a reference to that
in this House by the Home Minister,
but that reference to the slow pace of
progress of activities regarding the
backward classes and the Scheduled
Castes and Scheduled Tribes does not
find any mention in the Address.
Therefore, 1 do feel that some special
attention should be paid to this matter.
and some special measures to accele-
rate the pace of thesc activities must
be undertaken.

Considering all these things, consi-
dering the wide awakening in  the
people, that is taking place in the
country, and their anxiety for getting
the developmental activities completed
and for getting themselves ready for
any eventuality, I do feel that there is
no proper activity on the part of the
ruling party in this regard. They do
not take part except in the legislative
process. After the legislative process



1905 Motion on  MAGHA 30, 1881 (SAKA) Address by the President

is over, they do not seem to take part
in the various aspects of the develop-
mental activities. Therefore, I do feel
that we must tighten our belts and see
that our energies are directed to deve-
lop the country.

Mr. Deputy Speaker: Now, Shri
Kasliwal. The hon, Member is not
here. So Shri Rup Narain.
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Raja Mahendra Pratap (Mathura):

On a point of order. Is this not com-

munalism—what he is preaching here?

Mr. Deputy-Speaker: He is com-

plaining against communalism in com-

munalistic terms.
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Shri Achar: Mr. Deputy-Speaker,
Sir. I join other Members in tendering
my grateful thanks to the President for
the very guod Address he has given
to us. It is a narration of the most
salient and important events of the
vear that has passed. No doubt, was
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get elated when we read some portions
of that Address where he has referred
to the economic development of the
country, the great achievements of the
country in the fleld of big industries
or even in the field of Community
Development also, though there has
been some critical comments about it.
The country can very well be proud of
the achievements and we are really
very thankful to the President—and
the Government also—for the tre-
mendous progress the country is
making in every direction.

But with this elation, we have, at
the same time, to feel very much dis-
tressed at an event that has occurred
for the first time in the short history
of our independence. After indepen-
dence, I do not know of any other
event which has stirred the people of
this country and caused distress, strain
and what 1 may say sorrow alse, I
do not think, after we attained inde-
pendence, we had another event of
such a distressing nature as this naked
aggression by China.

No doubt, we had pressing timea
immediately after the Partition; car-
nage, several dcaths and the tribu-
lation that the country went through.
Then, we had the Kashmir problem.
Within a short period we had all
these sorrowful events, if 1 may say
s0. But, probably, the Chinesc aggres-
sion has caused the greatest distreas
in the country. This matter hss been
debated for the last 4 days and I do
not think I will be able to add any-
thing useful except to say that I wel-
come our Prime Minister's invitation
to the Prime Minister of China.

The main criticism that has been
made with regard to this decision of
our Prime Minister is that itis a
change of policy. With all respect, 1
would submit that it is not a change
of policy. The policy of this country
has been—and the Prime Minister has
stated that not once but on severai
occasions—that we believe in negotia-
tions. In fact, I once remember he
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repeated this word thrice—negotiate,
necgotiate, negotiate. I would ask with
all humility “how has the Prime
Minister changed the policy”?

This House has approved that policy
and it is the only policy this Govern-
ment is following. All that happened
a few months ago or a few weeks ago
was that the Prime Minister said that
the conditions were not quite satisfac-
tory at that time and that he would
like to await the reply from the
Chinese Prime Minister,

We do not know exactly what
changes have taken place. Of course,
we know that certain events have
occurred. For the first time in the
history of the communist world, at
least for once Russia has not supported
another communist country. No doubt,
the Prime Minister of Russia, Mr.
Ehrushchev has stated that so far
their relationship with China is con-
cerned, it is unbreakable friendship.
While saying that he also said: ‘India
is a preat friend of ours. Our friend-
ship should grow. We want this matter
10 be settled by negotiation and by
pececiul methods.” It is the first time
we see a communist country taking at
least this kind of neutral attitude.

Of course, the FPrime Minister of
Russia had come here. And, under
these conditions, our Prime Minister
who commands the confidence of not
only a very big majority of this House,
but who is also a great leader of this
country sends an invitation. We do
not know exactly—and it is not likely
also that every hon, Member would
know exactly what the position is—the
position. The Prime Minister sends an
invitation and I say, with all humility,
that it is the only method of negotia-
tion left and there is absolutely no
change of policy. Therefore, I welcome
this invitation. Not only that; on this
question of furcign policy, on this
question of svitling our dispute with
China, 1 expect the whole House  to
support him,

in fact, on questions of foreign
policy, we find Opposition also always
supports the Government. 1 wm_.]'ld
wvery much wish that oen this question

of settling this Chinese problem also
the entire House—my venerable friend
Acharya Kripalani and also Membera
of other parties—would support him.
Whatever it be, I fully welcome that
invitation.

The next point 1 wish to refer to is
this, I happen to come from a region
which is between Goa in the north and
Kerala in the south. So, naturally,....

Bhri Tyagl: Between the Devil and
the Deep Sea.

Shri Achar: So, these things always
come to my mind. I am very sorry
that this problem of Goa has not been
mentioned in the Address, Nor was
this mentioned in the course of the
four days' debate. It may be that out
of sight is often out of mind. Al] the
same, 1 felt sorry that this problem: of
Goa wag not even remembered by the
House. A solitary exception was the
speech of my hon, friend Shri Chaud-
huri. He, no doubt, mentioned it; but’
I would lik: w lay emphasis on this
question of Gua. As we come {soin the
neighbourhood, we feel that this ques-
tion of Goa has been neglected. A
question may be asked: What is it that
could be done? But, are we to take
this ag an established fact? .We have
covered a period of 13  years of
independence, This is not after all
such a small area too. The population
is about six lakhs, much more than
Sikkim or Bhutan. Goa is also an
important port. Nobedy approves of
the proposition that we should merch
our army or we must change our
general policy, But are we so helpless
in this matter that international pres-
sure could not be brought upon this
question? We find so much goodwill
in favour of our country. So many
prominent people are coming to Delhi,
Prime Ministers and Presidents.
Almost every nation has goodwill to-
wards India. Could we not put some
international pressure on Portugal?
Compared to India, Portugal is a
pigmy. It is not like China. What is
their justification for their continuance
in Goa? Of course we have that joint
declaration made by the great
American politician, Dulles, and
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Dr. Kunha of Portugal that Goa is a
province of Portugal. Is i. that Ame-
rica still continues that attitude? Once
we heard that the British Prime
Minister is going to interfere in the
matter. We do not know what the
pogition is. We feel that the whole
question is almost being forgotten.
The External Affairs Ministry should
take up this question also and not
leave it as if it is not a question to be
solved at all

15 hrs.

There has been another great event
in my neighbourhood—Kerala, Last
year there was a grcat upheavel and
as a consequence the President inter-
fered and the Communist Government
was dismissed. In the ensuing general
election, there was a coalition among
the democratic parties and the com-

. munists had been defeated in Kerala.
The probiem of having a Ministry in
Kerala is being tackled and I  fear
whether once again they are commit-
ting the same mistake which they com-
mitted at the time of 1957 elections. I
am sure that il we had adopted the
same policy as we had adopted during
the last election, even in the 1857 elec-
tion, the Communist Government
would have never come to power in
Keraln.  All the democratic parties
combined together and defeated  the
communicts. Yesterday also there was
a great bogey raised about joining the
Muslim League and Shri  Khadilkar
said that communism was only a social
challenge. Is it so? It is a political
challenge. They want to establish a
system of Government which means
the end of democracy, In no com-
munist country have we got any other
party, whatever the others may =ay.
Once they come to power, all indepen-
dent political thinking is at an end.
The greatest danger to the country is
that of communism. We are thinking
only of Kerala, Let us think of the
whole country. There is the danger of
what happened in Kerala being repeat-
ed in the whole country if the demo-
cratic parties do not combine
sogether. . ..
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Mr, Deputy-Speaker: The hon.
Member may conclude,

Shri Achar: I shall conclude in two
minutes.

Mr. Deputy-Speaker: | am afraid I
cannot afford two minutes; he may
finish within one minute.

Shri Achar: I shall finish in one or
two sentences, The danger is so great,
if the democratic forces do not com-
bine.

Finally, I wil'! rofer to a small area
which this House knows—Kasargod. [
wish to point out that as a result of
this election in that area, in Manjesh-
war and Kumbla, a Karnataka Samiti
candidatc had an absolute majority.
Not only that, In the next constituency
also, Karargod, in the area to the north
of Chandragiri river, the Samiti candi-
date got a majority. The problem of
Bombay hu; bien solved and in the
same way I want this problem to be
solved and merge this area in  the
Mysore State.

Dr. Samantsinhar:, Mr. Deputy -
Speaker, Sir, I thank you wvery
much for giving me an opportunity to
pasticipate in this important annual
duebate. The President  has given a
very eventful Address. 1 am grateful
to him, The Chinese incursion has
hoen resented throushoutl the country
excepting those  very few who  rest
their legs on two boats, those who
think that exeept through communism
there is no galvation for humanity. The
others in the country are naturally
behind the action taken by the Gov-
ernment. | would perhaps be the last
speaker in this debate . . .

Mr, Deputy-Speaker: [ hope he
would not disappoint another hon.
Member.

Dr. Bamantsinhar: I have nowherc
found that our Government is able to
check the Chinese incursions into
India. I would rather say that the
Government has failed to stop it and
the Chinese had crossed our borders.
Their action is not sporadic; it is a
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concerted action. They have long-
planned it. 1 do mot know what our
Embascy there and the Ministry here
are doing or were doing for the last
six years to know the proper situation
and to do whatever was required to
protect the boundaries. It is the sacred
duty of a country and its Government
to keep intact its borders. Through-
out these years, perhaps, we believed
in Chinese friendship and we thought
they were faithful in their dealings. In
1860, we are now saying that their
action ig not faithful, they have com-
mitted a breach of faith.

Sir, of the two well definite objects
of a State recognised by the world,
development of power to protect a
State is piven priority over the welfare
of a State. This method had been
accepted by the United States of
America, Soviet Russia and also Great
Britain, Recently France had to go
back on its Constitution, perhaps,
because of the reverses in the Second
World War, to improve her power of
defence. Only in 1948 the United
Kingdom declared itself to be a wel-
fare State, practically when we in
India just after independence declared
ourscives to be a welfare State.

Thercfore, in regard to welfare we
have not lost time, rather we have
kept our pledge to our people, and our
devclopment during these years is
very encouraging. Our development
s tremendous. In spite of our hard-
ships, in spite of our difficulties, we
have done much and, perhaps, history
does not reveal that any other country
in the world has achieved s6 much as
we have achieved during the lasi nine
years, particularly, under our constitu-
tional set-up. That is something of
credit to us,

But, Sir, as regards defence it has
gone back. The prestige
which we lost by the Chinese aggres-
sion is only kept up by our Pr!rm-
Minister's foresight, by his foreign
policy, and due to the discussion bet-
ween the great powers to stop cold
war and to remove war from the world.

We are always enemy to none and
friend to all, ‘This is our philosophy.
Under the influence of that philoso-
phy, perheps, we thought our deve-
lopment for welfare work would con-
tinue peacefully, when there was u
“Red"” blow on our mighty Himal-
ayas. Therefore, I would rather say,
this is a blessing in disguise, because
it has given us chance to think over
our power of defence before it is too
late. That blow has broken our
dream. It has given us a chance to
review our power for protection and
also to palpitate  the pulse of the
nation, T would say that the defence
of a country or to develop a country's
power for defence is necessarily for
wars only, as the physical exercise
done by an individual is not for wrest-
ling with others. Physical strength
is a virtue by itself. The power of
defence of a country is naturally a
virtue for that country. 1 would,
therefore, request the Government to
take up this question now and try to
improve its power of defence.

Sir, the proverb is, better late than
never. We are expanding our Nation-
4] Cadet Corps, the Territorial Army
and the Lok Sahayak Sena. It is a
iood thing. But due to subjugation
for a long period the average vhysical
strength of our pcuple has gonc dowr.
Our old akhadaghors which were pro-
viding cheap physical exercise are now
in a moribund eondition. They should
be revived. The discrimination bet-
ween military and non-military peo-
ple which prevailed during the British
regime and which has been removed
only in paper, should be removed and
equal chance should be given to all forr
military training. There should be u
battalion in the name of each State.

Sir, the country welcomes the Third
Plan. We are alro glad to note that
the Fourth Plan is also coming. Hay-
ing gained experience from the First
and Second Plans we must now go in
for practical things. In the First and
Second Plans our projects were gigan-
tic, mult'-purpose and their estimates
ran into crores. All big things in our
country are places of pilgrimage and
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objects of worship. In this Plan we
must change our outlook. The three
objects of the world's longest dam, the
Hirakud Dam, have not been fulfilled.
The first object of that dam was to
check floods. After the construction of
that Dam floods have not been che-
cked. Floods were formerly of short
duration and they used to bring in
natural fertiliser to the fields, after the
construction of the Dam, floods are
now of longer duration, their intensity
has now increased and instead of
natural fertiliser they bring sand to
the fields. The second object was ir-
rigation. I think if we take the vast
amount that we have spent and the
labour we have put in and also the
difficulties undergone by those people
who were evacuated from that place,
the cost is too much. The first and
second objects have been receded
back, for the 3rd object—the produec-
tion of electricity, mainly for in-
dustrial development.

We were encouraging those big pro-
jects. For that some medium and
minor irrigation projects are neglected
and 1 am told that out of ten medium
irrigation projects which were to be
completed in Orissa during the Second
Five Year Plan except for two ov
three all are in the stage of investiga-
tion. Please consider how we are pro-
gressing with our planning,

In a socialist pattern of society, the
lowest and the poorest are to get the
benefit first but under the Plan, the
rich is growing richer and the poor
15 growing poorer. You all know that
Orissa is a backward State. The pro-
vision of matching grants in the Plan
could not be availed of and the
schemes are not carried out or fulfilled
by the State duc to meagre finances.
So. what happens? When the prospe-
rous States are marching ahead, the
backward States, the States which are
peor, are limping.

Mr, Deputy-Speaker: The hon.
Member’s time is up.
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Dr, Samantsinhar: There is another
point. That is about the co-operative
societies. As our Prime Minister is
very eager to establirh co-operative
societies, the States have now tried to
increase the number. The number of
co-operative societies has increased
but it is not actually the co-operation
of the people. I would rather say
that they are like officers’ clubs, like
the trust boards established under the
Hindu Religious Endowments Act. I
am very thankful to the Prime Minis-
ter in this connection. He knew it,
and so in his recent speech at the
Farmers' Forum, he had promised
that managment would be entrusted to
the people. But I am afraid it will
take a long time to be implemented,
because, in this age of thrombosis, it
requireg little flushing, the channels
should be cleared and fresh blood
injected before it is too late. So, 1
request the Government to be up and
doing, because our great enemy is
there, and in comparison with her
advance, our advance does not com-
pare well.

wft o Wo frt  (=eRE)
Jqreae wEem, A7 wewfy ot &

xamn § fr w1 & wge & W
T FF A F 51 AT § ) o ey
e ¥ Iwfa A wi G § a1 ;T
Tt #T S K @ AT | & AW
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=1 fopar Ty §, IEET FAdA w7 £

Mr. Deputy-Speaker: The debate is
concluded except for the reply to be
given on Monday.

The House will now take up Pri-
vate Members' business. Shri Pocker,
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(Amendment) Bill
[Mr. Deputy-Spcaker)

Shri Bhattacharya and  Sardar
A. S. Saigal are all absent.

15.30 hrs,

MINIMUM WAGES (AMENDMENT)

BILL—contd.

(Amendment of section 14) bu
Shri Balmiki

Mr, Deputy-Speaker: I would like
to inform the House that on the 27th
November, 1859, Shri Balmiki moved
the following motion:

“That the Bill further to amend
the Minimum Wages Act, 1848 be
taken into consideration.”

On the 11th December, 1859, when
further discussion on the motion was
resumed and after the discussion had
concluded, the House wanted to divide
on the motion. As there was no
quorum, the House was adjourned. To-
day Shri Balmiki has written to me
that he does not desire that this
should be put to vote. Now it is in
the hands of the House.

Shri Tyagli (Dehra Dun): He may
be prrmitted to withdraw.

Mr. Deputy-Speaker: That canmot
be done now. It has already been
put.

Shri Tyagi: Is he not entitled to
seck the permission of the House to
withdraw?

Mr. Deputy-Speaker: In the first
instance, this cannot be done by com-
munication. Secondly, it had already
been put to the vote of the House.

Shri T. B. Vittal Rao (Khammam):
When the motion for consideration
was put to vote, the Chairman said, it
had been carried. Subseguently, the
Deputy Chief Whip, Shri Rane.
demanded a division. Even during
the division, those who were for the
motion were 19 and those against 17.
1 know in the record there is a little
mistake. The tape-recording may be

(Religious Protection) Bill

consulted to find out whether the
Chairman declared it as carried or
not.

Mr. Deputy-Speaker: I have got
the record before me. 1 shall have
to follow that. There cannot be any
dispute about it. It says:

“Mr. Chairman: The question is:

“That the Bill further w
amend the Minimum Wages Act,
1948, be taken into considera-
tion”.

Those in favour will kindly say

'Aye’.

Some Hon, Members: Aye.
Mr, Chairman; Those agauwunsc
will kindly say ‘No".
Some Hon, Members: No.
Mr. Chalrman: The ‘Ayes’ have
it......
Shri Rane (Buldana): The

‘Noes' have it. T demand a divi-
sion.

Shri Ram Shankar Lal (Domarie
Ganj): When there is no quorum,
how can there be a division?”
So, the record is clear,
I will now put the motion to the
House.

The question is:

“That the Bill further to amend
the Minimum Wages Act, 1948, be
taken into consideration.”

The motion was negatived

15.38 hrs.

BACKWARD COMMUNITIES (RB-
LIGIOUS PROTECTION) BILL

Shri Prakash Vir Shastri (Gurgaon):
1 beg to move:

“That the Bill to provide for
more effective protection of the
Scheduled  Castes, Scheduled
Tribes and other backward com-
munities from change of religion
forced on them on grounds other
than religious conviction be taken
into consideration.”



1929

Shri D. C. Sharma (Gurdaspur):
What is the time allolied to this Bill?

Mr. Deputy-Spraker: 2} hours,
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W fE gk wew w5 ¥ g
Y g W fodle 99 AT W ws
WTE Tz f @ e e e
AF &9 T AT & ¥€ 5rAr ®
A WA afeada fry oy § 1 afew
Ug 92ATd ¥4 g W WGAT Heq
AR 7% § difae adf | faw
% @ fadas 91w w2 ¥ wegw w7
@ g e & oF aga @@ g wm
3 it fordt g diver TR g 9T T

FEBRUARY 19, 1860

Comamunities (R~"r'ous 193
Protection) Bill

§ gg wzad @A whw @ W @
frafiafdmafit | @yscw
AT # W =« w7 g £ few s
¥ gant 2w & o fogE gu o g
wTEaY ®1 v ofeadT Tt o e strar
& 1 =5 wwre Y weard 3T A, w0
AW ¥ W AT agT ¥ wE § age
w AT W OE

W faggs ®1 T @ W
Fafeaa w3 9w, § 97 I9TE) 9 <=0
e o g fm & g0 9=
T 0 F w afeasw faar amw 0
o at gk Aw ¥ o afcada ¥ fag
gifevest w1 frgw sw & saw fea
ar @ sifEs e ot amfere
gt & fog g 9w wue & | dW
At wrifor Wi awfes gfee &
T g | S IH AW qgEEn
tagoar fad @i @1 o€
oaraa # Ia% fag oF g § 1 W
ofada & gmeq § 9 et & @
I fod W § I & $@ Il 0
=i & fadw w7 ¥ ™ AEA H w0
AEAT § | AT T A A g 2w
% &t faad w7 @ § 1 g fA-
s agar A6l Y WEAT F I
A &, W oA A qeg di
1wy W oy & fF o 6y
wefig 7g Fve 3@ fame ¥ g A1 wfwm
¥ w2 N upfa &F T W
AT £ B A g g el
i &1 §q F1 GTEE TF AFTC qA47 AT
g

o0 3@ 1% & fF fow e
ot v ¥ QR § 30 T e
o & fagral Wi f@ W
& oftew wfox &1 qf ag afcaw wTmn
T o
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#rery S gw wore A gt
Y ¥ & & qre qfefoed amft
& o ar W E AEET W s
& o & grao ag gy wmar ¢ fe
T gaTe grw ¥ WX e W -
iy & g9 § §, W T qwTC § off
T TR AR WH ¥ o9 9 A
wgrEs g # | W ofr aga & Ivw
T AT § § o1 gifewesi § A1 &
% ag ofcaiferd st 8 fard
amaAt & gra A gifeqes w= ¥ 99
% o oferds &1 * z7 Aaq fawg
STRAG @R

% o qug aO¥ qHA §H T
N FY 91 FT 771§, AT 30 T IA
gty feafa &t a=t wom awm
& fie T g 2w A A €1 0 o
w91 & fag faaw @9 & oo wd
g g & | I WERd, {6
W T aeET #1 FgA #1 won dfam
f faeedt ot smmw & fag o faedt oY
o & fod, ag ¥ o) A A
& e 1 WY UL A 9 & o W
wtae TN 9% | Afew gy Wi
oI gL 3W F 59 wwre 4 feafy @
fr & T2 WY FIE F T T AFT,
e a=at @ fafeer & fod, Ao
T4t ¥ for & g woAT o9 =
w aq T AT IEF ATT F I
QETC ¥ FIF FAFT ITAN g1 I E |

drv fr= & #f arc W oA §
¥ AT F T 98 T fE gEe W
# fadet & famma & wAw ¥ AW
q¢ A &\ T @ 3g e @) o
& W ¥ A7 (840 ¥ AR ¥ Wi
fm A AR ey fed m ¥ R
sfr 3 qmarm  fE oA, e &
W I, LMY AF ALRe FUT
TOUT ¥ A0 & fATega & w7 ¥ fag
o & 1 g T R O s ¥ I
366 (Ai) LS—6.

Protection) Bill

% i emar § fe s, tens ¥R
TA, 14Us WK 33 &7 FUT To TN
WA AEa S ® g ar
e, te4c ¥ fawaw, teyc AW
(.5¥ FF To W AW § EHIEEA
F wyae & fuq wwm ¥ 0w
TET OH O oFAETr jeye A e
TENE AR 3 FAT v ATH TUH
# faemw a7 ofw & fadwi & o
wef & gwre & g wrew § oovd &
7E AT W NETC A I §1 wU
w9 AT Iz & wfww el wem &
T ey & oied Ad wd § oo
o s & fom v ¥ fe @y
quT 9YET T ST % T aut H
T # I feeme ST W A
AT S A 2 fr g 2w # 3 18y
F AT AT oY FIANT FOT AT &
T & o wran & | gy woar fge w
3 fATETT & WNIT ¥ ATH 97 3N AW
% wrar & 1 & wmwen g e gare aged
WEYET ¥T OF AgA WE Avg & o
#rm fF gg a7 woar & o fmmem ¥
g AR v A T AWM
o 2 aF wfafrew zamd § =g
0, qEFUST ST A N Fwq T off
TG 49T AT A WA R | W A aga
qdfy w@ e § 7 FF a1 §97 www
e # fE o awe ¥ frge ow at
¥ w9 77 "3 AT 59 4 § fhn-
Toq & g9 & fAg sy & ) qg A
TE 9T A EW W H ATRT & =@
g1 & Wg ¥ dar & ffiz § sm
gom 2 At ara Al A 0 wETe et
A UF AT WA AFT A Fer
a1 fi gt 3w ¥ €A sarewt = oend
¥ FAT WTE ®Y AET & BT, day W
& v & A ¥ e @Y Y ¥ A
9F TG TREX AN F AE A W
ST QT KA W AT F7 g
forgd waeT TE A I A I A
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[ s T wmeh]
AfT | IAR FaTAY § A W gF @Ew
gt R fed endmH e W w
A ¥ w F A ok F oA ey
A ¥ T T I T I o whuw
T a% WgA AT w

TE HATET AW F AR gHT
ar fadeit arefedt & g wew & wiwe
feg I W@ & T i F s s
ST | I A A peve F
ot 2w 7 fRar fwd qrfai #
T 3,300 *Wﬂﬁw-
T Iq ™ W F fawr gur Wk
AT AR T OF aga a7 op -
e & ®Y § 9o W8T TOT A7 o
FATL W R Wt Wt fadh qrefay @
Heqr et &t qWT TE W AT 2ey?
F T Hw\r ¢, 300 g1 AE | /T LeYY
7 ¥eew g1 T | fe4t F oy382
T texve ¥ 492 @1 ol ww Aw
A wAwr gy Faviae qgdr s or
T8 ¥ | AT [E AATAT T A W W
s fEa AT gEe o W A
Fo 70 i & Ow am & o gwd o
IEr W frern e free @ fo
M 1 qft & wyar I9H gfg &
F 2 AT O TATHT HT AT F qw
A fear smm 9w g et & feE
AT o qAF A e o aw
for wrr S ¥ &Y fee feRen
HAHT LA A[HE HE R Ow-
afa & g ¥ow A4 w4 wETORl W
afy, & ¥F=a= arefas #1 wAv T
w & &t 7 o faar s | AT
Fat ¥ o w1 F1 A0 & fAg o
i wfafem vd 9vgm drmad gET
qﬂ‘ﬁwﬁaﬁmﬂsg‘i a1 T EY a1
R ¥aF g, e gfony o gen
fr fadwt & o ar ofmt # e
YT ®T IAAI) A 184S A ¥,ovy
g wt AfeA & oud qEel R A

FEBRUARY 19, 1960 Communities (Religious 1936

Protection) Bill

TS ARAEAT FraeT w4 9gan g 5
TE A O € F fArvAd F AT E A
97 f. g & a0 @ w9 IgH IwRT
F am 9T fggem & wET 9TE &7
faar & WY e el & A 97 W
wroer w7 faar & 1 F @ W wg-
o & fe @ A IAet den § e
T At gk & v W e o A
urE 8, & AW g @ fE e e
TATCHT & 719 T "W § 9 5 ;R
WY T AT & AT A A E )
ZAT R Ay g ag A% meaedt
wg fewa ¥ wgr faré Qe
% ggr fadel ¥ o & w0 gf & Wi
Tl W oW Al & AW 99
A HEIT AFAT AT TE | W G WA
KT WY WEE & Wawe q@em
ard fr fadent ¥ ame fmrd Sl
g A WA Ay § @ IS g
9T e AT § F feaE & o o
a7 fFas TureE w9 F § ar ww
FT q@T 7 F R o aga qEw
T ¥ W WA A WHFT W AT F
fod qam saow & e e fard o
# = femam et aw & g
frgér gt wfmt v gwr gfom
aEgl # g™ W omiwem 6@
wifas s fagam & IewT Wi
ATH OF g BT R OE |

# wod waq A gfe A g9 94
FOO Y ST FAT ATEAT § | T A
F ot favlt it & oy swfaoa
3f @ W% TR A W A 9
N W7 @ W A oww o«
% fawg +ft 77 9 gHiFG = waOw
97 i I I w5 F gge
Y wrasgwar 487 &1 & % wfafoa
9 O TR AAAT qg WA &
A A% GGAMT ATEA § W AT TA-
ford ofr ogamr WA g afw @
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wmaw @ram fs g qfadm Famm
T ¥ wedmar &Y 3fe & oan fafy
g1 9Tt | AT S 7 g sfew H ovw
AT Re-fo-2839 T TF frmr a1 =
“nf 3A Al 97 A Aadt oW
e g% ofadw +@ ¥ fafae
WA IF AT 99T AT W £ 7

W A ¥ o ot & g sfemr

H {1-s-183e 1 fo7 fmn wiv oq#
mer ot F e d -

“fmf @ W 9 AR 9
o T & faee W gOw F 9w
o o §

T AT & A wRT § W T
f& wd af=ds & wg T
ot fer s mAET W ey 2
IAEH F WAR TG TAT AT AIRAT
7 | o o qfrade & eArd wwy
WA # feadt dtrar & &g qadr gd
A W A AT T AAATT AT E
g TeAd FAF 9L g AE § IE
Fey & graTaat & ga favig o ==
qEq & weew Iofeqd FwAT CATEAT
g faed f a8 weiraifa wae g1 e
fF fFm s 7 WOFT ®T 7 07 91
o6 qfead #T "I IWM & g7 0%
ure ¥ dadt g w=t 91 @ |

“gaar & faar mmdw A
AT ST AW #1 e ag forwe
faarg gifag & =g gan o1 &7 0%
9§ g F=g1 &1 faan fard qred T
¥ waw ¥ ma gf fag wiw 3y M)
1 €qr€ SAT AT 97 99 97 WT-
i & Faora 2 gu w fe @y i g
aq F Amiten ot § A i e
7% ¥ 3N frenwT # OF w7 TET
TR 1 IH AT LY AT BraErf
# wema Taw  ofa gifae 1 A

Protection) Bill

FY e & # 1 s 7 Ao fave
# 7 o o oy a3 ot
wETT & Fral ¥ femr=edt & 777 & 9T
i gafr o A mA oS
masgEaT § 717w 7T 1 wamga
g

F THY AFIT & @A w4 qfr-
T F AITAT FAWYT AT F oA
2T oA e aET ¥ —
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TFE w7 Prfeag Tmfas fama
* y o yMTE F WIEE IE
sfear ¥ M7 a0 & nfawz o &o
*OW%WT !’"Tm 97 Ree
@ AHIAT W g Tkl w97
vy wqT qEiET fEm o

gear o 2 fx oF feg gaw
fmt aen @ faag wm A@ar a1
it qredr IwE dad amT & AR
faae &7 777 a1 9 TW A &1 AN
% fad qaw w17 agdr 4w § 3 #E
dm7 Agl 41 1 39 97 FET gOAHAT T
TaF F 0F AAIE aF faronav ¥
IT FIH TAQT, IR AA Fz A
w7 fameat 1 sfasr A= 97 foaw
faar 1"

‘gt g AT vw O T
ariE yae fam, Agmug faar as-
97 %t & faswr fis 3 g7 wo@ 2w
imid amar aar "

"'gal 9T FATY AW H c WO,
Teys #t ¢ HiF g7 S 7 wgh
& wrET 7 o a1 yarw freame frd

T 1"

“grer magT ¥ wfag f@rd aed
a7 v fak & af amE ow ¥
7 fafama= wfasiz & mF qhed &
TEey F oov w9E ®T HTAT fEET g
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[*r waw 3.7 Tref)
g AT WA I3 wfgn N oawr
ek & wava oav fear war qr )
9=} 9T ST FT WA OT | eI MR
A M i A # g AT ¥ -
T HY A AT 3e0 gfeadl WK
wifenfaat #®r &\ awmar

‘gt AT AT AT IEE AT R
g & o= & fawsmer & =nm
oo WHI ® FAqveE HTE qAH
&1 waer Ay o @ a1 o 2w &
aer gt fam ¥ gu 9 g g
LG N
0% W7 ST ER TEN & —

“arq famr wve 7 fmd aefar
F #u gfeoAt ® aFmA g S
gamar fasg a1z & 3gi ¥ &7 & w-
aarfoat & awv fer fgrg fear
tx g7 ot qefat 7 w=gh 9 =
za7 fear | 28 9% foiw 33 gu afasz
e A faen froagt w1 aed qf
fvzr =g a feeg Wv el o) fard
Tt sTEa g M afe wrf feg fard
9% 73w A £ & fao & @ 9 aq
qAar & 1" .

FA27 4 woAr favim 2@ gu war
o f& ag a9 goi wgfaar 2w
¥ fRu s &

nF W NIAT TH GHIT KT -

“ATe  fe—¥-uc W A famg
wEr AgT oft THIW AE A AT
fomn fagws  (der amge) & oae
o sl & £12 7 FAWiT ¥ 7€ fow-
a0 §o ude 7w wifs & fazg ¥
arx fear faaw fow Srendqor feg
TH—

t—%rET AW A9r ww AT
from®t amia § wwiw enfEafeat

FEBRUARY 19, 1960 Communities (Religious 1940

Protection) Bili

F a6 &1 mifegr 3 § o I avaa
9T AEE WIREN FIAE |

--8 wud el § A
aEE-afast w1 udf w7 § Wit
I 9% "rn-faar Y s=gr & fasz
a2 {3 wo W famg
FAT WIFT Y § A9 IAE W= A
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2y £ f& 39 3 gardr wiiws sl
1 &g Wi IR ggEdt @

3—-@rg qzdt & 3fae g &1
am 331 gu e faqad aw agt
& fri mfznfadt 1 frges s
qizd & M9 97 w94 @i AT A §
T agt 3% A § fE osmar o
grz e a A 97 #1 I AW
faer g%ar & 1 o0 9F agat &1 fard
& ey srar & W agat # aifws
ArEATHT F7 39 ag=rd awdr g

TH aTg 1 aAg 4H ofeEdT W
gZATe 377 9T g€ & | AfFT rmedronte
WERT A 99 IT AR TEE A
& fow ®% & gamn ar fard s
3 39 7T F AW F IATAT T IAF
37T 39 WWT F WWE T fE oAz
e &1 7 D | 7 A1 a4F | 36%
AT W; UFo o Wie WEEW A AR
st gqr fromw fear w1 fadea
¥ quama, FwiA faen e e qfaw
# wiw A g7 gwn 2 e
e FifEE faee F TET 9 9ETE
mE ATET W7 IAF faRy TATEY A &F
famr @ 9T a@ A% A wwiwEar 3@
g1 Tq A% ¥ qvE Fo Fo Wio
wgraw A o f fimen 37 aar WA
izt & wre § wfew Sl ao
SRy Wy S fEg A e
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o % gYey ATNR ¥ I wEa ¥ vz
o OGIE |

ot a3 1 0F g Wy AT W
WA HAF GHTH T ¥ SO,
HE WAt I T A fer w5 e
%1 s fomar ¢ fs o Amafan
we%t fomw e fard wuror s
vk @ 18 4 F 7 fedfr A ¥ IER
WATHT F1 ARAT FT JATGT W ATA
oY FES FT AT X IAE 9B 9IS
¥ wEEm F | W Ay TEAy flo o
TR @Y T T I gEw Faag o
famg qa® @ 77 € suAeqr ¥ @ ¥Y
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F afi § A o7 9w F FWrATT WAAW
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AT g fE e wwr Ao ¥ ag
it & fark e @ wr @
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te gfewa gt o

FAhrT 99 K A9 teve ¥ qd
fareal € Fer R0 wfema T
f§ 71 tews & 9@ F7 yo w7 §2
1 mir

Protection) Bill
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oI 4 At fF 7 teus F 9@ w7 R
sffar & wdr 2

W & I AR A qars
d1 T g% FEr a1 Awar @ R oAw
yg? § ATY 74T foer F ¥ 12%e
w0 A fE 9@ 7 99 fcel W
18,805 §1 TG, A9 focf F 33,36y
#1 MU, F 1ERY F §,09,¥ed g1 W
o7 #4 1830 F qF 9 W1 99 F7
¥, ¥3000 1 U | HY 284 YT
tewy Y FHET & AYwe A fArga
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2 7 3% 7 #F ar fed gee &
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Afrwm A @ OF BT A & Y
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[y s e wredt]
F wrvw w4 qfvadw @ v @ SEe
foo w71 Frdaw 2 fr Faem wfasifray
w1 oz wfuste fom ' o fs ot afe
yR 9f ad7 w71 T ag fa=n afasz
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aw
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3. darE #=T 7 T faaAr AT
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& s [@ fer gy F fro om0

¢ gaETd A, w fam F oaw
wifs ¥ @2 gr we faosm &
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=t fraes a1 wdr @

. !Tffiﬁfrtﬂ-‘{rﬁlﬂm
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-
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FEBRUARY 19, 1960 Communities (Religious 1944

Protection) Bill

W oaw ¥ oF fmf ww A
AW WEATEIZ WA & A\E fAET )
#F § gt w0 frie s@ g
& f #ré wma Ay 79 a1 fw form
s fRramm @ & oz
@i o ered g1 aFd & 4 AT gaA
SHIA TF FQIT A7 HW & 4T W
AgT 97 fAAT 91 —w13dT 198 —wmEaE
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q q@r @1 IR FAT F oA w7
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T O I 9% ¥ OF AL wA
IO &9 5HY § f o 9 @) 7 fA|
%7 fau & % g9 agr o¥ e gu afF
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FEARET A gEH! THS FAH FT O
# At wfenfow g9 Fm

™ wET H W gw § fa wmi
FATEET 5461 % ATH =W T | W
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T SEIE F HL 979 WA AT §
wfiyw 797 4 § 1 W Q9 qEr
at . 99 & & 9T wwir Sufiua
FIAI IEAT F |

JUETH WENEY : WTAT T AT &
aw ¢, I8 W fed oz ¥ eerAe
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7t wwTH A W ;g aga AST
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zq i faqe sarEr W7 W &t Wi
Fa¥r wEfa &
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el § AT TR & I & A
# W I AT g o

for fagywn faormm, fAdew
E, 7 S Ay, foar faamr
% g faqi® Yo wEE 184w F 97
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Protection) Bill
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at qw § e fdlt & ey 3 ey
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[ mer €T aveNt]
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asit ¥ ot wr agi famsEA ¥ W= &
_r"-l'li AT 2 IR W =o WM duT
swfrw 1 8, wwder o dar & 2
a8 %, IfeT I9% =19 & 18 w0
#1 ug wrs Y T 5§ 57 a= wY ¥y
FTEl ¥ wT A AME T, TR 9
qfrader & wwa7 TASr TUEwT 7§,
Trar var A @ fs wmim & wfa
T A AR AEAT & Ay i wE faw
A F g g WY e w6
qRAFT A% qg=r fraramy

T widl & Arg § 67 iy F
aza E & 5 a2 A w@wg qeer
1 %W 7Aa & fau, 7w A1 wfeT 9
fawn afifrafaat 4, o f& @ o
agrgnt & wew &y A A § fav,
77 fados %1 qrfe fvar sno o @
=4 faqa® &1 A9 qifed Fd & A7 w9
A & FAT F772 AVCE HOHT T
g4 A wemare T 1 59 vE & A
§ mo7 @ fados 1 wead w0 F
w7 g &var § 5 swaT &
v famr @

Mr. Deputy-Speaker: Motion mov.-

ed:

“That the Bill to provide for
more effective protection of the
Scheduled Castes, Scheduled Tribes
and other backward communities
from change of religion forced on
them on grounds other than religi-
ous conviction be taken into consi-
deration”.
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Shri Siddiah (Mysore—Reserved—
Sch. Castes): Yes, Sir. 1 beg 1o
move: :

“That the Bill be circulated for
the purpose of cliciting opinion
thereon by the 30th April, 1880".

Mr. Deputy-Speaker: So, this
amendment as well as the original
motion are both before the House for
discussion.
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(Mukandapuram): Mr,
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Speaker, I am sorry that I am not
able to support the Bill, ag it is draft-
ed by my hon, friend, Shri Shastri,
even though I completely agree with
some of the objects and reasons, as
written down in the draft Bill, and
also with many of the arguments rais-
ed by my previous speakers. This is
not the first time that this point is
discussed. Long before, when our
Constitution was being drafted by the
Constituent Assembly, when article
19 of the draft Constitution—article
25 of the present Constitution—was
being discussed by the Constituent
Assembly, the whole question of reli-
gious freedom, its extent and limita-
tion were discussed by the Constitu-
ent Assembly and certain provisions
were incorporated in Article 25 of the
Constitution, reflecting the needs and
also the desire of the people of this
country, in order to give complete
freedom of religious propaganda and
also the extent and manner of the
limitations which we could impose.

When we go by the basis of article
25 of the Constitution, the Bill as
drafted by my friend a little bit in-
fringes upon the first part of article
25, because it categorically declares
that the freedom to profess, practise
and propagate religion is uncondi-
tionally guaranteed. The second part
of article 25, which reflects the will
of the Constituent Assembly, goes a
little more and lays down the limita-
tions that a State could impose, and
iz desirable to impose, on the exercise
of this particular right of practising
religion, The second part of article
25 regulates or restricts any economic,
financial, political or other
seciilar activities which may
be associated with religious practice.

This Parliament will be competent
to legislate such Kind of legislation
which restricts the exercise of that
fundamental right guaranteed by part
1 of article 25 of the Constitution,
Apart from that, when we are passing
such a legislation, when we go into
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this particular provision as drafted
by my hon. friend, a presumption
arises that all conversions of the Sche-
duled Castes and Scheduled Tribes
are by means of coercion and the
burden almost lies upon that man,
wheo is the agent of conversion, to
prove that no element of coercion is
involved. Therefore, it will limit the
unrestricted freedom to propagate and
practise religipn.

It will also be contrary to the spirit
of article 25 of the Constitution as
also the unanimous report of the
Committee on Minorities based upon
which article 25 was drafted. Even
though particular reference is made to
foreign missionaries, in my State
alone we have got a population of
about three million Christians. I can
say that- almost from the wvery time
when Jesus Christ was born and one
of his first disciples landed in the
State of Kerala Christianity has been
there. It is as old as 2,000 years in
my State. In the earlier days, when
the first Apostle landed in Kerala
State, recorded  Thistory itself says
that there was no amount of coercion
at all used by the First Apostle to
convert the people of that locality to
Christianity. Because of the tolerance
of the people, who lived at that time,
and also because of the Princes, who
administered parts of Kerala territory
at that time and who gave facilities te
the Apostle when he landed, Chris-
tianity grew up in Kerala by the free
will and consent of those Christians
who are Christiang today in that State,
Later on, 400 years ago in a different
epoch when St. Francis Xavier
landed in Kerala State, he tried his
utmost to propagate Christianity in
the coastal regions where an economic
clement was involved. You will find
a large number of Latin Catholics in
the coastal areas of Kerala State.

In both these cases, it has never
been said, that any force or any ele-
ment of coercion has been there
because the tolerant people there
agreed of their own free will and
consent to give a good ground for
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propagating their religion. Even today
it might be possible in different parts
of India that the danger of coercing
one into another religion is possible,
but when we are discussing this we
are totally forgetting the real dangers
of misuse of religion as has been
stated in the statement of objects and
reasons of this Bill. In the last para-
graph it has been said by my hon.
friend that—

“As the backward sections of the
society have to be afforded pro-
tection from all kinds of exploita-
tion and as religious exploitation
is no less dangerous than economic
exploitation, this Bill is intended
to  protect them from such
exploitation.” '

On a cursory perusal of the two
clauses of thig Bill, I find that those
clauses will not help the hon. Mover
of this Bill to achieve the objects
which he has stated in the last para-
graph of the statement of objects
and reasons. Simply to convert a
person is not at all religious exploita=
tion. The real religious exploitation
comes and is manifested in different
ways in different parts of the country.

My hon. friends, Shri Shastri and
Shri Vajpayee gave many an example
of how this religious right and relig-
jous freedom are misused by these
people, This Bill, as it is, has no
remedy in order to prevent that
misuse. What actually we should do
today, following the second part of
article 25 of the Constitution, is that
this House should pass legislation
whereby this religious exploitation of
the people could possibly be prevent-
ed. I hope the hon. Minister will
consider this question in detail and
bring forward legislation whereby
intentions of article 25, part two,
could be really implemented because
today there is no law existing in the
country which is effective enough to
prevent religious exploitation of the
people.

As far as forelgn missionarles are
concerned, many a time questions have



1973 Backward MAGHA 30, 1881 (SAKA) Communities (Religious 1974

come up before this House as to how
they behave in our country. The
Neogy Committee Report is there. Of
course, I am not prepared to com-
pletely agree with all the formula-
“tions of that Committee. At the same
iime, certain facts which were
found by them are true and
still exist in our country. In
the Naga Hills and the frontier areas,
the foreign missionaries are function-
ing, and many a time it has come to
our notice that they are indulging
not only in religious activities, but in
political activities also, and many a
time our Government is compelled to
take action against somebody there.
In other parts of the country, foreign
missionaries and also other religious
missionaries are indulging in political
propaganda directly interfering with
the political rights of the people,
thereby misusing the right of religious
freedom guaranteed to them. Unless
we go into the question a little more
deeply, we will not wunderstand the
real implication of misuse of the relig-
ious freedom granted.

In 1957-58 alone about Rs. § crores
were received by foreign missionaries
in this country from foreign lands.

Shri Tyagi (Dehra Dun): Direct?

Shri Narayanankutty Menon: Direct.
The hon. Home Minister admitted on
the floor of the House that there was
no machinery for the Government to
check how this money was used here.
It has been openly admitted in many
a place that the money that has belen
feceived by the foreign missionaries
and the Catholic Church* in this
country is directly used to foment
political agitation in many parts of
the country. This money is being used
in the frontier areas i order f.o
indulge in political activities. If th{s
Government has no check over this
money of Rs. 9 crores, which is not a
small amount as far as our poor
country is concerned, and the religious
missionaries are able to s_pendl
money from foreign countries without
being checked, what would be u::
effect of it on our secular democracy?
1t is left to this House to decide.
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Shrl Tyagi: Is the hon.
sure of what he is saying?

Member

Shri Narayanankutty Menon: Un-
fortunately it was given in answer to
a question of mine.

I may also point out that in 1956-5T
the amount was only Rs. 5 crores, but
in 1957-58 it jumped to Rs. 9 crores.
For 1858-58, the accounts have not yet
been finalised by the Government,

I may also point out another method
of receiving money. The hon, Home
Minister will vouchsafe for it. Apart
from the accounts kept by the Reserve
Bank in relation to foreign exchange,
there is another method of receiving
such moneys. If a missionary gets an
insured packet from the US.A, for
instance, shows it to a Scheduled Bank
in the State of Kerala and certifies
that it is mass money, it will get the
foreign exchange from that bank un-
known to the Reserve Bank. This is
apart from the Rs. 9 crores.

Shri Tyagi: We are afraid we are
not gble to follow what the method is.

Shri Narayanankuity Menon: From
the U.S.A. particularly the Catholic
priests get insured packets which
contain dollars. It is taken by them
to any one of the Scheduled Banks,
and if the priest gives a certificate
that it is for saying mass in the name
of somebody in the US.A., he can
get the foreign exchange. In that
way also a large amount of money is
received from foreign countries,

Shri Heda (Nizamabad): Is that not
included?

Shri Narayanankutty Menon: No, it
is not included.

Shri C. D. Pande (Naini Tal): Easy
exchange, is it not?

Shri Narayanankutty Menom: Very
easy exchange.

When it is admitted by the Home
Ministry that they cannot keep a
check on the use of this money,
certainly there is no use saying that
we have control on the misuse of
religious freedom.
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A very glaring example was given
in the newspapers the other day, the
sorrowful story of a Jesuit priest
who was the principal of one of the
foremost colleges of Bombay and had
to resign from the Order of Jesuits
under circumstances that have been
made public by him. The Home
Minister has got the records because
the Father gave an interview to the
press and he categorically said that
the Jesuit Order in India was working
under the direct supervision of the
headquarters in Rome, that it was
anti-national, and the whole business
was to spy on behalf of a particular
foreign Power.

Shri C. D. Pande: It is just like
Moscow dictating.

Shri Narayanankutty Menon: It
might be because every other country

also hag got. The only difference lies
in the fact as to who the agent is.

17 hrs.

But when in the name of religion,
these people have got the unrestricted
right to use this money, and also in
the name of secular democracy, they
could function and misuse the religi-
ous freedom, that is a real case of the
misuse of the religious freedom, and
we should have legislation to prevent
that kind of misuse, and this Bill will
not be adequate enough for that pur-
pose. A reference was made by my
hon. friend the Mover to the burning
of a temple in the Kerala State, the
famous Sabarimalai temple, and
subsequently, of three or four other
temples. Even though, after the
temple had been burmnt, an inguiry
was conducted, yet it was not properly
conducted. That was also agreed long
before. A year back, the whole
report, whatever it was, was publish-
ed. But one thing that I would like
to make clear is that from the
irquiry that has been conducted, no-
body could verify or nobody could
come to the cooclusion that a parti-
cular community was responsible for
destroying that temple; and it will be
wrong for anyone to conclude that a
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community as such or a religious
Order as such was responsible for
the burning of that temple. The only
conclusion, if at all any conclusion
could possibly be drawn, is that some
miscreants belonging to some parti-
cular community, because of other
motives, destroyed that temple, and
religion, if at all it played any part,
played only the least part as far as
the destruction of that temple is
concerned, .

Therefore, in conclusion, I may
point out that the real danger today
ig the foreign missionaries and the
Catholic priests mainly against whom
this Bill is intended; they are indulg-
ing in political propaganda, and they
are directly interfering in the political
working here. Whatever party they
may support today, they can change
their alliance one day or the other.
Before 1847, from the pulpits of the
Catholic church, there is record to
show, and also the Papal Bulls issued
and also the circular letters issued by
the biggest Bishops of the Kerala
State, it was preached that Mahatma
Gandhi was the anti-Christ, and their
only religion wag the religion of the
King-Emperor, that is, Christianty;
and they opposed the entire national
movement, and they used the pulpits
against the national movement. In
1947, when Independence came, all of
a sudden, the pulpits changed, and
the Justinian Friends of the Statue of
Jesus turned and said that the Cong-
ress Party was the party to which
they should belong. Today, when
elections come, when political issues
come up, when political agitations
are there, at the pulpits, by ringing
the church bells, the entire Catholic
clergy is assembled, and in go the
Bishops for Mass and alse for con-
fession, and they exhort from the pul-
pits that they should follow a parti-
cular political creed, and they should
join the agitation and they should do
a particular act. The Muslim League
also are using the mosque for this
particular purpose.

The logical conclusion is this. In
the name of religion, religious free-



1977  Backward MAGHA 30, 1881 (FAKA) Communities (Religious 1938

dom is deliberately being misused.
That misuse on a wide scale is
supported by foreign money and by
foreign interference. For, when all the
Catholic bishops of India assembled
at Bangalore, their meeting was pre-
sided over by the Papal Internuncio,
who is the representative of the tem-
poral power of the Pope, and they
took political decisions, and those
political decisions are implemented.

On one side is the political power,
and on the other side is the religious
faith, religious fanaticism, and the
enormous amount of money that is
being flown from overseas, uncontrol-
led by the Government of India.
That is the real threat and danger
to the secular democracy of the
country. And we should before long
bring forward legislation in conson-
ance with the second part of article 25
of the Constitution, which would
control, regulate and prevent the mis-
use of religious powers for political
and economic purposes,

1 appeal to the Home Minister that
even though this Bill is not acceptable
to him, Government should bring for-
ward such a legislation to prevent
the misuse of religious faith and reli-
gious freedom.
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Shri Tyagi: | must congratulate my
hon. friend Shri Prakash Vir Shastri
for the very cogent, reasonable and
sweet speech which he has made, and
which was full of information. I am
glad that he has highlighted this im-
portant issue.

Shri Heda: Was it not a political
speech?

Shri Tyagi: I must at the very out-
set confess that I am not in agree-
ment with this Bill, and 1 am sure
the suggestion which has been mnc_ie
in this Bill that the Scheduled Caste
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people should register themselves as
and when they change their religion
is not acceptable. We cannot make
any distinction between the Scheduled
Castes and the rest of the people.
If at all there should be such a rule,
it should apply to everybody in India.
Otherwise, the Scheduled Caste people
might themselves resent it. Are they
hostages? They are not slaves. They
are also a free people. Therefore,
this Bill cannot pass. But the very
fact that this Bill has been moved and
Shri Prakash Vir Shastri has made
such a detailed speech in support of
it has really awakened many of us.
We were really not so well-acquainted
with the situation. I must say his
speech was full of information. After
listening to him, I think, Government
are called upon to answer him point
by point.

The situation is menacing indeed.
I am afraid this is not a question
which should be decided merely by
the Government agreeing or not
agreeing with it. A suggestion is also
made that the Bill might perhaps be
circulateq with advantage for eliciting
public opinion, so that people could
themselves know what actually the
situation is. We cannot allow foreig-
ners to be free in our country in this
manner, As far as religion is con-
cerned, I have a very great respect
for the Christian religion, because
Christianity has survived in the world
not because of forcible conversions or
things like that but on the basis of
gervice which has attracted people as
converts. Christianity, from the very

- beginning started with service and

sacrifice. I was up till now under
the impression that Christian Mis-
sionaries are ideal religious preachers
and they just do service and thereby
preach their religion and inspire
people to join Christianity. But after
listening to the account of what has
been happening and the colossal
amounts they are receiving from
foreign countries, I feel the situation
igs really alarming. I can understand
Indians going from palece to place,
having open meetings and their
religious gatherings and preachings.
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That was all permissible. But if there
is gome Yoreign hang in it, whether it
be Rome or any other country, and if
foreign money is also coming, it is a
serious matter. I also note that crores
of rupees worth of ghee is distributed
free and powder-milk is distributed
free. The Scheduled Caste people or
the poorer classes get it. The poorer
class people sell it in the market and
thereby take advantage of it. All my
hon. friends here in Parliament
belonging to the Scheduled Castes are
really perturbed on this account.

Shri B. K. Galkwad (Nasik): Why
only the Scheduled Caste people?

Shri Tyagl: Of course, all. But
they are directly affected. That is
mostly in the tribal areas.

Shri B. K. Galkwad: Milk powder
imported from foreign countries is
supplied to all Indians and not only
to Scheduled Castes.

Shri Tyagl: Anything may be im-
ported. Wheat ig also imported and
supplied” to everybody. But then it is
the government agency which receives
the wheat. My suggestion is that all
these problems have to be tackled by
Government in a judicious manner but
always with a strong hand. My
doubts are that perhaps our secularism
is being grossly misinterpreted. We
have to rise to the occasion and deal
with the problem. We cannot just
flout public opinion. We are a demo-
cracy, and 1 want to ask my hon
friend, the Minister in charge, to
please convey to his Cabinet the senti-
ments of the House. These are the
sentiments of the people at large. We
cannot be guided by one, two or a
few in thic matter. This Parliament
is the sovereign body ang it expresses
the sentiments of the people. We
are not to be guided or dictated. On
the other hand, my feeling is that we
must congider these problems, as we
always do in Parliament without any
party bilas and the Government must
have o receptive mind. They must
have an open mind and they must be
reasonable in formulating  thelr
policles,
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This serious question cannot be
rejected on the slogan of secularism.
My concrete proposals would be these.
In the first place, all that which is
imported either in the shape of capi-
tal, registered parcels or goods like
powder-milk ete. must be received by
the Government themselves. The
distributing agency for all foodstuffs
and things like that should always, as
a rule, be the government because
anything which comes from foreign
countries must come to Government.
No foreign countries, whether through
religious heads or political heads,
should be allowed to have any direct
dealings with the citizens of India.
This should be the first rule for the
defence of the country's freedom.

Shri C. D. Pande: Books and other
literature also.

Shri Tyagi: Books and literature
are different altogether. If they are
books for sale, if they come people
will take advantage of them. Books
do not interfere so much. There must
be absolute freedom for preaching
religion either by word of mouth or
through books. That is immaterial
But as far as moncy is concerned it is
not so easy. It js said that sums
between Rs. 50 crores to Rs. 70 crores
have been reccived by some religious
institutions here. That is too much.
In that way all our religions are in
danger because if religions have to
compete on the basis of their mone-
tary strength, then many other reli-
gions will suffer. Money should not
be allowed to be used as a means of
conversion. So many crores have
come. I think Government should see
introspectively whether it was not a
sort of lapse on their part or ommis-
sion. Even if U.S.A may be unhappy
in that matter; but we cannot help it.
We are not to be guided in these
matters by the considerations of good.
will of other people.

In the days of Queen Victoria there
was a Foreign Minister in England
who once wrote a letter to a forelgn
dignitary which Queen Victoria he_r-
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self did not like. When she asked
him why he wrote such a letter to a
friendly country, he said: *“Your
Majesty, England has no friends;
England has no enemies; England
has Interests only.” It is on that

basis that 1 repeat that the foreign

policy of & country should be based
purely on country’s own interests. So,
where our interest suffers, everything
suffers. I,-therefore, plead that in the
interests of the integrity of India, in
the interests of the safety and free-
dom of our democracy we should see
that foreigners are not allowed to
have any direct dealings with the
people.

There have been some talks in this
House that there are some political
parties who are directly helped by
foreigners. That should be prohibited.
Parliament has been of this view for
a long time past (Interruption).
Therefore, this is one suggestion which
Government might consider—no capi-
tal type of help should be allowed to
come to any particular section direct-
ly; it must always be through Gov-
ernment. My second suggestion will
be this. It may be a drastic change.
I have been feeling this for a long
time past. I must congratulate the
communist government of Kerala for
their education policy. Although it
was not quite to my satisfaction, it
wag very much satisfactory to me
personally. 1 feel that education
really is the key industry.

We produce goods in other indus-
tries. Here our citizens are produced.
So, 1 think it must be only the mono-
poly of the State. All these religious
institutions, the Dayanand schools,
the S.D. schools, the Sikh schaols and
the Christian schools should not be
run on religious lines, Because I
send my child to a school, wherever
he can get accommodation, I always
run the risk of my child being unfairly
influenced by some religion to which I
do not belong. There should be mno
religious tinge in these gchools, If
these schools are controlled by Chris‘-
tians or other people who are reli-
giously biassed and if they are
maintained with a religious approach,
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that would be unfair. Therefore, I
suggest that if Government can really
be bold enough to take some kind of
strong action, the first thing that is.
required of them is that they must
declare education to be the monopoly
of the State alone. The schools should
not be places of conversion.
[ can understand some mosque or
some temple or such other institu-
tions; the institutions such as those
may be run by people belonging to
different religions. But at least the
schools should not be the forum for
preaching religion because there are
minor children in the schools.

There may be many other similar
suggestions. I would suggest to the
hon. Home Minister to sce to it that
something is done about it. He may
have a Select Committee or have
some other advisory committee or ap-
point some other committee to give
him suggestions so that this severe
menace can be met. It is really a
menace to the nation and particularly
in the NEFA area. I had something
to do with the NEFA area too a few
years ago and I know that foreign
element is really a danger there. So I
make this appeal. The time has now
come and we should see to it that even
if there are to be any religious
preachers in such strategic areas,
they must be Indians, patriots, It
does not matter what their religion
is. They must be Indian nationals.
No foreigner should be permitted to
have such settlements there, in the
name of religion or in any other big-
ger name, however pious it may be,
whether they be Doctors or anybody.
They should have nothing to do to
settle there in such areas which are
strategically very important for the
defence of the nation.

These are the few points which I
winted to make. I suggest that the
hon. Minister may agree to consider
this Bill, failing that, he may agree
for its circulation. But in elveula-
tion there is one danger. Parliament
ghould not allow this controversy to
become public. I do not want com-
munal tension to sway the country's
mind, There are so many other ime
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portant problems today. This will be
one major problem, on which meet-
ings will be held and discussions will
start. There is nothing for fresh opi-
nion or fresh information. Parlia-
ment is sufficien.. 1 the hos, Minis-
ter chooses, he can just have some
Members who are acquainted with
the problem and in consultation with
them, he may come to certain con-
«lusions and put forward his own
Bill, if it is found necessary.

asit wford= a¥w (W) @ SATETR
wgea, A oftfeafa oo ¥w & @d
qfcada & qX 7 §, 98 T A Gy
g1 saguafem e TR EE
ar & s wwh gk b Wi qR ag wwt
R AT Y & 1 I A e w1
& & FTCT 9 FT G FT T HA
wraTdr At & 7 @Y, g9 &1 @ Gy
fFa mam 91, 3§ w1 F =\ o9 ?
wifed & F@ER ¥ @ Ik § 491 &
fog o 1 wem feem & fadr
famdt Ft g

77 fawr Tt s ¥ qwer w9,
AT W HF G @, T AR
TR TEAE | BTATE TS TRT ¥
s o Wit wd W gt g
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Protection) Bill

AT o7 AT 24T 9T | T A W
¥ A Y | R AW ¥ A g
¥ aw oW frgedw agi W ar
W # g6 4gg ®aw ATH gar @ |
& g g o § 1 wr gare R
A

g I Y ¥ ARTEAG, | [ware 7
g e T & /e wifed |
a8 w1 g &, § T # ey mg
¥ oft g€ ¢, fr e ag ¥ gifearar
¥ fogrll & a4t &1 99 ofEdw
TR I WRARTUIT AT
d 7 argfaw oft §, 4 arefas A =
& oy oft, daw F ot 7 g o gwfad
& A & 5 ag o faet famardr
gsmE@ i

wied T at & qf grawer
@ FY & & W] §g TeaT fqwaa
#Y & & | T T FIGFT FEH
WX SggEE A F fod 0w aw
gfurrd frgsr ey @ o oA A
WA @@ N AT FTY
w7 57 At ¥ i 9 &, fawre faf
femrg, S qar g, B g o v &
W97 1 G-dT F &1 wren &y ¢
ug 9 afcadw fom ag & g &
w7 faweft @ f o5 ¥ =
7 & a1 FEAT ATfEd W §W g9 A
TEAN A W T F A § awiar
¥ g & e & g ar gar
et § fF & § wTow gETr wrod
1 o gaT & gwar § A 7g A
I FEH W YT T w7
& g A g 1 iy D a9 A
m{a@ﬁma@ﬁm

arq AR SEfEl §Y @R & A
ﬂmtn‘k +f g Wi §



1985  Backward MAGHA 30, 1881 (SAKA) Communities (Religiows 1985

(LI
o & o fawe e W AaE W
g gET TEF § W AT W o g el
3 aex a1 F1 WH AT § 1 A
& g faord tgw A gt fo A
HF AP R T @ G T F W
afada w2 foar 91 agi 9% @ Oy
sy M & F gt o= A
g o P | ST I TS ¥
=i a1 93 foaed st § Wi § ag ®w7
qT §T g T gU WX IFA 61 T
Tg @@ aaemar e gard ATy & aw
T a7E FT TEAET qodAT § | W FAwer
Al Wi arafat i @ axg & &t
N TEFT F, GAA FT AT G B2
ey 7491 & 95 qf@dw £ 9 9z
g & § § ST TR § Wi e By
W fear & w4y serewar & w1 0
wifgd o ¥ a<g #1 497 gl 9
®E 7 FE AFT wEATY AT AT |
9 W o A ¥ argd & dar Ag v
T =ifgd W= 7 & A & e
wifs & agf 9T A T AEIE g ) 0
AT &Y T AF AT wfed 1 wifET
AFT A TA AW FT a2 AT A wEE
WtaaT g ! @S A e g t W
wETd § A% @ 1 & ol S wia
& fod a2 v & fog o o Y g

Protection) Bill
Hqg w7 99 Wrg! SAEEn W
wE g T § f5 ag sw Y qw
W aee g 3g Pmmd gl #
T & @i ama, arfe oo dte
T gt dm & faafa fear o

u¥ qfcadw faFar amar & g w7
9T 1 4T WA & A==t & fr

&1 af o afadw e s @ @
ad w wefo gl @) @ e
o feft Yo, Yo @ & wAum
wrEe #1 o ofadw oy o @



74

g’-ﬂr-ﬂlﬂ

A4444

!bég’

t
»

Backwanrd FEBRUARY 19, 1960 Communit (Religi 1988
Protection) Bill

Y & fog ag & A E g 3w
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A N AT 7)ot g a@m
& 6 s WSl F ey S |y Ieer
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t 9w ¥ wTaT 9% W g, Y
qe #ré fvarw ¥ &, 7 A q| forg
o A arxfaw @, 7 g @ WA el
wsTREag ) F @ A s g A
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Y & T e wfed, afew WA F
T T FLAT TfEA 1 TEY AL Avde

Shri Siddlah: First of all, I beg to
move my amendment No. 1.

Mr. Deputy-Speaker: It has already
been moved. He might continue his
speech now.

Shri Siddiah: In the Statement of
Objects and Reasons it is stated that
this Bill is intended to protect the
members of Scheduled Castes, Sche-
duled Tribes and Backward Classes
from proselytising activities of foreign
Christian missionaries in this country.
The sponsor of the Bill has stated
that religioug conversions are often
resorted to in order to achieve objects
which are improper. He has also
stated that the Governments of
Madhya Bharat and Madhya Pradesh
have appointed the Rege Committee
and Neyogi Committee to enquire into
this matter, and it is on the basis of
those reports that he has framed this
BilL

Firstly, though this Bill is consi-
dered to be a wvery important Bill,
at the same time, it iz a very contro-
versial Bill also. I submit that the
sponsor of the Bill has selected only
the Scheduled Castes, Scheduled
Tribes and the Backward Classes for
this kind of protection. At the out-
set, I want to make it clear that the
Neogy Committee Report also, though



1995 Backwatd  FEBRUARY 19, 1960 Com

[Shri Siddiah],

it deals mostly with the Scheduled
Caste converts, Scheduled Tribe
converts and other Backward Class
converts, there is mention at page 279
of the Report to other communities
also, This Bill, as it is drafted, gives
the impression that only these com-
munities are subject to this kind of
coercion and out of monetary con-
siderations, or other material benefits,
they are prompted to join Christianity
and others do not come under this
category and they jdin out of free
will or religious conviction. There I
disagree with the sponsor of the Bill.
As you know, there is mention of a
particular witness, Shri Ganga Prasad
N. Tiwary of Manjuli, a Brahmin
who has become a convert. It is there
in the report of the Neogy Commit-
tee. Therefore, 1 suggest that this
Bil] need not be confined only to the
backward ‘communities, but it should
be a general one. If at all it is to be
accepted, it should be a general one.

17.40 hrs,
[MR. SPEAKXR in the Chair]

The second point which 1 want to
bring to the notice of the House is
that if conversions are made through
fraud, force or overt or covert com-
pulsion, it offends the Indian Penal
Code. Therefore no special enact-
ment is necessary and from that point
of view I would suggest that this Bill,
as it is brought now, is not at all
necessary for the purpose.

Thirdly, a distinction is sought to
be made out in this Bill between reli-
ons of Indian origin and other reli-
.ons. Our Constitution does not pro-
vide for a distinction between one
religion and another. Ours is a secu-
lar State and every religion is consi-
dered to be equal to one another. No
special status or discrimination is
made between the one and the other.

Ch. Ranbir Singh (Rohtak): Then
what is the netessity for circulation?

Shri Siddiah: It is to elicit public
opinion whether it is, a Bill which

ities (Religi 1
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the Government of India should ac-
cept or not.

Therefore 1 suggest that this parti-
cular Bill goes against the Constitu-
tion of India itself.

Fourthly, granting that the Chris-
tian missionaries induce others to
join their faith on grounds of material
gain, I want to know whether it is
illegal or anti-social and whether it
can be prohibited under any prowi-
sion of the law. It may be immoral
from the point of view of ethical
standards, but it is not the morality
that the law concerns itself.

It was the Governments of Madhya
Pradesh and Madhya Bharat which
appointed these two committees and
the reports were submitted to them.
But so far as my knowledge goes,
these two Governments or any Gov-
ernment which is now seized of this
matter, has not taken any action to
implement the recommendations of
those committees. That is a very im-
portant thing, because ms my hon.
friend, Shri Menon has already point-
ed out, in Kerala there were many
conversions but in no case there was
forcible conversion. Similarly in
Mysore also, in my own State, there
are a number of people who have
become converts. It is not necessari-
ly from Scheduled Castes and Sche-
duled Tribes but from other com-
munities also that conversions have
taken place. But so far as my know-
ledge goes, not in a single case there
was forcible conversion which led to
a public agitation or publiv disorder

Therefore this is a matter which is
to be considered only by the State
Governments. It is not a matter of
all India importance in that sense,

This Bill seems to be based upon
one Act which was in force in Udai-
pur in 1946, the Udaipur Conversions
Act, 1946, In that particular Act

also, it was suggested that minors
should not be allowed to convert
themselves into any  other (faith.

Secondly, there was a general clause
providing that no person can convert
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himself to any other faith unless he
makes an application to the magis-
trate of the concerned area and takes
a certificate from him  that he is
going to convert himself to the other
faith out of free will, and all that.
This is purely based upon that parti-
cular Act. But there is one differ-
ence and that is that this Bill is con-
fined only to a particular community
whereas that Act was a general one. I
think I would have welcomed it if the
Bill was in & general form applicable
to ell the communities. The main
point which has to be considered
now, as the Bill stands, is that the
right to change one's religion is com-
pletely restricted under clause 3
which says:

“No change of religion of any
person belonging to  Scheduled
Castes, Scheduled Tribes or a back-
ward community shall be effected
except after:—

(i) he has flled a written state-
ment before the District Magis-
trate of his District to the effect
that he is changing the religion
out of free will with no motive
other than religious conviction;”

Though it looks like a  protection
given to these people, I feel it is a
ban on the conversion of these people,
and that goes against the Constitu-
tion of India because everybody
should have the right to profess and
propagate his religion according to
article 25. What is the remedy for
ull these things?

Mr. Speaker: How would that be
cured by circulation?

Ch. Ranbir Singh: I put that ques-
tion to him.

Shri Siddiah: That is my opinion.
Public opinion may be elicited be-
cause it is a very important Bill con-
cerning religious matter.

Mr. Speaker: I was told by the hon.
Deputy-Speaker that the hon. M‘en?-
ber has moved for circulation of this
Bill,

366 (Ai) LS—8.
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Shri Siddish: Public opinion may
be elicited and if there are any
amendments acceptable to the House,
the Bill may be passed with them.

Mr. Speaker: If the hon, Member is
opposed to the very principle of the
Bill, if he thinks it is ultra vires or
putting a ban or restricting the right
given by the Constitution, why does
he want circulation of the Bill?

Shri Siddiah: The opinion of the
public may be elicited and the hon.
Member may accept some of the
amendments also.

Mr. Speaker: Very well. He must
conclude now.

Shri Siddiah: The reason why the
Scheduled Caste and Scheduled
Tribes people join other faiths is a
matter which has to be considered by
this House very seriously. The hon.
lady Member made some suggestions,
but my own feeling is that there are
two important reasons. The first
reason is their poverty end illiteracy.
So long as they remain, as such these
people are amenable to this kind of
conversion. Unless they are removed,
nothing can be done, no kind of or-
ganisation will keep them in a parti-
cular faith and prevent them from
joining another faith. The State and
Central Governments are doing a lot
for improving their economic condi-
tion and removing illiteracy also.
‘That way the problem is being tackl-
ed in a constructive way, I really
admit it,

The second important thing is the
social system under which we are
living. As the hon. lady Member has
already stated, a Christian padri will
never observe any kind of untoucha-
bility towards anybody. That is the
most psychological thing. He meets a
Scheduled Caste man, an untouchable,
shakes hands with him, eats with him,
drinks with him, and does everything,
and the Scheduled Caste people who
are living under untouchability feel
as though he is something super-
human. That is the psychological
feeling that prompts so many people
to join the other faith. Therefore,
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the remedy lies not in putting a ban
or condition or restriction upon con-
version. The basic thing is to re-
move this social system based upon
the caste system. Unless the caste
system is completely removed, I think
there is no salvation for the back-
ward communities, because this sys-
tem is based upon the principle of
inequality, graded unequality, and so
long as it continues, I am afraid peo-
ple may not like to remain in their
own faith, it is likely they will go to
other religions.

It is not only the economic consi-
deration which prompts people to
join other faiths. For example, our
friends in Bombay are going to em-
brace Buddhism in lakhs and lakhs.
Is it due to their poverty or economiec
condition? It is not like that. It is a
matter of self-respect and self-dignity
of a person. So long as their self-
respect is not properly respected by
others, I think there is no salvation
for these communities. Here, I may
tell you one thing, that so long as the
reservation of seats in  Parliament
and in the State Legislatures is con-
tinued, these people will say that they
are Harijans; the moment it is with-
drawn, I may tell you that nobody
will call himself as a Harijan, no-
body will remain in this community,
and everybody will join the other
faiths. That is the crux of the whole
problem. Therefore, the basic prob-
lem should be tackled in this respect.
Unles the caste system is removed,
there is no salvation for this country.

Shri Sonavane (Sholapur-Reserv-
ed-Scheduled Castes): Daoes Shri B.
K. Gaikwad agree with what the hon.
Member is saying?

Shri B. K. Galkwad: In this House
I have said more than once that I

Mr. Speaker: Order, order. The hon.
Members may talk in Bombay.

8hri Sonavane: They privately say
that they are Harijans, but publicly
they say that they are Buddhists.

Protection) Bill

Shri B. K, Galkwad: For the infor-
mation of the hon. Member and the
Chair, I can say that not only in
Bombay but in Punjab, in UP. and
every where, wherever you go, you
will find that people are accepting
the Buyddhist faith and call them
Buddhist publicly and privately also.

Mr. Speaker: I am only sorry that
Shri Sonavane and Shri B. K. Gaik-
wad did not understand me correctly.
My point was this. When some other
hon. Member was speaking, both of
them began to speak at the same time.
Therefore, I thought that they could
better speak like this not in this Par-
liament but elsewhere. Both of them
spoke simultaneously, one on this
side, and the other on the other
side. I said that since
both the hon. Members came from
Bombay, therefore, they may go to
Bombay and talk like that. That
was all that I wanted to say.

Shri Siddiah: Our Prime Minister
also is aware of this particular reason
as to why some people are changing
their faith, and some people are get-
ting converted. He also mentions in
several public meetings, that casteism
should be abolished and all that. But
I appeal to this Government to sug-
gest ways and means to remove the
caste system in the country. It is no
use merely telling in public meetings
that casteism is an’evil and it should
go. It will never go like that It is a
thing which has been deeprooted in
this country. If it has to be com-
pletely abolished, Government must
take very stringent measures to abo-
lish it

Therefore, 1 would appeal to Gov-
ernment and suggest, to appoint a
comunittee to suggest, ways and means
to remove the casteism in the country
and see that the Hindu religion be-
comes a religion of equality, frater-
nity and liberty.
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Mr. Speaker: Has the hon. Mem- -
ber much more to say?

Ch. Ranbir Singh: I have finished,
Sir,

Mr. Speaker: The House will now
stand adjourned to meet at 11 AM.
on Monday.

18.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
22nd February, 1960|Phalguna 3, 1881
(Saka).
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RAL ANSWERS TO

QUESTIONS
Q. Subject
No.

238. LAF. pl.men:mh near
Agra

239. Statue of Surdlr an-
labhbhai Patel .

240. Election expenditure .

242. Recruitment of Staff .

243. International M‘naion
of Bankers

244. Archaeological excava-
tions at Ratnagiri %

245. Output in arms factory

246. Iron sheets for Hlma-
chal Pradesh .

248. Import of kerosene m’l
from USSR, .

249. Steel plant in Mulm
State '

2%0. Industrial
Corporation

252. Tyre Pmry in New
Delhi

Finmot

256. Du-ermmte fn:r]-lmdl .
257. National Sen'we Pro-
jects

258. Oliukclnlb.ng at ]wnll
259. UN.EF. . .
260, deposits  in
hra Pradesh .

261. Ramagiri gold deposits
262. Polytechnics in Punjsb
WRITTEN ANSWERS TO

QUESTIONS .
5.Q.
No,
241, Ium for Bhnh.l
Stcel v
247. Dugda W‘n]m-y
351. Excavations in Sarasvati
and Narmada Valleys
. 253. Costing  for Bhilli
Steel . .
254. Demuummon of
coins

as5. Life Iu-u.m Ccrpo-
ration Business in Lon-

263, Standard of Education
264. L.I.C. loans for cons-
truction of houses

CoLumNs

. 1773—1812

1773—175

1775—77
1777—79
1779—81

1781-82

1782—85
1785-86 9

1786-87
1788—g1
1791—94

1794-95

1795-96
1796—99

1800—04

1B04—06
1806-07
1807—10

1810-11
1B11-12

1812- 33

1812
1812-13

1813-14
1814
1814

1814-15
1815

1815—-17

WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subject
No.
[ 265. Separate Civil Service
i Clpd’:c' for Delhi .
266. Burglary on Janpath
U.5.Q.
No.
282, Canadian  Aid for
Technical Education .

283. Cases under the Un-
touchability (Oﬁ‘ema)

Act, 1955

284. Mineral Oil Sunrqr
at Kutch .

285. Production of bllleu
in Bhilai .

286. Archaeol

excava-

tions in Delhi . .

287. Production of finished
steel . ) :

288, Income Tax Act

289, Commerce Education .

20, Service Officers’ Club,

291. Eastern and Western
Cultural Values . .

292, Revision of the list of
S5.C.and 5.T. . .

293. Educational facilities
for children of Defence
Personnel

294. Cantonment Act, 1924
295. Rourkela Steel Plant .
296. Production of stores
297. History of Freedom
Movement . -

298, ]ourmlmn Depart-
ents in Universities

Gmnl for Girls' edu-

e cation to Andhn P‘n—

desh
(;o-npmu\re Cmd.it
%0 Sodeties . . -
jor. Iron  and  Steel
supply -
302. Income Tax arrears
lirlth!l'lﬂl(BUm
bay) .
303, Tobwm whm‘nm
Marathwads
(Bom bay) -

304. Passenger Fare Tax
. Srud of National
305 1y M t

CoLummns

1817-18
1818

1819
1819-20
1820
1820-21

1821
1821-22
1822-23

1823
1824
1824-25
1825
1825

1826
1826-27

1827

1827

1828
1828-29

1829

1829-30

1830
1830

1831
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No.
3o e T
307. Republic Day
308. Price of petroleum
products in Assam

MOTIONS FDR ADJOURN-
MENT

The Spcam :ﬂhthhcld his
consent to the moving
of the following adjourn-
ment motions :

() Sinking of the floor
below a tank of the
Plant of Delhi
Supply Scheme.

(n')chcmd firing and

lathi-charge on the
workers at Bhilai steel
plant on the 18th Feb-
ruary, 1960.

PAPERS LAID ON THE
TABLE . . . i
(1) A of Notification

.R 1366 dated
the 12th '.Becunbar
1959, under sub-section

Section 28 of the
i nml Minerals
(Regulation and Deve-
lopment) Act, 1957.
(2) A of each of the
t‘ollt:m’;,lT Notifications
under sub-section 2 of
Section 3 of the Al
India Services  Act,
1951:—
G.SR. Nc. 957
(l)

Ausmt, !959 making
certain  amendments
to the All India Ser-
vices (Death-cum-
Retirement Benefits)
Rules, 1958.
) G.S.R. Nn. 958
(bdll.od 2z2nd

Mli‘-“'a 1959 mlk-l-‘nll

o the All Indu Ser-
vices (Conduct) Rules,
1954.

(© GSR. No. 98
dated  the
AI-IM. 1959 making

&smldmcnn
tw© thl‘-‘ All India Ser-
vices (Medical
Attendance)  Rules,
1954-

[DAwy Dicest]

CoLuvmMNs

1831
1831-32

1832-33

1833—44

1844—46

PAPERS LAID ON THE
TABLE—contd.

(3)hmpyofud|orm

Notifications
under sub-section (z) of
Section of the All
India i Acl
I951:—

(n) G.SR. No. _129
the éth Feb-
rul.ry_, 1960 mak'ng
amendmen.
to the Indian
inistrative _ Ser

m (Pay)

the Indian Police Ser-
vice (Pay) Rules,
1954.

4) Acopy of each of the
falloc\mls ifications

(@) GS.R. No. 132
dated the 6th Febru-
ary, 1960,

(b) G.S.R. No. 133
dated the 6th Febru-
ary, 1960.

A, ch of the
- I.Iov;:m:?: I?ouﬁmuum

Excise
Drawback
Rules, 1959:—

(a) G.S.R. No. 134
dated the 6th Feb-
Tuary, 1960.

(b) G.S.R. No. 135
dated the 6th

6th Febru-
ary, 1960.
(c) GSR. No._ 136
dated the 6th

Febru-
ary, 1960.
(d) G.S.R. No. 137
dated the 6th

Febru-

ary, 1960,
(¢) GSR. No. 138
dated the 6th Febru-

ary, 1960,

CoLumns



made 8 smtement about
the radio-active cloud occ-
ssioned by the recent
nuclear  explosion by
France.

menn to the Dowry Pro-
hibition Bill and consi-
deration of the of
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PAPERS LAID ON THE CoLuvmMmNs
TABLE—contd. APPOINTMENT OF MEM-
CoLUMNE gEE ?&mﬁs&ﬁ.&

(6) A copy of Notification o w, M )
No. G. S. R. 139 dated TEE 1856
the 6th February, 1960 Sardar Hukam Singh moved
making certain i motion recommending
amendments to  the to Rajya Sabha for appoint-
Medicinal and Toﬂat ment of a member of
Preparations Rajya Sabha to the Joint

A Duties) Rules, 56 Committee on the -
under sub-section (4? panies (Amendment) Bill,
Section 19 of the Medi- 1959. The motion was
cinal ‘Toilet Pre- adopted.
parations (Excise b
Duties) Act, 1955. MDTI‘?HEON S?SE#FFSS ¢

MESSAGE FROM RAJYA PRE Sl S

S\BHA . i 5 . 1846 Further discussion on the
. motion of Thanks to the
Smgﬂ reported a message President’s Address and
ya Sabha that at its amendments thereto
sitting held on the 16th on the 15th and
Pebmlry 1960, Rajya Sabha 16th February, 1960 was
agreed mlhgu]’tphﬁ mm The  discus-
mendnwmmt
Rgmm( ) g sion was not concluded.
€ ilitation) Amendment PRIVATE M.B.MBER’S BILL
Bill, 1960, by Lok MNEGATIVED . 1927-28
Sabha on the 10th February,
1960, Motion to consider the Mini-
mum Wages (Amend-

PETITION PRESENTED 1846 ment) Bill, 1959 (amend-

ment of section 14) moved
Shri N.R.M. Swamy pre- by § Balmiki on

sented a petition s 27-11-59 was negatived. .

8 petitioner rega g u-

cise duty on vegetable PRIVATE MEMBER'S BILL

non-essential oils produced UNDER CONSI DER-

by pinto chekkus. ATION . . 1928--2004

ALLING ATTENTION TO Shri Prakash Vir Shastri
MATTER OF URGENT moved that the Backward
PUBLIC IMPORTANCE 1B47—s0 Communities  (Religious
Protection) Bill, 1959, be

Shri B.K. Gaikwad called taken into consideration.
the attention of the Minis- An amendment for cir-
ter c;fd Eg:;:uo_m t&ill the re- culation of the Bill for

port y in the pay- purpose i

ment of the Government opinion o:::wlm .

gLWw Schorhsﬂ}fglélltg Shri Siddish. The dis-

students of Schedule

?';?' m"};‘ b‘hcdu‘l:g cussion was not concluded.
ri ombay

AGENDA FOR MONDAY

““’;L::t:‘;f Education FEBRUARY 22, 1 aio:m.\-’

YKL Shri ,“ﬂ) u:d LGUNA 3, 1881 (Saka) —

4 sttement in rega Further discussion on the
thereto. Moﬁ:l: on ﬁmﬂ by the
President amend-

TATEMENT BY PRIME ts thereto, consider-
MINISTER . 1851—s55 wion of Demends fos
The Prime Ml.lm:r und Supplementary  Grants,
Minister of External Affairs 1959-60. consideration of
(Shri Jawaharlal Nehru) Sabha amend-



